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LOK SABHA
Wednesday, July 27, 1966 /Sravana 5.
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mg. SpArsr in the Chair]
OBITUARY REFERENCE

Mr. Speaker: I have to inform the
House of the sad demise of Chaudhri
Hyder Husein who passed away at
Lucknow opn the 24th July, 1966 at
the age of 76.

Chaudhri Hyder Husein was a
Member of the Constitueny Assembly
of India, the Provisional Parliament
and the First Lok Sabha during the
years 1949 to 1957. We deeply mourn
.he loss of thig friend and 1 am sure
the House will join me in conveying

our condolences to the bereaved
family.

The Minister of Parliamentary
Affairs apd Communications (Shri

Satya Narayan Sinha): Mr, Speaker,
Sir, it pains me to refer to the death
of yet another friend of this House,
Chaudhri Hyder Husein, wheo had
been associated with us in the Con-
stituent Assembly ‘of India, in the
provisional Parliament and in the
first Lok Sabha. Chaudhri Hyder
Husein had first come into contact
with parliamentary life in 1937 when
he was elected to the UP Legislative
Assembly, Though he was a leading
and busy laWwyer, he gaVe in an.ample
measur¢ his time and attention to a
large number of educa'ional institu-

578

tions and other social organisations
in the State of Uttar Pradesh. The
number of institutions with which he
was actively connected runs into more
than two scores. He wag also
actively engaged in the ask of eman-
cipation of women and was the
guiding spirit behind many ap insti-
tution devoted to this task. He had
1 suave and amiable personality
which made him distinguished and
popular in whichever company he sat.
I hope the House will join with me
m mourning the death of this friend.
I request that you may kindly convey
the condolences of the House to the
members of the bereaved family,

Mr. Speaker: The House may swand
in silence for a short while (o express
its sorrow.

The Members then stood in silence for
a short while

ORAL ANSWERS TO QUESTIONS
Insurance of Jobless People

+

61. Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Bagri: .
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Yashpal Singh:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri D. C, Sharma:

Will the Minister of Labour, Em-
ployment and Rehabilitation be plecas-
ed to refer to the reply given fto
Starred Question No, 1609 on the 11th
May, 1966 regarding the Insurance of
Jobless People and state:

(a) whether the proposal 1o iniro-
duce the scheme of Unemployment
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Insurance for persons who are em-
ployed but may lose employment has
since been considered; and

(b) if so, the main features thereof?

The Deputy Minister in (he Minis-
try eof Labour, Employment and
Rehabilitation (Shri Shahnawaz
Ehan): (a) The proposal is still under
consideration.

(b) The details have not vel been
finalised.

o IW AAEL W (g0 7 %
#M 1 7ar a8 1% <71 E, fage
T 9% 7R §, 39 A # 54 wAEm a
A1 w47 & % ag Jam Fa-fF e
7 f Fagre 9 AT & 419 F1 A
FE1 05 2 7 a7 A St TAEEg W7 qHEAT
Z zaa T s o wfawe a1 SeEw
fratz 7 oo gfaee 2 @A &1
Ft 7 @7 e SEa-fAate
z @ #w 3 % fraar ShEw-
fratz 9a 7 fzar sm@w, T2 Az7ar
7 F 941 9F1ET AT HYT ¥H 97
TAHI Agifras ®T & a1 wfafwa 2,
Tz {raamg ¢

St mEAAE mi S R E e
w21 & B 77 ez = 2 o ot S
wT

LoTT ALET TEET 919 a1 Ig 98
T 2 IR TA O I AR i’ 74T a8
woo ciwar 7 fw dar e fea
sram fw S w1 gmEsn fem
ST ¢

f| MEANT & WA I qF A
w7 faar 7ar 2 ) g@7 e few dme w390
& =reA, A1 gawr et difer g,
39 ¥ A7 A W ™ AEA AT
q1EEd wATe a4z 2 awm § w ey
T wETEd wifase ® WK O
HATEF F2T  FHI4H TRH F g foAET
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1 & a7 SO ded WA §, A7 AWM
#q ¥ ager gEH fay srdd, SO O
e ¥y & famr osmm o

W WgEd  wA d4g ¢ %
a1 F7F q97 ¥4 47 F@r sram fE
1 §3 ITF 94 famar 2 g w1
gfaws a1 F=aw@=  gawr fao
3, ar g @ s r ey I
9fTaTT FT AT EY AFAT B, a7 FARL
faarama?  #T A O wATA TEIE Y

Mo wE =AET Aifgar rar)

wY TEAITG @i A A 1AL
T @\ s fF S 3957 qaearE
faeet & swF gaifea & & w9t
Hfafada faedt |

TTo TW WAIET fgan : geae,
WEIET, WIS TE AT 74T £ WA
A g gAd are feearsy &, S
MTHFIE ATAT AR B1T 2 |

weTs WEiE ;. T @iEE, W
TEReE X T aF TH 97 GEAr agl
e ... ...

o T wAET Sfgwm Az A
FEHI AL FZRE

weaw w3hag
T e |

oI WT EAI

Wo TM wHige wifgor Ha
HATS FTA &1 F1E HaT= g1 T SO0AT 2,
ST AR F AT AT AL | WA
T & FFAIEa, qET AT AR I
T EA QT AT | T gET AT e
g AIHawar § g1 TUEa
g f& 3 #cdY 7y waww *¥ 15 T W
&Y AT :

oUW WEiEW . T § &S SaraET
ST AT 2 g9 £ 7
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st g AATY @i TA S 9T wHT
HTEL FAAT AL ZATE |

M ag fead . 7 T 2 fe
T HgeAqr A4 97 IA7 24 ¥ fAy
FHIE a1 #EE § g §, q@ "
A1 WTaE FEET g4t 2 GRd q |
Tg UF WEd WEEA #, AfwT Ay wwi
A EIE

Mo T FART Aga : fag=
FT saa femar fafar awde 1 4
@, aret fage=r #17?

e wEEa W e R A
g waT ot g §, Iwm wa
9 T ¥ TSI 99T AGY A, AW
#fed oy aT FTAFATE 7

o T wARET Afgar: I I
AT AT F A7 fFar w7 &, o Ay
Wt ffay, s W E fAr oAy
frara for

ot TRATE q199: HET HERg F
a1 f = gr A Ay wr 2, & s
A WEAT  =TEAT g ) & AT =mEar
7 f& s9%t germem g ¥ § 7
T, WA F wEAE ¥ A F
THET AT 77 2 ArAT ST H AT F
FIOO 1T EIT, 71T Y T 7 o
3t 2

TR WERT  FE a1 IR T
fear & 1 qIR F AT AT QrOETRE @
FToaee o AT oreTE w2 qifa-
T EwE Figa o ¥, F e H ot

=t T ¥Ew aEE: Ay q9E-
T AT W g’

sft sTEAETY & Y TH g7 grEd
Srerafi g
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»ft T fag . F@n AvETe aAar
Tl 2 o 2gE & A1 85 BEE FHATT
2 wa fafa & € f 37y A0 56
AN ¥ g W §, IR gmifeEr 34
F for g7 T /T AL 42 W 2 AT
4T 98 W1 g A%a § fF ozwoav

g7 e @9 &t ?

it amaT fag were wgrey, § gamr
aqat § fF 2% sy e e w1
faerdt 2, Zg1d & o q@R 7= ATy
g

=t ®o Ao fErdY : T T
3 %Y |9 frar 2 fr @F swarfat &Y
arr frm e e s fFa s s d?

=t g @i § o5 £ fe
ureTET WIaST $9%° F A9 45 9|
AT § § 79 T8 W & dga wEaT

st v ol : sremey wiay, # w4
werET ¥ AT Argar g fw o
i gETL ®faww § O AR AT E
At ¥ A1 W fagmw fage 2,
IAFT /T & f2ar & 199 9T ze
3 I ' o 2 fEoztow oar
et faeet wifed, mar 41 g, ssF
SFTLN FT HATH £, 9T 45 F 98O F7
qHAT F

ST WERW . 9% A9TA 5AAT
T fFagsm U A oA 20

st v fom® - oFr oI e
fargail #1 STT TFT 407 74T g Wi -
fagrea @ = fajor, foae agr 5 &9
¥ TR 4T W A W, g4 A1 §oar
o AT A ST K AT, q0 w7
fear s | T FNT T F Q7 7
TTqA HINT & 97 g9 SN & 6T werE
SATEE
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Mr. Spoalier: That is a matter of
wider policy; that cannot be put as
a supplementary question.

st wy faed: gt w1 AFcAifa
95 & UL Al %, 9 "0 & g1
¥ 1 941" &, 797 (qen+ fagrar &
g7 H WA A A, g7 Il F gTCH
TTg ?

‘Shri Kapur Singh: In any case, Sir,

this House cannot compel the
Treasury Benches to think; it is un-
reasonable.

ot farafa few @ 91 AT
TH TR 9T F ez § Feg AW wA
F7 TR E AT T I 1 @A S
w1 = fa st ?

s TmEarE &t fReRT m o
FTATAR A A AL ST AGg
AT §9 F2r a7 AT S ag7 f2f3m
FUET 5 ATRA AT WA 3§ T A
F1< gt A1 79 1A GAr 39 ¥ aqfa
FTAATET F1 AT |

Shri Sharn Lal Saraf: From this
Question, I find that this is restricted
_to such employees who may be ren-
dered jobless. May I know if, where
people are serving in  Government
Departments, they are rendered job-
less, and they get some sort of com-
pensation under this scheme and also
if, where labourers who are covered
under labour laws are working in
factories and they are rendered job-
less, they are also included under
" this scheme?

Shri Shahnawaz Khan: All the in-

dustrial] labourers are entitleg to
certain lay-off and retrenchment
benefits. ‘The benefits under this

scheme will be in addition to those
benefils and the quantum as it is pro-
posed which has yet to be decided
would be about 6 months' half sa'ary
YN average pay.
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Shri Dinen Bhattacharya: As the
Minister just now stated, this will be
an additional benefit over and abéve
the lay-off and the retrenchment
benefits. May I know whether it is
in the knowledge of the Government
tha: in many cases, specially in the
cases of closure: of mills, the em-
ployers always deprive the workers
of the retrenchment benefits on some
plea or the other?

Shri Shahnawaz Khan: Wheyp there
are any specific cases of grievances,
there iz a set procedure for dealing
with such disputes and grievances.

Shri A. P, Sharma: According to
the proposal, it seems that ‘this
scheme will be applicable during the
unemployment period in the cese of
those who are already employed and
rendered jobless for a certain period.
May 1 know whether this scheme will
be applicable to lakhs and lakhs of
workers who are only given the name
of casual workers and who. remain
unemployed for certain perjods?

Shri Shahnawaz Khan: For the
time being, the casual labour would
fall putside the ambit of this scheme.

Y WATT : FAT GCRIT T TH AT
THIH § 99 IETAT & Ag L B A i
FA A0S P g 7

gET #E 77 . T TN | a1 98
el & | AT 34T

Wt W weAw  wERd, u%
FgAmsRwEEarg ?

ﬂ"lmﬂ qfrﬂ ST g9 a9 ©
TR

=t awTgl : FH T T ST § FEr
&1 TafEerT

sfeT WEEY: TAT 1S qUAT A
grar |
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aifsear=t srga
+
62. T A T FFMT :
o SWIgAT SRy
st gy fag
=T Yo Wo FEQI :
=i amaqre fag -
A1 TR
1 ghe faan
st Ho Fo AT :
I WITIT W WA
st wo Ao fgddt :
ol HETE Agar :
FIT MZFW HAT TZ T FT FAT
EZOBCN

(%) #1772 79 2 fF ST
¥ arfpeardt wrgEt & fidg w1
¥,

(=) #a1 77 +1 7= 2 fF gfew &
oF 77 aufF freear fFr &

(m) afz gi, ar 378 W W7
qiffsAHT AT #4199

371 fFa g AR ITF ;T A §; AR

(9) 39%7 ®57 ¥ TOAT & T
FEg AT 7 faacor Fa1 & /1T g9 A §
HOHTT T AT FHATE AT 7

TEF wEWT § qas-NE @@
afatn w=xmg § sfawar @ w90
(srgrar): (%) wre- (@), w1 1966
#39 =i =i o o amfes o
anfaer g1, arfeera & fay S #3
F AT § Area? § e e o

(7) # (). ATA AT WA T
Fr & AT @ & T 5w feafy i oura
st aarar wa-faa & gfer & At
ZrT FNfE T T T T FT e

THEqEAFATE |
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o g% W wIIAW ;W@ AR
TFT AT F IAF GOF AN AT AT
fasii 2 7 71 3% O gfawme o1 3w
TH FEOTE S A0 & qr & faer &
SifF srgdT #92 ase 71 &, afz g, @
ag fea-fag w7 & gfggre a1 Fmoe
g7

sy grat : FT FAT I A
STgET & o & faen § a3 wa a1 §
&Y qoen awar Afww afaar A€ fae
& g g wHATE |

I gFR AT FZATT: JE AT AN
THT AT § AT I (AT T §6 39
e #1 FAwrd faelt 2 fe T o
F A% fie & wgw aw § A wr
FqMT # B g0 F, 71T &, a1 9% aRIe
F Ao s aan FAAE FT R ¢

ot gt o ST AT AT g A aaen
T & Fifn a1 fF A AEA T #g
UF & HIT T9 THL F7 g7 &1 a7
/g E HT AN fF gw I AT H 39
AT A F, ST T GAT FANT A
FIT a1 3 aga q feae Ewit

Shri P, C. Boroo_ah: Ngt only in
Jullundur on the West Pakistan
border but also in Assam on the East
Pakistan border, spying activities are
rampant. One Mr, Mohit Choudhury
who is a Pakistani Muslim spy

Mr. Speaker: Can the Minister
remember one individual?

Shri P. C. Borooah: One Mr. Mohit
Choudhury who is a Pakistani Muslim
spy. after coming to India, married
3 Bengali girls, 2 Assamese girls and
one Bihari girl, and was carrying on
spying activities and he was arrested
at Ghatshela in May last. He made
the confession before the Magistrate
wherein the names of several Indians

+ ‘also appeared. The Central Govern-

ment wanted those persons to be
apprehended. But nothing has been
done up till now. May I know whe-
ther the Punjab Government is also
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following the same course in
handling the spying activitieg in
Punjab on the West Pakistan border?

Shri Hathi: This question reiates
only to Jullundur. Sg far as West
Bengal and other cases are concerned,

I will require notice (Inter-
Tuptions).
Shri Tyagi: One misunderstanding

has been created. The hon, Member
hag said that the Bengal Government
hag flouted the instructions of the
Central Government. That at least
may be clarified. Is it a fact that the
Home Minister directed the Bengal
Government to get some people
arrested and they flouted the instruc-
tions?

Shri Surendranath Dwivedy: The
State Government did not support
because some persons working in the
All India Congress Committee office
are connected with this matter.
Therefore, the State Government is
not helping even in arresting those
having complicity with the Pakislan
spies.

Shri Hathi: There is no question of
any State Government flouting the
instructions of the Central Govern-
ment.

Shrimati Renu Chakravartty: Has
he been arrested?
Mr, Speaker: He may answer ihis

question.

Shri Hathi: I have no information.

Mr. Speaker: Mr. Prakash Vir

Shastri.

Shri Hem Barua: I rise on a point
of order.

Mr. Speaker: There is no point of
order. Mr, Prakash Vir Shastri.

Shri Hem Barua: He shouli give
definite information

Mr. Speaker: Mr.
Shastri.

Prakash Vir

JULY 27, 1966
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Al FETIE TR i, W
o qiffema gud § @i weeEe
& wfafem & w1 Yo § gav &t
# g% T wHT ¥ iRl sgEn
FToOET AT § WY Agl W R &9
™ ¥ AR AEE A wd AT
st & F17 F7 @ ¥ 3= oW w7
IR faamg wife o 77 fow, afz &,
@ 39 F F@ gEn § A ZEL 98
fe mffe & @ gud & @ & o2
2T i FT TTOW g5 I & Uge qTHIC
ZWTE TAAY ®O F41 @) @I C

St graY: Y g, 999 ¥ §8 wart
# 08 AP w1 4 § o w1 fF oq
T E | age Wl WO 9T HWiT T ¥
gy W FB Ww &y freere fEan
T

oft WETETT ERY - 39 S a&AT
foaar 2 7

ot grat : SGuTE FT A AL aT®
7a faem &7 80-85 BT | .

H TREATT . AEEH AREA,
# s W g fE o7z wmgm oY
qffeam & s & W g oW w9

st ogrEt ;o # wweT A

wemed WEITT | I FT TgAT A £
f& gr o 3femw fadmrw @ £ &
qifft @/ 5T §F oA fm w7
wEav E fF o F O o= O
TeE Fd £

ot gt ;o ET SFTC F AW 2
o At agt ¥ W W § fE Fo g
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F FW FW § TR TS AT O AT
& ohfe agi & =ef it & W a@i ¥
gy o ifeam faddw §F w9 A
¢ o7 AU HATBA FTH FIT AT |

A WEET |/ AR FTH F I8
wgWi 7 arfeeamr wEt @ afa-
fafazi sqsmic & @@ T
wr WK At yx uer A 1fE
7a 99 ¥ fawre F1dEwr #1 @8
Y 99 ¥ 797 ¥ fau qrfear S|t
F e w1fe OF Tl F W W
TS, TREPIM AT N
3= F AT & fAw wew w3
EC R

g AR T A A 2 fa
g Fwi ¥ faww #T T/ W 2
afes ugl s @ & 9914 ¥ T® FW
FE A AR T F I # frewT
Wt fEar mar & Qe 9 GE 9T &
frers FraaEr # 3 g€ & A W
H qHE oA W@ E |

w5 % . FT qg 919 @w 2 f®
AT FT A =19 7 Fg71 5 oF wfe-
w1 FAqET 9% ST T g av ag fEed
#9 T ggl ®H FT TG 47 AT IH
aad reraT &1 gfaw 7 9 % faeme At
¢ Gew i Agr foar ?

ot grat ¢ FA Fr R T AW
F faas @ devw fean o ar =i
I AMT FT GHST WY ATHT AT WEY B
f& go @ mit ot £ Srfe owe &
T § 9T g IeE WY AT FE GFEA |

ot a3 T fFar A A agran ?
=t graY : 2, TF W=l & 97 0
Shri S. C. Samanta: May I know

whether the incriminating papers that
were geizeq from those spies have
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been examined, and whether any clue
in other border States has been
found?

Shri Hathi: As I have said, we have
got some material and that is being
examined, That is why 1 have said
that we would not give further
detaily because it leads to certain
clues also or it ig likely to lead to
certain clues also.

5t Fo Ho Forddt : F AT TrRAT
g f &1 gard dlo mfo o qHY
Friaredl & et wafww =d § a1
arf g wAT § 1 g a% fefess
T9E 1 g § 3% I8 Ay are-ra
%8 ®IT AE-AT ARH S fau
w7 § @fea o sww Al Sl @
T g1T £ IAF! saAr o aamw Ad
T B dielt wTewEn 9% wEH A
IEF AT IV A1 EZEEH Fgfeat
a5t A€ o I AT F AL F AW F
¥g a1 @t fF az wfserdr saE
¥ |

ot Iy : ST A FY OFE T g
8 #1¢ Afafesw a7 agi 9v )

it Jo Wo faddr ¢ ug qfafzaw
T AT E AT AT F

st gt : F A TR ag e fE
W1 80 4T 85 WITWN WHEI & © A
FE TH F IAR A AT HYIAIE
qrEfer &1 o1 Tifefeds a9 78 § 1

OF WA qRG : A, T, o6
aTE AR E |

ot grdt: aEt A F

st gOR W wgAW : w9 gH
W%ﬁ(ﬁcm{oﬂomia}
At Al & §e @ do wrde o
T |
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WgH WEEd : W avg A A
mfa T 73 N1 =Wl | /T F7-A070
gTFERT AT T 9 Sard 9w &
1 7eqit § wrEA A, L (=IAA)

st g fag: & a7 wi4Ar
AT g fF. L. (s3I

Mr. Speaker: Order, order. 1
might be allowed to proceed.

ot FFET W FFAT 23 TATA
F e ® oar oA famEny

we #2437 ¢ § I F1 TAGA
qET AT |

A g fAg o § SEAT =SE
g fr 7ar quv 413 feAi & s &
aifFeaml wRET ®0 FRaEa 3
sarEr @ W & AY Agd A1 aeId
Tt 97 04y @ o # o9 owrm &
faeg =™ 21 T 2 | WX GHL AT 2
dr Feie § faEn @ sver B
™ E

w3 wAr (A7 AET) o AT
% gw faw g0 B S FT WAT A
FET W & gAmar g & a3 a9 #7581
FTH ZAT ¥ AW FEA  FE AEAAT &
TET qT Y AT FeA aq qS A1 A A
g fraT | & @ gwar § fF Far 9%
W1 39 AW W AZ aF 4T AF F49
o ars fzar m@r €

OF WA H9E]  qgl 9 "o
fvaT gT € |

ot == faew fAT @ wTr @
e g o | '

Y SRS L : fwA W A
sfY wwaT : W W A g ag A

O 21 100 Gt 7S FTEAE AH gE
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¢ affr aga sawr amaEr g &
... (cwaad)

weTy WEiEm : § gRATA FE
f& 73 =Y wH woimd ¥ @ 9o
fm & & “wrey, e wEAr =
9% | F AT T@ar § AR 'l
T @G FCAT GAT g AEA #E
g &1 AR
Shri Sham Lal Saraf: May I know
how many officers who were arrested

had gone away? How many of the
arrested officers had left?

e AZiTT [ AT, AET )

sft FWeerT Ar FTam o sfEan
¥ o i fF 91 qur 9m ag
I T TAH F

TF WA ATEs o oo aviw |
I gt & 39 ¥ J47 famr @

Shri Sham La! Saraf: I want 1o ask
a very importan: question.

Mr, Speaker: I had not culleg the
hon. Member., 1 cannot proceed in
this manner. Unlesg I call an hon.
Member he should not begin asking
questions.

» amars fag o @ "R A
e awdr g fF A fgrgerdl gare-
T ATET #0310 9T e w F
@ %, S wifeem 1 3 | €, FUsr
qiffear &1 2 @ & T2 T TwHA
qffeE Y 3 W) 8, 37 TR &6
ST ¥ oma E AT TE | W A &
A fran fegeadt wAer@Yd &Y
qom & M€ & AW fEAE § A@E g
g1

weTe WETY: TH qAH FT TAAT
agt & o 'y )

I do not allow that.
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o Taare fag.: 4z T3 €A
qaE 2 fF 72 @ AgEi 1 A 7
wa £ a1 |6 |

I TRET . W9 Afeew gz
2 f& haer &7 7 AT A9 2 fEoew
T7g &1 AT« TZT 9€ AT AFa7 2 qT
@t '

Shri Kapur Singh: May I know
whether some information is available
about anwy arrests having been made
in Pakistan on the allegation that
they are Indiap spics?

Shri Hathi: 1 would require notice
s that question. .

O WEET o AT W aEET |

At wReard wm
w3,

TEqE

WeIW REEY ;. H4 T ATE &
mﬁmmﬁqw%l

Shri Hem Barua: Is it a faet that
Pakistani spies in India are having
the active help and support, moral
:nd financial, of certain Pakistan
diplomatic missions in this country?
Ii so, what stcps have been taken to
destroy and disrupt this link that has
been fostered in thig country between
these spies and certain Pakistani
dinlomatic missions?

-Shri Hathi: So far as this question
is concerned, we have got some clues
about the links. The police are try-
ing to further look into the matter
and take action against those officers,

Shri Hem Barua: My question was
specific.

Mr. Speaker: And that was.in-
admissible. This was only about the
arrests thal have heen made in
Jullundur, not any other thing.

Shri Hem Barua: '.Tn]'lundur is parl
of India
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‘Mr, Speaker: And India is part of
the greater world.

ST TETIETT WEET /T AT
F AN I AR fTAIam F 397 7
THT gERA 1 A T FE T TR
#1 3% feur sy fomr & 3¢ 1=l A1
HHEDT W1 T A7 IO H OAAT #FEd
I TS9 AT I T T AT F FE
TUTT 97 % F A 997 HAAT AT F
ol Frefrageamaas
Fgeafrgg 9w qe &9

weqe AR A Al AT 97
qAEEAT ZV| FT A7 ATHT WA AT
# 77 1 SFem FEAT 7

=t ST A1 SOERT © FITATT AT
T M 97 gamoe faor & osE &
e H,

T REILT | TRl FIAL A
F7 AT wm 9y feAr az o aed 41

Shri Sham Lal Saraf: I seek your
guidance.

Mr. Speaker: I have to decide mot
to give guidance.

Shri Sham Lal Saraf: Who else is
to give ug guidance then?

Mr. Speaker: No, no. I.cannot give
guidance. If a matter comes up, I
have to decide.

Shri Sham Lal Saraf: 1 am sorry
we cannot ge: guidance from you. I
do not know from whom we can get
it then.

HYRET FEITTATE T © WAL WL
gz, w@ Wy & w@ faan

Mr. Speaker: The most thankless
job is that of the Speaker.
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Irdo-U.S. Education Foundation

+
*63. Shri Nambiar;
Shri Bibhuoti Mishra:
Shri K. N, Tiwary:
Shri A. §. Alva:
Shri Sidheshwar Prasad:
Shri Rishang Keishing:
Shri Hem Barua:
Shri Nath Pai:
Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Linga Reddy:
Shri P. R. Chakraverti:
Shrimatj Renuka Ray:
Shri Harish Chandra Mathur:
Shri P. C. Borooah:
Shri Prakash Vir Shastri:
Shri Hukam Chand
Kachhavaiya:
Shri Raghunath Singh:
Shri Kolly Venkaiah:
Shri H. N. Mukerjee:
Shri R. Barua:
Shri Yashpal Singh:
Shri Bhagwat Jha Azad:
Shri M. L, Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Dr. L. M. Singhvi:
Shri R. S. Pandey:
Shri Utiya:
Shri Madhu Limaye:
Dr, Ram Manohar Lohia:
Shri Bagri:
Shrimati Renu Chakravartty:
Shri Indrajit Gupta:
Shri Kishen Pattnayak:
Shri Vishwa Nath Pandey:
Shri Hem Raj:
Shri Daljit Singh:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Prime Minister has recently stated
that the proposal for setting up of
the Indo-American Education Foun-
dation was finalised by the late Prime
Minister, Shri Lal Bahadur Shastri;

(b) if so, what were the terms then
proposed; ’
(¢) whether there is any change in

the new terms on the suggestions of
eminent educationists; and
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_{_d) if so, the final terms and con-
ditions of the agreement”

The Minister of Education (Shri M.
C. Chagla): (a) The Prime Minister
had stated that the proposal to set
up an Indo-American Education
foundation was approved in principle
in March, 1965 when the late Shri Lal
Bahadur Shastri was the Prime Min-
ister.

(b) to (d). Neither Government
had committed itself to any precise
terms in March, 1965 and even today.
the position is fluid. The reactions
of educationists to various proposals,
which had been tenta‘ively formulat-
ed, will be fully taken into account
by Government when further talks
with the U.S. authorities, for which
no time-table has so far been fixed.
take place.

Shri Nambiar: In view of the fact
that a large section of Indian public
opinion is against such a Foundation
which will surely contribute to the
growth of American domination, poli-
tical and economie, in India, have
Government reconsidered the matter
and taken up any proposal to give up
the proposed scheme?

Shri M. C. Chagla: 1 rcpudiate both
the assumptions underlying the
question,

Some hon. Members: Why?

Shri M. C. Chagla: I do nut accept
that public opinion is against the
establishment of thiz Foundation.

Shri Vasudevan Nair: We challenge
Government on this guestion.

Shri M. C. Chagla: May I finish?
The second assumption is that the
setting up of this Foundation will
lead to political and economic domi-
nation by the U.S. As both the
assumptiong are incorrect, the rest of
the question need not be answered.

Shri Nambiar: Is it not a fact that
even eminent professors of universi-
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ties have opposed the formation of
this Foundation? Have Government
considered the point of view expressed
by these professors?

Shri M. C. Chagla: May 1 point out
that I took the trouble to call a meet-
ing of the professors of the Delhi
University, for whom | have great
regard and who represent some of our
intellectual elite. I had a talk with
them. Then we called another meet-
ing of educationists at which the
Prime  Minister was present. We
listened to them, and what we dis-
covered wag that although there was
criticism ag to the form the Founda-
1ion might take, by and large there
was no serious  opposition to the
prinviples of thz Foundation.

it faafa fas - Fr af T ot
gera war gA1 w7 foer GAEE
aHT @ # fE ag W s # osEET
forar gaTeg w7 fean s w1 o
HATAT AT @F FT AT T V7T
IFmA mAGeT 77 §1 A+ fFa
Fa71 fF51 77 FA1 7 @9 7 fFm W ?

Shri M. C. Chagla: Thut was one of
the suggestions put  forward at the
meeting of the educationists, that
wistead o! <'.:ting  the foundation,
this amount should be given to the
Ministry, and the answer was. at
least, the tentative answer was, that
this money belongs to the United
States. It is entirely at the disposal
of the United States. and it is rather
difficult to ask the United States that
instead of starting a Foundation, they
should hand over the money.
And personally I think it is not right
for the Ministry of Education to ac-
vept a gift like this from a foreign
rountry.

Shri Surendranath Dwivedy: The
Minister just now stated that the terms
huve not yet been finalised. What is
the view of the Government in this
matter, whatever might be the com-
position of the Foundation? Is it the
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view of the Government that the direc-
tion, control and management of the
entire Foundation will be in~ the
hands of the Indian Government?

Shri M, C. Chagla: Y.s, Sir. 1T can
give ap assurance to this House that
when the Foundation is ultimately
established, Indian opinion will have a
preponderating voice. The Foundation
will never be permitted to formulate
or implement any policy which will
run counter to our national policy; nor
will we permit any American influence
to be injected into our culture and our
way of life.

.

st fagvax warg - § wAar TEaT
g f& 9@ dio wAo 480 F wewia
HHAET § HATH HATH FT HAAL g1 4T
AT Fr W W AHIET AR F A
T Y17 &1 9 FE FqC gAn 47 R
ag qa1 ffg w7 & @9 fear s ?
afz guT 4T a7 IAET T @ 47 ¢ WK
T 47 W1 GEEVH FAET W T g,
g dar foey § wfafom fe gad
7T & 57 fa=rg &, fasrdt & ar At
sz &t fastor 2, &t @ fFar @ a%ar
& afz faar 1 %ar @ @ 7@ gAW
g% 9T AT A fa=me far & av gt 7

Shri M. €. Chagla: May I explain to
the House—I am gure many Members
know it—that under P.L, 480 the
counterpart rupees that we get are to
be disposed of in this manner; 80 per
cent are to be spent gn developmental
programmes with the consent both of
the Indian and American Governments;
13 per cent can be used by the United
States to help American business; 7
per cent is entirely at the disposal of
the United States which is called
“Money for American use”, and it is
this 7 per cent that we are trying to
immobilise, This 7 per cen{ repre-
sents a little more than Rs. 200 crores
and the suggestion is to take this
Rs. 150 crores which America can use
for any purpose, over which we have
no control.
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Shri Bhagwat Jha Azad: You say
any purpose. Ig it for espionage also?

Shri Nambiar: It is being used for
espionage.

Shri M. C, Chagla: Any purpose
under international law and interna-
tional morality, but it is at the disposal
of the United States, we have no
control, we cannot ask them what they
are doing with it or why. Therefore,
it is a good thing for our country that,
instead of leaving ii to the United
States to spend all this money, we im-
mobilise it. This money will be in-
vested in Government securities, The
Foundation will be an Indian founda-
tion governed by Indian laws and
carrying out Indian policies.

»it faraer weamaw : 9z sfreE 0w
wifaw 2 fegeam § ow & 9wy
AT F1 ST FATH TG $T 7T AALHT
ot F If fgemam A1 Al ow
WHATET AFTT AT AT Z177 Tvfa
FH A1 w7 oAg "gr 27

Shri M. C, Chagla: I take it that my
hon. friend is drawing a distinction
between the English language and the
American language. He is quite right.
American language has become a
different language now.

Shri Ram Sewak Yadav: I think you
have misunderstood.

it ferr qemnas - awer £ i
FX
Shri Bhagwat Jha Azad: The Pant

Market has become Super Market.
That is the American language.

Shri M. C. Chagla: I do not like that
expression, Super Market. ’
#t femm weAT@w . SaST wimt
ST 7L #7 § Hi7 sfeem i
3IFAT AFN 2, AF HEA AT ATCRA )

Shri M. C. Chagla: May I point out
that today we have got several Ameri-
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can foundations, I will give the
names: There is the US Educational
Foundation in India—the Fulbright
Group; There is then the US Aid
Agency; there is the Ford Foundation;
there is the Rockefeller Founda-
tion; there 1s the Asia Foundation;
these are spending lakhg of rupees for
various aspects of education and other
programmes in India. These are en-
ticely American foundations - over
which we have no control. ‘Surely, all
these foundations have not interfered
with our culture of which I am wvery
proud. (Interruption). Why  should
we assume that a foundation which
would be under Indian control to &
large extent will do harm to our
culture?

=t frs qeAw - watT 7 ¢ @
ar w7 76 7F 77

Shri Harish Chandra Mathur: Iz 50
not a fact that as a result of severc
criticism of this proposal in the coun-
try, there was a reaction among the
Americans themselves? What was
their reaction? Is it a fact that they
want to forget all about it and we
want to forget all about it and nobod:
wants to take anv initiative? If it is
nat 50, who is now taking the initiative
and at what stage does it rest?

Shri M. C. Chagla: As my hon
friend knows, there wag a declaration
made by the President of the United
States, and our Prime Minister con-
curred with the idea of establishing a
foundation.  Shastriji, when he was
the Prime Minister, brought the matter
to the Cabinet and the Cabinet gave
its approval to the foundation in
principle, so that the principle of the
foundation is geccepted. The United
States is fully conscious how sensitive
India is and rightly so. Wec are very
sensitive of our culture; we are very
sensitive about those areas where we
do not want any foreign interference.
Knowing the sencitivity of this coun-
try,—(Interruption) —may 1 finish.
please?

WY TATACAT . ATTHT AeF 1T F47
2, AT AY A9 T F
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Shri M, C. Chagla: America knows
the criticism here. It has been con-
veyed to the United States, what the
public feeling is. Therefore, it has
done good. I am glad that public
opinion has asserted itself in  this
country. So, ulimately, when we sit
down and discuss the details, the
United States will take into considera-
tion what public opinion in this country
is.

Shri Hari Vishnu EKamath: Sir, we
could have a two-hour discussion on
this subject, later on, (Interruption).

Shri M, C. Chagla: There is a letter
from-—{(Interruption). -

Mr, Speaker: It is the desire of hon.
Members, and I also feel that—(Inter-
ruption)—order. order—sometime
afterwards a discussion might be had
on this subject, because it agitates so
many hon. Members.

Shri M. C, Chagla: I am in the hands
of this House. A time can be found.

Mr, Speaker: If notice is given, I will
try. ’

Shri Hari Vishnu Kamath: We will
give notice. '

Media for U.P.5.C. Examination

+
*64. Shri Sezhiyan:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Umanath:
Shri Muthiah:
Shri Bagri:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri Linga Reddy:
Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Jnion Public Service Commission has
finalised a formula for holding the
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Central Services examinations in all *
the 14 languages;

{b) if so, the salient features there-
of; and

(¢) when the new formula will be
adopted in the U.P.S.C. examinations?

The Deputy Minister in the Minis-
try of Home Affairs (Shi Vidya
Charan Shukla): (a) Not yet, Sir.

{b) and (c). Do not arise.

Shri Sezhiyan: May I know whether
the attention of the Government has
been invited to a public statement
made by the Chief Minister of Madras,
Shri Bhaktavatsalam, at Madurai that
the Union Public Service Commission
had finalised a formula for holding
the Centra] Service examinations in
all the 14 languages of India? This
statememt was made by the Chief
Minister of Madras. I want to know
whether that statement is corrert or
not,

Shri Vidva Charan Shuokla: The
Union Public Service Commission is
going ahead with the finalisation of
this scheme. It will take a little maore
time before the scheme can be imple-
mente.

Shri Sezhiyan: May I know whether
it is a fact that the Government have
been giving the assurances on the Anor
of this House from 1954 onwards that
all the principal regional languages
will be the media of examination of
the UPSC? I want to know whethar
the Govérnment have taken the advice
of the UPSC into consideration before
making these solemn assurances or
whether the assurances were made
simply to hoodwink the mnon-Hindi

“speaking peop'e or whether they are

serious in implementing these assur-
ances?

Shri Vidya Charan Shukla: There
is no difference of opinion between
the Government and the UPSC on
this question.
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=t vy fomd : & s A 2
f& 7 w7 qAwE ¥ gfa ofeww
wfafasr shmm Fr 7z seg S 2 5
FAH g Y TeagTT wfe fed ey 2
Tg F10 FAET T & A F AR
mfem 3w #  dfmew @ fgd
FY ST GO § F AN FEA K FTE FEA
el afcwmag A o & 2
A F ST |mEar g fF e 9w oaw
HET FTHIL T HEL FATE & AT 4 e
AR Hava # @ weE 27
Shri Vidya Charan Shukla: There
was a secret communication from the
UPSC to the Government, which was
referred to the Law Ministry and it

would not be in public interest to dis-
close it.

=t vy fomd - weaw wEEw, RO
SIET FT A 2 | qg FA< wEAR
BY TH & W Fav g & R, ww
FT oaroiwr |r ®7 wn g gw feafy
H WA wERd F Oy FEA #1994
feen arawf= fog & agamasT
F TR FAT TFT &7 F Ag FAAT AEAT
g fs 7 ag wgae Gl &1 adr A
& o &aw g FY ALY g9 GFA 7
A AT FT A KL FIR TH], .

st famr s e - AT 0 Sl
A BIET €, q gaWT #° A4 il
&1 93 G e ®1 g4 ¥ I E,
Y a1 ATaRfAT fgA # gNiT, 98 999
FATE AT |

o wy fomd : sw 7 AEwfAw f7d
Fraa | g7

o gFR 9T FGATH . A rrg‘

T fF GRET-aAl ¥ 9 9 BT &,
g IrF 2 AT TEAN

'mﬂ@w: BT qATATCAT
Y e F et e T 99 3,
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At § w&< wgm 5 fafre aga w
1 qgi Td, AfEw we oAk
ATH ¥ gRTARGAT T FE FHARA
frer v &, O & 7 Fg WA E 7

Y TETIATT TTEAY ; SEUe AEIEd,
ITTE HA AEleT FE w £ v awen
fafrgt &1 drde wET an

=it faem oo e - @

Y SETHATT AEAT : 7T FYE W
UTET HATEATGAT ¥ BT AT #
THIE WAl qZ FT FZ 5 FATACIAT
¥ Y O B8, T UAT 2 | 77 AR
ITHT A AG FIT F, AT THRT T
gfyamm oz 2 f& 37 9% e
T & wifkg § i we g 2, fow
# faeerd -5t o7 ot & 1 QT
¥y OF ad @ T g

oo wgEd : farmEr F oArew
oA 7 W fEar o omsem 20 #
fafees =mga %1 A7 4@ 7 %1
z f& &t wafagas oF femie @
zar fewRdz ¥ wm, feyedzw #
o # A @{-fEaEa g, aw s R
gard | fafret azg s w2 fF o
T AGATA ¥ AW 2, TF TAT A
HEAT 2 | i - w4 faar 2
IR AT, AR qavar # fF ag awa g
I ==

Wl TRAUAT : §AT F21%9 $g 3
fw g 49T g 1 (Interruptions)

WO WEEE - qF A9 AT E
fr g & ¥mE< AgEE OF WY @3
F1 FC dA T AT A1 OHA AT
F1 & i ag a0 i faam s 1
wE HEAT @zl 21, AT g &3 A7 |

Shri Ranga: How can they know
that others are standing?
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Mr. Speaker: 'If they only get up.
that would be a different thing. They
all get up and they begin to speak.

gy A 7 2 i fw
wEATI W oATE 2

=t fagn www qew ;T A
FAFAT O ArE 0T ma A A
1 qY sEweEfagt geae q G-
=T T2 E
(Interruptions)

«ff gFH T FGATE: AATATITAT
A F9 WU 7, WA AIET IH FT @A
F7

Y v fawd: 77 sEeT w1 9

&
Z1

g RERw T WrET A
TTAZ 1

it Ay fomd : o Ha AT w1
LECEEA

Shri Bhagwat Jha Azad: I draw
vour attention to your earlier ruling
that when a Minister claims that it
is not in public interest to disclose
something, then it will be for the
Chair to decide whether it is in pub-
lic interest or not. Now I claim the
privilege to submit to you that the in-
formation which the Minister claims
it is not in public interest to disclose,
is mot so. You should call for the
papers and see whether jt is in pub-
lic interest or not, because in an im-
portant issue like language, on which
questions are being put by evervbody,
if the Minister claims that it is not in
public interest to disclose it, I say he
is misusing the power. I am quoling
vour own ruling and request that you
call for the papers and decide whether
the Minister can claim this priviicge
or not,

" Mr. Speaker: Ordinarily the Speaker
has to accept the request of the Mini-

998 (Ai) LSD—2,
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ster if he claims that it is not in oub-
lic interest to disclose any informa-
tion. That is the rule. But-if there
is some exceptional and extraordinary
matter where there might be a doubt
whether the privilege is being claim-
into it
Other-
accept it.

and see in such cases only.
wise, normally I have to
That is the rule.

Shri Surendranath Dwivedy: So
far as this question is concerned. .'.

Mr. Speaker: Then I may be given
an opportunity to have a talk with
him and give my decision.

wt wg fowd I R 1§ AT
faviz wraT g, Aff 7Y 7amw #1 0w
feem az a1 f5 waard § o =@Ew

ST 2, ¥T A7 AR £ | FAAT AT A
T AF F 1 oA FF A ag fam
% 9% 2 o aali & arL H, haw & anx
¥, ¥ 9 AT AFA F | Wz FEgAET
T F q% F ¥9 A2 F AT e
3, 3EE1 & wA F AU dAe g
affT w0 7 37 gf gFEw mET ar
Fad & a1 1A Aa=w T afe
afsws afaw FHow #1 15 39 A7
TeTg §1'% W17 39 vy § 91 @a7
wul &, 77 AET & AT TS |

W ARy - 4 1 & g5 gEAr
g f5 #r memg &1 1€ @ 1 A, Afe
a?mw%ugﬁ#r‘mﬂw

a |

Wt wg fom@ . wEd wEw,
HTT WY AT BT ARGET | w9
wE R gwE A W A qw @ g
# oz ST 9 g o e w8,
ag HEl & a1 aAT |

Y faen awor e T AATE
¥ g1 g WATAT A T AT W FATR
g 2 | (Interruptions)
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ol N T FYAW © HGEH F
T B E, A AE & o1 A 7
(Interruptions)

WSy WElRw . wAT B, A,
o5 HTa¥ AT IS @S B I
9T I A, A FAAET T oW
gFat & 7 (Interruptions)

Al gFR TR FTFE e
e, TR 3T q97 3aT f2y
7 2, g AzFg @ gx 3
gt A1 a2 fF S mar wd

, 97 WE ¥ AT WA | ATEIY AR
HEA H TAIAT RATIE

&

s

oY TRTEOATE . WA 42, |

(Interruptions)

Shri Sezhiyan: Sir, this is not a
mere Press report. This is a public
statement made by the Chief Minister
of Madras on the 19th May at Madu-
rai, Therefore, it" is. a respousible
person, the head of a State Govern-
ment who has given that information.
1 want to know from the Home Mini-
ster whether it is correct or not. He
can give that answer,

1 TWRTRER  mEd 4EiET,
¥ 7 T T1E § i A wgem A-
fag ¥ am9 o7 77 q=AT T I FET
& afew @ A% 1 ag g7 A9
& Gizmmad m o2 #
o=t g % ag a-fga &1 A qe
1A FI ZTAAT I8A 2 |

wtey RERY ¢ 4 AT @A HT
=E

it vy fomid - & g SrAAT ATEAT
gfw . ..
WA REEW A1 To Fro AT |
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= gER WY FYAE ; AEAF AEEY L -

Mr, Speaker: Order, order.

Some hon. Members rose — Y

1

Shri A. P. Sharma: Sir the Deputy

Minister has said,,.... (Interrup-
tions)

Y gTR TT S : wqe R L

Mr. Speaker: That will not =25 on
record (Interruptions) Order, order.

WY gEw W wgEm: KK

TLAE WERY ¢ T HF 0F qTAAT
qTew & qAET 2, A1 R =T oa
o HOFT I AIE UEE AE FIAT
arfam

Shri Sezhiyan: What about the ans-
wer to my question?

Mr. Speaker: No, please.

Shri A. P. Sharma: Sir, the Deputy
Minister has said. ... ..

Mr, Speaker; If the hon. Member is
just continuing that objection, then I
will hear him; otherwise I will ask
the Minister......

Shri A. P. Sharma: It is about that
only. The Deputy Minister has said
that there has been a secret communi-
cation between ‘the Home Ministry.
the UPSC and the Law Ministry, and
the substance of it is supposed to be
published in thé newspapers. Is it
not the duty of the Home Minister or
the Home Ministry to deny that it is
not correet and not allow this mis-
representation to go round the coun-
iry?

Mr. Speaker: I must ask the hon.
Minister if, as Shri Sezhiyan says,
even the Chief Minister of Madras has
made that statement ([urerruption)?

**Not recorded.

————e
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If even the Chief Minister of a State
has made that statement, how can I
hold that it is not in the public inte-
rest?

“Shri Vidya Charan Shukla:
Chief Minister
statement.

‘The
has not made that

The Minister of Home Affairs (Shri
Nanda): If it is so, then I will have
to check it up. If it is so, it certainly
goes beyond the limits avhich are im-
posed on revealing certain informa-
tion.

Mr. Speaker: That he will find cut,
and I will give another opportunity
for these questions to be asked Next
question.

Shri Hari Vishnu Kamath: Question
No. 65.

Shri Tyagi: Sir, on a point of order,
This is full of insinuations— contact-
women and all that. I suggest that
this should not be permitted.

Mr, Speaker: Order, order. Why
should a widower be so concerned
with it?

Contactmen and Contactwomen

+

-*65. Shri Hari Vishnu Kamath:
Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri Nath Pal:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 5200 on the
11th May, 1966 and state:

(a) whether reports have been re:
ceived or called for from the various
Ministries and Departments as to the
nature of action taken against the
undesirable contactmen and contact-
women; and

(b) if- so, the particulars thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.
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(b) Does not arise.
Shri Hari Vishnu Kamath: Mr.

Speaker, Sir, this question has been
coming up in the House for the last
one year—since September 1965 and
we are now nearly at the end of July
and the Government has adopted a
hush-hush policy with regard to this
matter. I do not know why they are
fighting shy of contactmen and con-
tactwomen, even their names. Here
on the last.occasion, on the 1lth of
May, in the last session

Mr. Speaker: [ am again surprised
that bathelors are interested

'Shri Bhagwat Jha Azad: Bachelors
and widowers are maore concerned
than married men.

Shri Hari Vishnu Kamath: 1 did
not use ti-ne word myself: the Minist_er.
Shri Hathi, used it, May 1 remind
you, may I invite your attention to
the fact that on the 11th of May,
while answering a question on the
subject, he said that the names of un-
desirable contacmen and contact-wo-
men—that was the first time * he
used that word; I do not know why
Shri Hathri is fond of this word—as
discovered by the CBI have been
intimated to the Ministeries a_nd
Departments concerned for such action
as they may consider necessary. Tr!at
was the previous question. As I sa:._d,
for a vyear it has been coming up in
this House. Today the question is
about the follow-up with regard to
that. Today he has said “No" to both
questions.

Mr. Speaker: For the first '_'Nc".
and for the second “Does not arise”.

Shri Hari Vishnu Kamath: The last
answer was in May and now we are
at the end of July. Is the House to
understand that the Departments and
Ministries of the Government have
taken no action whatsoever on the
reports. on the names submitted by
the CBI. or that they have not re-
ceived the reports at all. in which
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case what are the reasons for uot
taking such action, because these con-
tactmen and contactwomen are doing
liaison for certain big busiress houses
and industrial Houses, the benefactors
of the party in power? -

Mr. Speaker:
not be so long.

The question should

Shri Hathi: The question that has
been asked by Shri Kamath is whe-
ther reports have been received. No
report has been received, That s
one part. The second question was
whether they have been calleq for.
They have not been called for.
Therefore, the reply is “No”. I will
now explain why the reports have
not been received or reports have not
been called for. The reasen is that
we have sent these names to the
various Departments and  Ministries
with instructions that these are {hie
persons who  are utilising  their’
acquaintance and
officers to influence them in their
decisions. therefore a watch should be
kept on them and that they should
not be recognised as accredited
agents.” Now, when the question of
meeting them comes, the officers
should be careful that ‘they do not
associate themselves so closely as
may ultimately .. . .

Shri Hari Vishnu Kamath: ‘So close-
ly' means what?  Clarify yourself,
Clarify your observation.

Shri Hathi::.. as may lead to fre-
quent visits by these people which
may result in the decisions of the
officers being influenced by these pen-
ple. But they shou!d not be allowed
to meet these officers, and when the
. lists of accredited agents come fromn
the firms these should be checked and
these persons should not be recog-
nised as accredited agents. These
instructions we have sent. Therefore
calling of reports is not necessary.

JULY 27, 1966

friendship with .

Oral Answers 612

Shri Hari Vishnu Kamath: The ans-
wer on the last occasion, on the 11th
May, was that the names had been
sent for such action as the ministries
and departments would consider
necessary. Is the House to under-
stand that the Home Ministry does
not keep track of what they have been
doing and just go to sleep over the
matter whether the ministries and de-
partments have taken action at 211?
Will the Minister lay on the Table of
the House the names of these contact-
men and contactwomen which have
been forwarded to the ministries and
departments; if not, the reasons there-
for. and what limits have been pres-
cribed for acquaintance or association?

Shri Hathi: So far as the Home
Minilstr}' is concerned, we do keep a
watch on the activities of these per-
sons and see that they do not use un-
due influence over officers. We also
keep a watch on the officers, whether
they meet them or not. That watch
is being kept.

Shri Hari Vishnu Kamath: How can
you keep a watch unless you get re-
ports from the ministries? What is
all this? Have you got a hundred
eyes to see?

Shri Hathi: There are a few. . ...

Shri Hari Vishnu Kamath: 3100 I
know. :

Shri Hahi: .... and their activities
can be watched, )

Shri Hari Vishnu Kamath: How?

Shri Hathi: So far as the names are
concerned, the disclosure of these
thames are concerned, the diselosure of
these names would not be posgible. ..,

Shri Hari Vishnu Kamath:
public interest?

In the

Shri Hathi: .... because there are
no specific charges against these peo-
ple.. .. N

Shri Hari Vishnu Kamath: Unde-
sirable activity.
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Shri Hathi: ....as havi-ng bribed or
having malpractised.

Shri Tyagi: Do you take notice of
them?

Shri Hathi: It is not a question of

taking notice. As soon as they do
certain acts, that is a different matter.

Shri Hari Vishnu Kamath: The CBI
has held that they have indulged in
undesirable practices. That is the
CBI's finding.

Mr. Speaker: Shri Kamath cannot
go on in this manner. The question
was:  When the Home Ministry has
sent their names to the various minis-
tries, has the Home Ministry tried
to find out whether those ministries
took any action on that?

The Minister of Home Affairs (Shri
Nanda): There is a system which en-
ables us to get those names by keep-
ing a close watch all over. We have
a system of keeping a watch. It is
not simply a question of a report, but

~We manage to see whether it is being
carried out or not. It is nmot a ques-
tion whether they say that this thing
has been carried out or not; we are
watching this,

Shri Hari Vishna Kamath: Who ic
watching whom? .

Shri Nanda: The same organisation,

Mr. Speaker: The organisation of
the Home Ministry is watching it, But
have the ministries also said that they

. have pursued the matter and they
have taken action on that, whatever
is required of them by the Home Mini-
stry?

Shri Nanda: At a certain stage if
that need ariscs, that will be done.

Shri Hari Vishnu Kamath: That is
not an answer. He is shamefully
evading the answer,

Shri Nanda: I am not evading it.

SRAVANA 5, 1888 (SAKA)

Oral Answers 614

Mr. Speaker: He might say that the
answer is not complete. ...

Shri Hari Vishno Kamath: Un-
abashedly he is evading the answer.

Mr, Speaker; Shri Hem Barua.

Shri Hari Vishnu Kamath: Let him
answer. Is this the way he should
conduct himself here? How can we
know whether it is in the public in-
terest, in the party interest or in his _
own personal interest?

Mr. Speaker:
question..

1 have repfated the

Shri Hari Vishnm EKamath: . You
have repeated it, but what is the
answer? He has said that what is
necessary will be done. We should
know what is the answer. What is
this? Is it Parliament or his own
house or residence? They are iaking
it so easy. We will not take it lying
down. ~

Mr. Speaker: I am not asking him
to lie down but to sit down at least.

Shri Nanda: There is no question
of any evasion_ at all. These names
were discovered by certain activities
of our department. We have a sys=-
tem, an organisation, to get at this.
We have an organisation to see whe-
ther the directions that we have given
are being followed or violated. If
we find that there is any kind of viola-
tion, when it comes to our notice,.at
that stage we will make further in-
guiries. That is a very clear answer;
there is no evasion.

Mr, Speaker: There is only one
thing that I might repeat. It is all
right that the Home Ministry is do-
ing all that is needed, but when it had
been thought proper to send on' to the
ministries the 1list, would it not be
desirable that even reports should be
got from those ministries as to whe-
ther they are implementing what the
Home Ministry wanted?

Shri Nanda: They are intended to
Dbe implemented.
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Shri Hari Vishnu Kamath: What is
this? He does not even stand pro-
perly. Let him stand up properly.

Shri Nanda: We can take further
steps also. At the moment, to our
gatisfaction, the steps are being taken.
We can take further steps also.

Mr. Speaker: The Question ilour is
over. Papers to be laid on the Table.

. WRITTEN ANSWERS TO QUES-
TIONS

Wage Board for Journalists

*§6. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minisier of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state: .

(a) whether the Wage Board for the
working and non-working journalists
has submitted its final report;

{b) it =0, the
thereof;

recommendations

(c) the decision of Government

thereon; and
J
(d) if the answér to part (a) above
be in the negative, the reasons for the
delay?

The Minister of Labour Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) Not yet.

(b) and (c). Do not arise.

(d) Both these Wage Boards have
to deal with important matters and
they have to consider the view points
of various interests.
Boards is progressing
nearing its final stage.

and is now

Strike by Telephone Operators in
Delhi

*§7.Shri D C. Sharma:
Shri Sidheshwar Prasad:
Shri Liladhar Kotoki:
Shri Naval Prabhakar:
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Shrimati Savitri Nigam:

Shri Bagri:

Dr. Ram Manohar Lohia:*

Shri Madhu Limaye:

Shri Kishen Pattnayak:

Shri Hukam Chand Kachha-
vaiya:

Shri Rameshwaranand:

Shri Raghunath Singh:

Shri Bibhuti Mishra:

Shri Subodh Hansda:

Shri S. C. Samanta:

Shri M. L. Dwivedi:

Shri Bhagwat Jha Azad:

Shri Gulshan:

Shri Onkar Lal Berwa:

Shri Basumatari:

Shri D. D. Puri:

Will the Minister of Communica-
tions be pleased to state:

. {a) whether telephone service in

Delhi was disrupted due to the strike
by the Telephone Operators during
May, 1966:;

(b) if so, the cause of the strike;

‘(¢) the loss suffered by the Depart-
ment as a result thereof; and

{d) the action taken in the matter?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao):

(a) No. Delhi Telephone systemn is
a fully automatic system. As such
the local telephone service within the
city was not affected by the strike of
telephane operators on 24th and 25th
May-1966. The Special Services, viz.,,
Local Assistance and Directory En-
quiry Services, were uffected for 15
minutes on 25th May 1966 due to pen-
down strik= by operutdrs staffing
these cervices, In some of the local
exchanges, the operators staffing the
Test Desks which test subscribers’
lines also resorted to pen-down strike
for varying periods at different times.
However, the maintenance work of
telephon® equipment and lines plant
both indoor and outdoor was unaffect-
ed.
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In respect of Trunk Service, the

routes on which Subscriber Trunk
Diallifg is in operation were not
affected, Similarly, incoming trunk

traffic from major stations in the coun-
try to Delhi which are dialled by the
distant trunk operators into Delhi
Telephone System were not affected.
Only trunk traffic originating in Delhi
and traffic transited by the Delhi
Trunk Exchange were affected due to
pen-down strike by operators for
hour on 24th and 1 hour on 25th
May. 1966, However, during these
periods the Supervisory staff, includ-
ing the officers staffed some of the
key positions to maintain the most
essential services.

(b) One telephone operator was
suspended in Delhi Gate Telephone
Exchange on 24th May, 1966 for alleg-
ed indiscipline. The strike was in
protest against that suspension.

(¢) It is not possible to assess the
exact loss of revenue. On trunk calls
booked by Delhi subscribers the loss
may be estimated as approximately
Rs. 3,000/- for the total strike period.

(d) Disciplinary proceedings have
been initiated against the telephgyne
operator suspended in Delhi Gate
Telephone Exchange.

Legislation to Control Private Edaca-
tional Institutions

*g8. Shri H. N. Mukeérjee:
Shri Shree Narayan Das:
Shrimati Jayabem Shah:
Shri R. S. Pandey:

Shri M. K. Kumaran:

Will the Minister of Education be
pleased to state:

{a) whether Government propose to
introduce legislation to control pri-
vate educational institutions in the
country with a view to curbing their
malpractices; .

(b) if so, the salient features of the
proposed legislation; and

(c) when it is evpected to be
brought before the Parliament?
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The Minister of Education
(Shri M. C. Chagla): (a) and (c). A
mode] Bill has been prepared and sent
to the State Governments for neces-
sary action and comments thereon, if
this
measure in respect of the Union Ter-
ritories is under consideration,

(b) The Bill aims at regulating the
establishment, maintenance and acti-
vities of private (unrecognised) edu-
cational institutions preparing stu-
dents for recognised degrees, diplomas
and certificates.

Fertilizer Plant, Mangalore

*69. Shri A. S. Alva:
Shri Baswani:
Shri Vishwa Nath Pandey:
Dr. P. Srinivasan:
Shri Surendra Pal Singh:
Dr. Mahadeva Prasad:
Shri Basappa:
Shri Bade:
Shri Onkar Lal Berwa:
Shri Kashi Ram Gupta:
Shri Hukam Chand

Kachhavaiya:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether the FACT made a sur-
vey of Mangalore with a view to start
a fertilizer factory there and whether
they have submitted a feasibility re=-
port in that connection;

(b) whether Government have
come to a conclusion to start a factory
there by themselves or to give a
licence to private parties; and

(c) when the factory is likely to be
established?

The Minister of Petroleum and_
Chemicals (Shri Alagesan): (a) Yes
Sir,

(b) and (c). A letter of Intent has
been issued to M/s International
Development and Investment Co.
Limited Nassau Bahamas/Duga]l En-
Jterprises (P) Limited, New Delhi, on
20th June, 1966 who will submit de-
tailed proposals within a period of six
months.
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Automation in Industries

*71. Shri Shree Narayan Das:*Will
the Minister of Labour, Employment
and Rehabilitation be pleased to state:

(a) whether any assessment has
been made as to the extent to which
automation has been introduced in
institutions like L.I.C., banks, indus-
tries and other establishments causing
unemployment to a large section of
workers:

(b) if so, the result thereof:

(¢) the number of licences issued
so far for importing such automatic
machines;

(d) whether Government have con-
sidered the problem of automalion
and consequent problems arising
therefrom; and

(e) if so, the result thereof?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) and (b). The LIC.
are introducing electronic computers
to replace their existing punched card
equipment. There is no information
witlf the Department of Labour about
any workers thrown out of =mploy-
ment on account of the introduction
of automation in L.I.C, banks, indus-
tries or other establishments: the
Department has also made no zszess-
ment regarding the extent to which
introduced in
these institutions.

(c) The information is not avail-
able. Information obtained regarding
imports of caleulating, accounting and
statistical machines, electrically ope-
rated during the year 1965-66 is laid
on the Table of the House. [Placed
in Library. See No. LT-6503'667.

(d) angd (e). The question of ra-
tionalisation generally was considered
at the 15th Session "~ of the Indian
Labour Conference held on the 11th=-
12th July, 1957. Certain conditions
were accepted as since que non in any
scheme of rationalisation. ‘Automa-
tion’ is one of the items on the agenda
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Indian Labour Conference to be held
in Delhi on 29th and 30th July, 1966
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Infiltration by Nagas and Mizos
in Manipur

*73. Shri Hem Barua:
Shri Hari Vishnu EKamath:
Shri Surendranath Dwivedi:
Shri Nath Pai:
Shri Madhu Limaye:
"Shri Kishen Pattnayak:
Shri Bagri:
Dr. Ram Manohar Lehia:
Shri Ram Sewak Yadav:
Dr, L. M, Singhvi:
Shrimati Renuka Barkafaki:
Shri Rishang Keishing:
Dr. M. S. Aney:
shri D. C. Sharma:

Will the Minister of Home Affairs-
be pleased to state:

(a) whether Governmeni's atien-
tion has been drawn to a statement
made by the Chief Minister of Mani-
pur to the effecy that hostile Nagas
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and Mizos are trying to link up and
infiltrate into Manipur;

(b) whether it is algo a fact that
Nagas and Mizog have decided to
.cause widerspread depredations in
Assam also during the coming months;
and

(c) if so, the steps taken to ensure
safety and security to these Stateg on
the frontier?

~ The Deputy Minister in the Minis-
try of Home Affairy (Shri Vidya Cha-
ran Shukla): (a) No such statement
has been made by the Chief Minister
of Manipur.

(b) No such reports have been re-
- ceived.

(c) Necessary and possible security
measures have been taken to ensurc
maintenance of law and order,

Nin;:n of Hyderabad's Refusal to
Pay Property Tax

*74. Shri Eswara Reddy:
Shri Warior:

Wil] the Minister of Home
be pleased to state:

(a) whether it is a fact that the
Nizam of Hyderabad has refused to
pay the property tax worth Rs 40
lakhs to the Hyderabad Municipal
Corporation on the ground that he
has been exempted from payment of
the tax under the Instruments of Ac-
cesslon; *

Afairs

(b) whether the Andhra Pradesh
Government have referred this ques-
tion to the Centre for advire; and

(c) it so. the advice eiven to the
State in this connection?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Suppiies in the Ministry of
Defence (Shri Hathi): (a) and (b).
Government have no information whe-
ther HEH. the Nizam of Hyderabad
has refused to pay the tax, However,
_Amdhra Pradesh Government have
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referred the question of reimburs-
ment of Rs. 42.79 lakhg to the Muni-
cipal Corporation, Hyderabad on ac-
count of the property of HEH. the

"Nizam.

fc) The mater is under considera-
tion.

Self-sufficiency in Kerosene and Light
Diesel 0il

*75. Shri Linga Reddy:
Shrimati Renu Chakravartty:
Shri Sidheshwar Prasad:
Shri Rishang Keishing:
Shri Daljit Singh:
Shrimati Ramdulari Sinha:

Wil the Minister of Peiroleum and
Chemicalg be pleased to refer to the
reply given to Starred Question No.
47 on the 16th February, 19686 and
state; -

(a) the further steps taken to make
the country self-sufficient as regards
kerosene oil, diesel and petroleum;
and

(b) the extent to which the de-
mands of the States for the supply
of Kerosene oil have been met?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) The
Cochin refinery is to come on siream
in August 1966, The 2nd-million
tonne units of Koyali and Barauni
Refineries are also to be commissioned
by the end of this year. With the
commissioning of this additional re-
fining dapacity, self-sufficiency in
H.S.D. will be achieved and the gap
between the demand and indigenous
production of kerosene wil] be re-
duced to negligible proportions, As
regards crude petroleum, exploration
efforts are continuing. Covernment
are also negotiating with certain firms
for exploration in off-shore areas.

(b) The monthlv S‘ate qunt~s of
try of Home Affairs and Minister of
about 10,009 tonneg since March. 1968,
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Boundary Commission for Maharashtra
and Mysore

*76. Shri Bhagwat Jha Azad:
’ Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Yashpal Singh:
Shri Prakash Vir Shastri:
Shri Hukam Chand
Kachhavaiya:
Shri Raghunath Singh:
Shri Jagdev Singh
Siddhanti:
Shri Naval Prabhakar:
Shri Maheshwar Naik:
Shri R. Barua:
Shri Liladhar Kotoki:
Shri Utiya:
Shri Madhu Limaye:
Shri Kolla Venkaiah:
Shri Sidheshwar Prasad:
Shri Bibhuti Mishra:
Shri K. N, Tiwary:
Shri Vishwa Nath Pandey:
Shri Bagri:
Shri Ram Sewak Yadav:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Dr. L. M. Singhvi:
Shri Vasudevan Nair:
Shrimati Renu Chakravartty:
Shri D, C. Sharma: ..
Shri Balgovind Verma:
Shri Hari Vishnu Kamath:
Shri Hem Barua:
Shri Surendranath Dwivedi:
Shri Nath Pai:
Shri Alvares:
Shri M. K. Kumaran:
Shri Bade:;
Shri Basumatari:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri P. R. Chakravertl:
Shri Linga Reddy:
Shri Kajrolkar:
-
Shri Sivamurthi Swamy:
Shri P. Venkatasubbaiah:
Shri Ravindra Varma:
Sh-i Kashi R:m Gupta:
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Shri Basappa:

Shrimati Savitri Nigam:
Shri Brij Basi Lal:
Shri H. C. Soy:

Shri P. C. Borooah;

Will the Minister of Home Affairs
be pleased to state:
(a) whether One-man Boundary

Commission has been set up to go
into the boundary dispute between
Maharashtra and Mysore and Mysore
and Kerala;

(b) if so, the terms of reference of
this Commission; and ,

(¢) whether any time-limit has been
fixed for the submission of its report?

The Minister of Home Affairs (Shri
Nanda): (a) Government propose to
set up a Commission to go into the
boundary dispute between Maha-
rashtra and Mysore.

(b) The Chief Ministers of Maha-
rashtra and Mysore have been asked
to evolve an agreed set of terms of
reference for the Commission.

(¢) The date by which the Commis-
sion is to report will be fixed when
the Commission is set up, but the in-
tention is that its = report should be
available in about a year's time.

India Office Library

*77. Dr. L. M. Singhvi:
Shri Sidheshwar Prasad:

_ Shri Rishang Keishing:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri §. C. Samanta:

Shri Bhagwat Jha Azad:
Shri Ramachandra Ulaka;
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) whether the ﬁuestion of India
Office Library and its materials has
been solved; and

(b) if so, on what basis, and if not
solved, the stage at which the matter
stands at present?
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The Minister of Education
M. C. Chagla): (a) Ngq, Sir.

(b) The Government of India have
agreed to the proposal of the Govern-
ment of UK. regarding the law to be
applied for the settlement of the ques-
tion. ‘The decision of the Govern-
ment of Pakistan has not vet been
received.

Royalty for 0il Exploration in Assam
*78. Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak: .
Shri Madhu Limaye:
Dr. L. M, Singhvi:
Shri Yashpal Singh:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shrimati Renuka Ray:

Will the Minister of Petroleum and

Chemicals be pleased to state:

(Shri

(a) whether the Assam Government
have raised the royalty to be paid by
the Oil and Natural Gas Commission
and OQil India on their earnings from
the oil fields in Assam; and

g_b) if so, whether Government
have agreed to the increase in the
royalty to be paid to the Assam Gov-
ernment?

The Minister of Petrolenam and
Chemicals (Shri Alagesan): (a) No,
Sir.

(b) Does not arise.

Statement of Chief Minister of U.P.

*79. Shri Yashpal Singh:
_Shri Hari Vishnu Kamath:
Shri Hem Barua:
Shri Nath Pai:
Shri Suren@ranath Dwivedy:

~ Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1606 on the
11th May, 1966 and state:

(a) whether the authentic report of
the statement made by the Chief

Minister of U.P. has since been receiv-
ed; and

(b) if so, the reaction of
ment thereto?

Govern-
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The Minister of Education
M. C. Chagla): (a) No, Sir.

(Shri

(b) Does not arise,
Pakistani Agents in Kashmir °

*80. Shrimati Savitri Nigam:
Shri K. S. Pandey: '
Shri Liladhar Kotoki:
Shri Vishwa Nath Pandey:
Shri Kindar Lal:

Shri Bagri: .

Dr. Ram Manohar Lohia:

Shri Kishen Pattnayak:

Shri Ram Sewak Yadav:

Shri Hukam Chand
Kachhavaiya:

Shri Raghunath Singh:

Shri Onkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of Pakistani agents
and gangs engaged in anti-national
and subversive activities who have
been traced during the last two
months in Kashmir; and

(b) the steps
situation? -

taken to meet the

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry
of Defence (Shri Hathi): (a) It would
not be in the public interest to dis-
close details, but two such agents
were tried and convicted recently by
the Sessions Judge, Srinagar.

(b) Adequate steps are in hand to
deal with anti-national elements.

wfes W arfas Jn

*g1. »t fasawmg Qg -
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Smuggling on our Border

*83. Shri Liladhar Kotoki:
Shri N. R. Laskar:
Shri Onkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a team
of senior border police officials of
India and Pakistan held a meeting at
Wagah to curb the smuggling on our
border; and ' N

(b) if so, the result thereof?

The Minister of State in the Ministry
of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes. Senior
police officials of India and Pakistan
met at Wagah on 29-6-66 for the
Border + officials’ monthly meeting
under the Ground Rules;

(b} Among others, the problem of
smuggling was discussed. The two
sides agreed to tighten anti-smuggling
measures in the broder area,

Primary Education in Calcutta

*84. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shrimati Renu Chakravartty:

Will the Minister of Education be

- pleased to refer to the reply given to

Unstarred Question No. 5390-C on the
11th May, 1966 and state:

Government have
‘detailed Report’

fa) whether
since received the
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from the State Government on the
implementation of the objective of
free and compulsory primary educa-
tion in Calcutta and other urban areas
of West Bengal;

(b) the proportion of children, of
scool-going age without schooling in
these centires; and

(c) the steps that the State Govern-
ment propose to take and the Centre
proposes to recommend to the State
Government? -

The Minister of Education (Shri
M. C. Chagla): (a) and (c). The State
Government have reported that they
have discussed the matter with the
Calcutta Corporation authorities who
have agreed to Impose education coss
for the purpose and are preparing a
scheme for being submitted to the
State Government for initiating legis-
lation for the provision of free and
compulsory education thereafter.

{b) The percentage of children in
age group 6-11 not attending schools
in Calcutta Corporation area is 37.91.
Similar figures for other urban areas
separately are not available.
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Joint Exploration for Oil imr Off-Shore
Areas

*86. Shri Vasudevan Nair:
Shri Warior:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Nambiar:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 5. C. Samanta:
Shri Subodhu Hansda:
Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Yashpal Singh:
Shri Madhu Limaye:
Shri R. S. Pandey:
Shrimati Renuka Barkataki:
Shri Bishwanath Roy:
Shri Bade:
Shri Kashi Ram Gupta:
Shri Jashvant Mehta:
Shri A. K. Gopalan:
Shri Dinen Bhattacharya:
Shri M. N, Swamy:
Shri Surendray Pal Singh:
Shri Dighe:

Will the Minister of l‘;etmleum-and
Chemicals be pleased to state;

(a) whether negotiations with
foreign 0Oil Companies for joint ex-
ploration for oil in off-shore areas
have been completed; and

(b) if so, the result thereof?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) No,
Sir.

(b) Does not arise.

Protected Areas in Ukhrul im
Manipur

*87. Shri N. R. Laskar:
Shri Liladhar Kotoki: .
Shri Gokulananda Mohanty:
Shri Krishna Pal Singh:
Bhri Bibhuti Mishra:
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Shri Onkar Lal Berwa:
Shri Basumatari:

Shri Ram Harkh Yadav:
Shri Braj Bihari Mehrotra:

Will the Minister of
be pleased io state:

Home Affairs

(a) whether the Chief Commis-
sioner of Manipur has declared 34-
check posts as protected areas in
Manipur in the hill sub-division of
Ukhrul:

(b) whether, while adopting these
measures, sufficient provision was
made for the security and safety of
the local people from the rebels; and

"(¢y whether Government propose
to introduce such schemes in Naga-
land areas also?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) 13 security posts
in Ukhrul sub-division, 11 in Tameng-

long sub-division and 11 in Mao-
Sadar sub-division have been dec-
lared as protected areas wunder the

provision of the West Bengal Security
Act, 1950 with effect from the 2Gth
May, 1966. In addition 6 security
posts in Churachandpur sub-division
and 1 post in Jiribam sub-division
have also been declared as protected
area under the said Act with effect
from the 7Tth June, 1966. Thus, in
all 42 posts have been declared as
protected areas.

(b) Declaration of certain places as
protected areas would not in itself
call for a special provision for the
security and safety of the local peo-
ple from the rebels. However, neces-
sary and possible steps have been
taken for the safety of the local peo-
ple.

(c) The Government of Nagaland
have no such proposal at present.

Grades of University Teachers

*B8. Shri Kolla Venkaiah:
Shri Vishwa Nath Pandey:
Dr, Ram Manohar Lehia:
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Shri Madhu Limaye:

Shri Kishen Pattnayak:

Shri Bagri:

Shri Sidhesfwar Prasad:
Shri Rishang Keishing:

Shri Vasudevan Nair:
Shrimati Renuka Barkataki:
Shri M. K. Kumaran:

Will the Minister of Education be
pleased to state: -

{a) the names of the States which
have adopied the new grades of pay
of University teachers as proposed by
the Centre;

(b) the States which have expressed
Aifficulties in the adoption of the new
grades and the nature of the diffi-
culties expressed by them;

(¢) the opinion expressed by the
various University teachers’ organisa-
tions regarding the new grades of
pay; and

(d) the action proposed to be taken
in view of the opinion expressed by
them?

The Minister of Educatien (Shri
M. C. Chagla): (a) Assam, Jammu &
Kashmir, Uttar Pradesh and West
Bengal have accepted in principle the
revised scales of pay.

(b) No difficulties as such in the
adoption of the new grades have been
expressed by any State Government
so far. However, most of the States,
which have sent replies, have sought
clarifications for taking a decision in
the matter.

(¢) The various University teachers’
organisations have generally welcom-
ed the new grades of pay and some
of them have suggested certain modi-
ficatidns.

(d) The new grades of pay have-
been recommended by the University -
Grants Commission after a great deal
of deliberation and it is not proposed
to revise them further.
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Birla Bhawan, Delhi last 3 years in the Ministry of Home
Affairs and its attached and subordi-
o Sm? Utiya: . nate offices for scientific and techni-

Shri Madhu Limaye: cal work, rank-wise;

Dr. Ram Manohar Lohia: .

Shri Kishen Pattnayak: (b} how many of these posts exist
in the Junior Class I scale for which
no provision has béen made by the
Ministry for promotion to the Senior
Class I scale; and

Will the Minister of Education be
pleased to refer to the reply given lo
‘Starred Question Nos, 572-and 416 on
the 16th March, 1966 and 24th Novem- .
ber, 1965 respective]’y and state: (¢) how many of the posts men-
tioned in part (b) above have been
filled actually by direct recruitment
from the open market by advertise-

(a) whether he has seen the report
published in the “Patriot” regarding

Government's taking over the Birla through the Union Public Ser-
Bhawan in Delhi on the occasion of e €

i ission and for how many of

and . than four years ago?
thél?e)toi.’f 25 (SemeSaneali: " nchin The Minister of State in the Minis-
stry of Home Affairs and Minister of
The Deputy Minister in the Minis- Defence Supplies in the Ministry of
ary of Education (Shri Bhakt Defence (Shri Hathi): (a) to (c). The
.Darshan): (a) Yes, Sir. requisite information is being collect-
« ed fromation is being collected from
attached and Subordinate Offices and
will be laid on the table of the

(b) The report is not correct.

N.D.S, Instructors House as soon as possible.
*90. Shrimati Renu Chakravarity: )
"Wil] the Ministet of Education be gratara frawl &1 AT

pleased to state: N
i . % AN AR - FATNE-HW
(a) whether any final decision has s i

been tuken in regard to the keeping Tl 7 AT AT F T
«wof the National Discipline Scheme

Insttuctors on an All India cadrs: and (%) 1965-66% ma'rq;a"'rﬁ N
=g F (F79 w19 2« {59 77,
(b) if not when a decision is iikely ¥ 3w ¥ f I
to be taken in this regard? 415
The Deputy Minister in the Minis- (@) 37 faar saiar aqa fFar

‘try of Education (Shri  Bhakt
Darshan): (a) No, Sir] the matter is
still under examination in consulta-
tion with the State Governments,

a1 ¢
ngwW wAwa ® oSwA (A
feem aco e ) ¢ (F) 59.443
(b) As soon as the consuliation .

with State Governments is completed (&) 10,59.743% 1
which wili not take much time now.

Class I Posts for Scientific Work Faefl e ® HEFTIT & AT
265. Shri Kajrolkar: Will the Minis- 267. ®Y ATH TATHRT : FHT ’!ﬁ-ﬂmf
ter of Home' Affairs be pleased to

HHT Fg aAd &1 F91 T o

(%) 1965-66 T faed gomaa &
(a) the number of Class T and . 3 freet x figd
thigher posts sanctioned during the At framr | faest omAT IFAA

-state:
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FHfAT F71 qeraT F gt § g
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Police Firing

269. Shri Warior: Will the Minister
of Home Affairg be pleased to stale:

(a) the number of times the police
‘bad to resort to firing to control
mobs in different parts of the country
since the 15th August, 1947

ib) the number of people killed and

injured in those firings; and

{c) the amount of compensation paid
1o the families of those killed or
injured in the firings?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (¢). The
information is being collected and will
be laid on the Table of the House,

Artx and Technical Colleges in India

269. Shri Warior: Will the Minisier
. »f Education be pleased to state:

{a) the number of arts and technical
eolleges in the country at present;

fb) the number of students studying
i these colleges; and

(e) the number of those colleges
which are run by private parties or
Imstitutions?

88 (Ai) LSD—3.

SRAVANA 5, 1888 (SAKA)

+ the country as on the

Written Answers 63%

The Minister of Education (Shri M.
C. Chagla): According to the Iatest
available information for the year
1963-64, the position is as follows:—

(a) number of colleges teaching arts
subjects—1,174, nirmber of engineering
and technological colleges—105;

(b) number of students reading im
colleges for arts subject—=8,08.994;
number of students reading in engine-
ering and technological colieges—
63.176; and

(¢) number of colleges teaching are
subjects and run by private bodies—
943, and number of engineering and
technological colleges run by private
bodies—50.

Post Offices in Rented Baildings

270. Shri Warior: Will the Minister
of Com ications be pl d to state:

(a) the number of Post Offices in
31st  March,

1966;

(b) the number of those Offices-
which are accommodated in the pri-
vate rented buildings; and

(e) .the. annual rent being paid for
these private buildings?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): (a) 96,936

(b) 11,1589,
(c) Rs. 86,24,784 (approx.) .

Financial erises of Vikram and Saugar
Universities

2'&'1' Shri M. K. Kumaran: Will the
Minister of Education be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to the ge-
rious financial erisis faced by ‘the
Vikaram and Saugar Universities;

(b) whether there is any praposal
that the Union Govermment should
take over these Universities to rum
them as Central Universities; and
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(c) if so, the reaction of Govern-
ment thereto? 7

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir.
(b) No, Sir.

(¢) Does not arise.

International Hockey Tournament

272.Shri Braj Biharj Mehrotra:
Shri Ram Harkh Yadav:

Will the Minister of Education be
pleased to state:

(a) whether the Interpational
Hockey Tournament at Hambarg (W.
Germany) has concluded;

(b) if so,
therein; and

India’s  achievements

(c) the position of Pakistan in the
tournament?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) Yes, Sir. The Tournament con-
cluded on the 22nd May, 1966.

(b} India stood first in this Tourna-
ment. :

(c) Pakistan finished at the fifth
position in this Tournament.

{ Coaching Assignment for Ghana

273.Shri Braj Bihari Mehrotra:
Shri Ram Harkh Yadav:

Will the Minister of Education be
pleased to state:

(a) whether Shri Sarpal Singh, the
* distinguished coach of the® Naticnal
Institute of Sports, Patiala has been
offered a coaching assigmment in
Ghana; and

(b) ‘it so, the details of the assign-
ment and when he is likely to take
up the job?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Yes, Sir.

(b) The assignment is for a period
of six months, Shri Sarpal Singh left
for Ghana_on 4-6-1966,
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Parcels foung missing a¢ Kerakot
P.O. (U.P)

274. Shri Ram Harkh Yadav: Wiil
the Minister of Communications be
pleased to state:

(a) whether 51 inward Parcels and
other waluable materials belonging
to the Postal Registration Department
were found missing from the Kerakot
Post Office in Jaunpur (UP.) re-
cently;

(b) if so, the details of the loss; and

(c) the result of the enquiry, if-
any, set up to investigate into the
incident? 5

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganath Rao):
(a) Actually a registered bag con-
taining 51 insured letters and other
articles despatched by Jaunpur RMS
enclosed in a mail bag on 24-5-66 was
not found when the mail bag was
opened at Kerakot post office.

-(b) The conients of the missing
registered bag were 51 insured letters,
28 registered letters and some money
orders, The amount of loss ascertain-
ed so far is Rs. 0648,

(c) Departmental enquiry has been
concluded without yielding any clue
for tracing the culprits. The police
had been informed as soon as the
loss was noticed and their investiga—
tions are in Progress.

Plantation Labour

275. Shri A. K, Gopalan: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(ay whether the Kerala Govern-
ment have received the report of the
high level conference held to discuss
the wage demand of the plantation
labour in Kerala;

(b) whether Government are aware:
that the plantation labour in Kerala
have threatened to go on strike to.
get their demands fulfilled; and



(e) if so, the steps taken by Govern-
ment to raise the wages of their em-
ployees and to maintain industrial
peace in the plantation area?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) Yes.

{b) There hag been a partial strike
since 4-7-1966" in the Rubber planta-
tions.

(c). The recommendations of the Tea
Wage Board have been accepied by
the Government of India and are
now before the managements of tea
plantations for implementation. The
Rubber Wage Board has not yet sub-
mitted its recommendations but it is
understood that their recommenda-
tions will be before the Government
of India very soon. The question of
revision of wages for workers in
plantations and maintenance of indus-
trial peace in the plantaiions area
have always been under the active
consideration of Government. Re=
cently the Association of Pianters of
Kerala issued a circular announcing
an enhancement of 024 paisa to both
male ang female workers effective
from 1-4-1966 to be adjustable against
final recommendations of the Wage
Board.

Unemployed Graduates

276. Shri Sham Lal Saraf: Will the
Minister of Education be pleased to
state:

(a) whether the recent publication,
in numerical Figures of the Lists of
Graduate ang Post-Graduate scholars
in Arts alnd Humanities has; revealed
that an appreciable number of them
are unemployed and their talent goes
waste; and

(b) the steps under contempiation
to utilise their talent and services?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). The refer-
rence ig presumably to the article

. establish a Central

L]
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publisheq in YOJANA of 29th May,
1966 on “OUR MANPOWER IN ARTS
AND HUMANITIES”, Thisz gives the
number of graduates at various levels
in the different fields in Arts and
Humanities and the comparative
figures in Science. No conclusion has
been: drawn in. regard to the unem-
ployment of graduateg in Arts and
Humanities; in fact the article ends
up by saying that the question of
employment and utilisation of the
personnel would need to be studied in
depth. :

Central University in Keralg

277. Shri M. K. Kumaran: Will the
Minister of Education be pleased to
state the stage at which the proposal
to establish a Central University in
Kerala stands at present?

The Minister of Education (Shri M.
C. Chagla): There is no proposal to
University  in
Kerala. The University Grants Com-
tmission has only accepted the pro-
posal made by the State Gavernmept
for the development of two post-gra-
duate centres at Ernakulum and Cali-
cut and is of the view that a begin-
ning should be made with one centre.

‘Kerala Bandh’ Cases

278. Shri A. V, Raghavan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether he would lay on the
Table a statement giving the details
of cases registered in the State of
Kerala in  conneetion with the
‘Kerala Bandh' held on the 28th
January, 1968 with reference to each
police station;

(b) whether there is any proposal
to withdraw any of the pending cases;
and
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(c) whether the recommendations
of the Consultative Committee of
Kerala Legislators have been fully
implemented in the matter of with-
drawing the cases?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) It will be
difficult to do this and in view of
answers to (b) and (c),

it may not
also be necessary,

(b) All pending cases against siu-
dents have been either dropped or
asked to be withdrawn. *

(e) Yes, Sir.

Long Term Prisoners 1n. Kerala

279. Shri A. V. Raghavan: Will the
Minister of Home Affairs be pleased
to gtate: i

(a) the number of long-term pri-
soners undergoing imprisonment in
the State of Kerala; .

(b) the number of such prisoners
as have been convicted by courls
which are now within the Jurisaie-

tion of tHe Madras and Mysore High
Courts;

(c). whether there is any proposul
to release a few long term prisioners;
and

(d) if so, when the decision will be
taken in the matter?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P, S.
Naskar): (a) 1268.

(b) 18 and 13 respectively,
(c) No. Sir.
(d) Does not arise.

N.P.O. Calicut

280. Shri A, V. Raghavan: Will the
Minister of ~Communications be
pleased to state:

* (a) the progress made in establish-
ing a night Post Office at Calicut in
Kerala; and

JULY 27, 1966
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(b) when the same will start func-
tioning?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jaganath
Rao): (a) and (b) During 1965-66 we
have opened a night Post Office at
Trivandrum. The gquestion of open-
ing a Night Post Office at Calicut will
be examined along with other such
proposals for other States to be con-
sldered during 1966-67.

Training Centre

281. Shri Vasudevan Nair: Will the
Minister of (Communications be
pleased to state:

(a) whether there is a proposal to

. establish a centre at Trivandrum, for

the training of Telegraph Inspectors,
mechanies and telephone operators; *

(b) if so, when the centre will
begin functioning; and

(¢) how many persons will eget
training every year at the centre?

The Minister of State in the
Department of Parliamentary Affairs
ang Communications (Shri J’mnat'h
Rao): (a) Yes.

(b) A suitable building has been
taken on rent and the training centre
will start functioning in about a
month’s time.

(¢) Approximately 250 trainees a
¥Year.

Honorary Teachers in Kerala Schooils

282, Shri Vasudevan Nair: Will tae
Minister of Education be pleased to
state:

(a) whether the Kerala Education
Advisory Board has recommended a
scheme of appointing honorary
teachers in schools; and

(b) it so, the salient features there-
of?
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The Minister of Educafion (Shri M.
C. Chagla): (a) Yes, Sir.

(b} The scheme provides for
allowing not more than three Hono-
rary teachers to work in a School,
after specific prior approval of the
District Educational Officer, The
Honorary teachers will be expecled
to take up specified assignments and
to work under the administrative con-
trol of the Headmaster.

War service Candidates in Public
Undertakings

283. Shri Pottekkatt:
Shri A. V. Raghavan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the rules framed to
confer the benefit of providing an
advance increment to war service
candidates is not applicable to such
candidates appointed in public under-
takings ang other statutory under-
takings; and

(b) the steps taken to confer this

benefit to all eligible employees?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Nagkar): (a) and (b): The orders
conferring the benefit relate only to
those war service candidates who
have been appointed to Civil posts in
the Government. Public undertak-
ingg. and statutory bodies are not
governed by these orders.

Deportation of British Planter

284 Shri Rani Sewak Yadav:
Shri Madhu Limaye;
Shri Brij Basi Lal:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a
British Planter in North Bengal has
been asked to leave India for his
activities prejudicial to the country’s
security;

(b) if so. the nature of his acti-
vitieg; and
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(c) whether similar orders are
being served on foreign planters en-
gaged in encouraging secession in
North-Eastern India, including Assam
and Nagaland?

The Minister of State in the Minix-
h'! of Home Affairs ang ‘Ministﬂ' of
Defence (Supplies in the Ministry of
Defence (Shri Hathi): (a) to (o).
Information is being coilected from
the Government of West Bengal and

. will be laid on the Table of the House.

as spon as it is received.
Firing by East Pakistan Rifies

285, Shri Hem Barua: .
Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Nath Pai:

Shri D. C. Sharma:

Shri Hukam . Chang
Kachhavaiya:

Shri Raghunath Singh:

Shri Bagri:

Shri Bhagat Jha Azad:

Shri Sonavane:

Shri Gulshan:

Shri Basumatari:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether it is a fact that East

Pakistan Riflemen fired on  Indiarn
Border Security Forces in the
Govindapur area of Cachar, Aswaum

on the morning of the 17th May.

1966; and

(b) if so, the details of this firing
and the reasons behind this action ./
Pakistan?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). On
17th May 1966 at 0745 hours, seven
Pakistani nationals supported by an
EPR patrol party intruded 30 to 40
yards into Indian territory in
Govindapur village and attempted to
plough the land there. 'When our
patrol party went to apprehend the
intruding Pak nationals, EPR patrol
fired three rounds and our patrol ha:d
to return the fire on which the Pak
nationals fleq away from the .area.
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Centra] High Court

291, Shri
Shri
Shri
Shrj
Shri
Shri
Shri
Shri

D. C. Shirma:
Warior:

P. C. Borooah:
Vishwa Nath Pandey:
Bhagwat Jha Azad:
M. L. Dwivedi:

S. C. Samanta:
Subodh Hansda:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a pr:oposa.l to consti-
tute a Central High Court to elimi-
nate delays and arrears in Courts is
under the consideration of Govern-
ment;

(by if so, the details thereof; and

fc) the stage at which the matter
stands at present?

The Minister of State in the Minis-
try of Home Affairs ang Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (e).
There is no such proposal yet before
the Government. The Law Minister
is exploring the methods py which
the High Courts may be relieved of
the arrears and the cases can be de-
cided expeditiously.

Indian

293. Shri
Shri

Institute of Petroleum
D. C. Sharma:
Yishwa Nath Pandey:

Minister of Education be
state:

Will the
pleased to

(a) whether India and UNESCO
have signed a plan of operatiun for
$212°5 million project to strengthen the
Refining Division of the Indian Insti-
tute of Petrolewm and to establish a
petro-chemical division at the insti-
tute; and

(b) if so, the broad features of the
plan?

JULY 27, 1966
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The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir. A Plan of
Operation for the establishment of a
Refining and Petro-Chemical Division
at the Indian Institute of Peiroleum,
Dehra Dun has been signed on 1Tth
May, 1966 between the Government
of India and the TUnited Iations
Development Programme (Special
Fund) at an estimated cost of US
$2,504 550. UNESCO will be the Exe-
cuting Agency on behalf of the UN.
Development Programme,

(b) The broad features of the Plan
are given below:— .
1. The duration of the Plan of
Operation is 4 years,
2. The contribution of U.N. Deve-
iopment Programme il be
US $1.254,550 as under:—

UsS §
(i) 3 Experts (Advisers) 13,200
(ii) Fellowship 5 56,000

(i) Equipmient and Supplies  4,95,000

(iv) Personal ssrvices 5,02,850
W) Travel cost 28,8000
(vi) Other Expeadi-ure 1,38,700
12,54,552

3.The Government of India’s
countarpart contribution im

kind will be Rs. 58,52,500.00.

Master Tara Singh’s Views

294, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether his attention has been
drawn to Master Tara Singh's insist-
ence on a Sikh majority area in reply
to his warning;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the action taken in the matter?

The Minisier of State in the Mimis-
try of Home Affairs and Minister of
Defence Suplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) and (c). A close watch is
being kept in the matter.

652
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Petro-Chemicals Complexes

295. Shrimati Renu Chakravartty:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any offer has recently
been received from foreign private
companies for collaboration in set-
ting up of petro-chemical Complexes
In the country:

(b} if so. the names of those Com-
panies;

(e) the terms of the offers; and
(d) Government's reaction thereto?

The Minister of Petroleum and

- Chemicals (Shri Alagesan): (a)
Apart from the proposals received
for collaboration in the Gujarat

Petro-chemical Complex towards the
end of 1964, of which the House is
“already aware there has been no
recent offer from any foreign private
companies.

(b) to (d). Do not arise.

Educatiom Commission Report

206. Shri H. N. Mukerjee:
Shri Vishwa Nath Paadey:
Shri Liladhar Kotoki:
Shri E. S. Pandey:
Shri Prakash Vir Shastri:
Shri Hukam Chand

Kachhavaiya:

Shri Raghunath Singh:
Bhri Jagdev Singh Siddhawmti:
Shri R. Barua:
Shri Linga Reddy:
Shri P. R. Chakraverti:
Bhri Sideshwar Prasad:
Shri Rishang Keishing:
Shri Subodh Hansda:
Shri 5§ C. Samanta:
Shri Bhagwat Jha Agad:
Shri M. L. Dwivedi:
Bhri Ram Harkh Yadav:
Shrimati Renmka Barkataki:
Shrimati Jyotsna Chanda:
Shri Kolla Venkaiah:
Shri Ramchandra Ulaka:
Shri Dhuleshwar Meena:
Bhri D. C. Sharma:
Shri P, C. Bereeakh:

Shri C. K. Bhattacharyya:
Shri D. D. Mantri;

Shri Hari Vishnn Kamath:
S8hri Basappa:

Dr, P, Srinivasan:

Shri Guishan:

Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shrimati Maimoona Sultan:
Shri Muthiah:

Shri Vasudevan Nair:
Shri Bibhuti Mishra:
Shri Kishen Pattnayak:
Shri Lakshmu Bhawani:
Shri Jashwant Mehta:

Will the Minister of Edumcation be
pleased to state:

(a) whether the Education Commis-
sion has submitted its report to Gov-
ernment;

(b) if so, the main recommenda-
tions contained in the report; and

(c) the decisions taken thereon?

The Minister of Edmcation (Shri
M. C. Chagla): (a) Yes, Sir.
(b A statement is laid on the

Table of the’ House. [Placed in Lib-
rary. See No. LT-6504/66]

(e) The recommendations are wun-
der consideration of Government.
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Unscrupulous Contractors

302. Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri Hari Vishnn Kamath:
Shri Nath Pai: '

Will the Minister of Home Affairs
be pleased to state:

.(a) whether Government are pre-
paring country-wide lists of unseru-
pulous contractors, suppliers and
clearing agents; and

(b) if so, the steps taken to make
the survey foolproof as also whethner
any follow-up action is contemplat-

ed?

The Minister of State in the Minis-
xy of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) In accor-
dance with the programme for Vigi-
lance and Anu-Corruption work in
1966, Central Government Depart-
ments and Corporate Undertakings
are preparing lists of unscrupulous
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contractors, suppliers firms and Clear-
ing Agents.

. (b) The Departments and Under-
takings have been instructed to ex-
ercise due care in the preparation of
these lists; The following action
will be taken in respect of those on
the lists: (i) Copies of the lists will
be circulated to all Central Govern-
ment Departments and Undertakings
with directions to instruct all officers
to be cautious in their dealings with
such parties. (ii) Closer check and
scrutiny of applications received
from such parties and of works or
business transactions undertaken by
them. (iii) Collection of specific in-
stances of malpractices by these -par-
ties with a wvietw to start open en-
quiries against them.

Naga Plan of Sabotage in Assam and
Manipur

Shri Hem Barua:

Shri Hari Vishnu Eamath:
Shri Surendranath Dwivedy:
Shri Nath Pai:

Will the Minister of Home Affairs
be pleased to state:

303.

(a) whether it is a fact that cer-
tain papers recovered from the *Rev.
Michael Scott on the eve of his de
parture for London, disclosed Naga
plan for sabotage in Assam and
Manipur; and

(b) if so, the nature of this plan
and the measures taken to prevent
further hostile activities by these
people in the areas concerned?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry . of
Defence (Shri Hathi;. {a) No, Sir,

(b) Does not arise.
Foreign Agents in Northern Bengal

304. Shri Hem Barma:
Shri Hari Vishnu Kamath:
Shri Nath Pai:
Shri Surendranah Dwivedy:
Shri Madho Limaye:
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Dr. Ram Manohar Lohia:
Shri Bagri: :

Shri Kishen Pattnayak:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that cer-,
tain foreign agents are actively
working at present in the hill dis-
tricts of Northern Bengal to spread
disaffection against Government

. amongst the hill people there us in

Asgsam;

(b) if so, whether this fact has
been brought to the notice of Gov-
ernment by the State Government;
and

{¢) the measures proposed to be
taken by Government in the matter?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry ef
Defence (Shri Hathi): (a) No, Sir.

(b) and (c). The question does not
arise.

Explosion of H-Bomb by China

305. Shri Surendranath Dwivedy:
Shri Hem Barua:
Shri Hari Vishnu Kamath:
Shri Nath Pai:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
news of the explosion of a H-Bomb
By China has been haile:dl with great
enthusiasm by a section of the Indian
people, particularly by a political
party; and ' .

(b) if so, the nature of this en-
thuiasm and the reasons ther=for?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
Government of India have received
reports that the explosion of an H-
Bomb by China has .been welcomed
by the Communist Party of India
(Left). The spokesmen of that party
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have justified manufacture of ther-
monuclear bombs by China in the
face of the American threat of atomic
war against her, as they put it.

Situation in Mizo Hills

Shri Surendranath Dwivedy:
Shri Hem Barua:

Shri Hari Vishnu Kamath:
Shri Nath Pai: .
Shri P. C. Borooah:

Shri Shree Narayan Das:
Shri Gulshan: -

Shrimati Savitri Nigam:

Shri Yashpal Singh:

Shri Prakash Vir Shastri:
Shri Hukam Chand

. Kachhavafya:

Shri Raghunath Singh:

Shri Jagdev Singh Siddhanti:
Shri H. C. Soy:

Shri P. R. Chakraverti:
Shrimati Remunka Barkataki:
Bhri E. 8. Pandey:

Shri Vishwa Nath Pandey:
Shri Kindar Lal:

Bhri Bibhuti Mishra:

SBhri Maheswar Naik:

Shri Bamachandra TUlaka:
Shri Dhuleshwar Meena:
Shri B. Barua;

8hri 8. N. Chaturvedi:

Shri Kajrolkar:

Shrimati Jyotsna Chanda:
Shrimati Eamdaolari Sinha:
Shri M. L. Dwivedi:
Shri Subodh Hansda
Shri 8. C. Samanta:
8hri Bhagwat Jha Amd:
Shrimati Renu Chakravartty:
Dr, M. S, Aney:

308.

Will the Minister of Home Affairs
be pleased to state:

(a) the latest situation in the Mizo
Hills district of Assam and whether
the district has been brought com-
pletely under civil administration by
now;

(b) whether it is a fact that the
Mizo rebels are at present getting
active support of Pakistan and China
in their rebellion against India; and



661 Written Answers SRAVANA 5, 1888 (SAKA) Written Answers 662

(e) if so, the nature of the support
and the steps taken by Government
to meet the situation?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Mizo Hills
District has remained under civil
control throughout. Peace has been
restored in most of the areas. The.
MNF have, however, stepped up
their activities recently and some
clashes with the Police and the
Army have taken place.

(b) While Mizo rebels have receiv-
ed assistance from Pakistan, Govern-
ment are not aware of any support
from China.

(c) The MNF wvolunteers swent to
Pakistan in March, 1966, to seek both
refuge and aid. They have been go-
ing to Pakistan for undergoing train-
ing and for bringing arms. Protests
have been lodged with the Pakistan
High Commission against the supply
to the MNF of arms and equipment
and other facilities,

7
-Government Officials captured by
Mizo Rebels °

307. Shri Surendranath Dwivedy:
Shri Hem Baruma: -
Shri Nath Pai:
Shri Hari Vishnu Kamath:
Shri Yashpal Singh:
Shri R. Barua:
Shri N. R. Laskar:
Shri Liladhar Kotoki:
Shri C. K. Bhattacharyya:
Shri Gokulananda Mohantyv:
Shrimati Renunka Barkataki:
Dr. M. §. Aney:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that re-
cently Mizo rebels freed the Govern-
ment Officials captured by them dur-
ing the rebellion from “somewhere
in Pakistan”;

(b) if so, the number of Officers
released and whether anybody is left
behind or “missing”; and

(¢) whether Government have
been able to get any informatiom
about the future strategy of the Mize
rebels from the released Officers and
if so, the nature thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Minisiry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) Fifty-six officials have so far
been released by the Mizo rebels and
twenty two officials are still missing.

(c) It will not be in public interest
to disclose the information.

Exchange of Half-burnt
notes by Mizos

308. Shri Sorendranath Dwivedi:
Shri Hem Barua:
Shri Hari Vishmn Kamath:
Shri Nath Pai:

Will the Minister of Home Affairs
be pleased to state:

curreney

(a) whether it is a fact that on
the 12th May, 1866 some Mizos came
to the Reserve Bank of -India at
Gauhati with bundles of half-burnt
currency notes for exchange;

(b) if so, the amount involved; and

(e) the reasons why the Police at
Gauhati was not informed by the
Bank authorities and thus the Mizos
were allowed to escape?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry eof
Defence (Shri Hathi): (a) Yes, Sir.

(b) Notes of the value of rupees

'seven hundred and fifty were ex-
changed. :
(¢) These half-burnt Government

Currency Notes belonged to M/s.
Pachhunga and Sons of Aijal Barzar
and were reportedly burnt in March,
1966 due to MNF action. As the
notes were genuine, the Agent
Reserve Bank of India, Gauhati, did
not think it necessary to inform the
police. The police, however, inter-
rogated the persons involved. The
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result of enquiry did not ecall for
further action.

‘Officer-oriented’ Scheme

309. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Home Affairs
be pleased to state:

(a) the extent to which the Office
Orientation Economy has been suc-
cessful in the various Ministries and
Departments of the Government of
India in which it was introduced so
far at the Central level; and

(b) the number of people retrench-
ed and the alternative jobs found for
them along with the amount saved
thereby?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) It is pre-
sumed that reference is to reorgani-
sation according to an ‘officer-orient-
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ed’ pattern. So far this has been in-
troduced in the following offices:—

Ministry of Works, Housing and Urban
Development

(i) Works division with effect
from 18th October, 1965,

(ii) Estates division with effect
from 1st July, 1966.

Directorate General of Supplies and
Dvisposals
(iii) Oil, paints and chemicals

directorate with effect from

1st March, 1966.

(iv) Timber, wool and leather
directorate with effect from
1st April, 1966,

The reorganised system has not
worked long enough for conclusive
results to be evident.

{b) The number of persons render-
ed surplus, the manner of their ab-
sorption and the economy involved
is displayed below:—

Name of division Post
surplus
(i) Works Asstt. 19
(ii) Estates Asstt. 8
uUDC. 1
LDC. 2
(i) &
(v) DGS&D Asstt. 19

No. declared No, Absorbed No. Absorbed Expected

identical as UDC. amount of
posts saving (yearly)
— e —— P — —_—r
16 3 Rs. 1,26,000
7 1
1 - Rs, 16,400
2 ..
. 19 Rs. 1,05,000

Border Security Police

318 Shri H. C. Linga Reddy:
8hri P. R. Chakraverti:
Shri B. 5. Pandey:
Shri Bam Harkh Yadav:
Shri R. Barua:

Will the Minister of Home Affairs
be pleased to state:

(a) the extent to which the Border

Security Police has been introduced
in the Border States of India; and

(b) how the same has been work-
ing since its introduction?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) The Border
Security Force has been introduced
in all States bordering Pakistan.
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(b) Within the short time it has
been in existence, it has built up its
organisation on proper lines and is
digcharging its duties satisfactorily.

Red Tapism in the Administrative
Machinery

311. Shri H, C. Linga Reddy:
Shri P. R. Chakraverti:
Shri R. S. Pandey:
Shri S, C. Samanta;
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri R. Barua:
Shri Prakash Vir Shastri:
Shri Hukam Chand Kachha-

vaiya:

Shri Raghunath Singh:
Shri Jagdev Singh Siddhanti:
Shri N. R. Laskar:
Shri Vishwa Nath Pandey:
Shri Yashpal Singh: )
Shri Sidheshwar Prasad:
Shri Rishang Keishing:
Shrimati Renuka, Ray:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Ram Harkh Yadav:
Shri Kajrolkar:
Shri Kolla Venkaiah:
Shri Imbichibava:
Shri Laxmi Dass:
Shri Nambiar:

Will the Minister of Home Affairs

be pleased to state:

(a) the extent to which red tapism
has been cut down in the adminis-
trative machinery of the arious
Ministries and Departments of Gov-
ernment of India;

(b) whether the Administrative
report pending the final report and
if so, when; and

() when the Administrative Re-
forms Commission is expected to sub-
mit its final report?

The Minister for Home Affairs
(Shri Nanda): (a) There is no ready
measure, but the steps taken to effect
improvements are outlined in the
annual report of the Department of
Administrative Reforms for 1965-66.
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(b) The Commission has not so far
come to any conclusion about sub”
mitting an jnterim report.

(c) As at present
Septe:r_iber. 1987,

estimated, by

Purchase of barrels from M/s. Bharat
Barrel and Drum Manufacturing
Co. (P) Ltd.

312, Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Indian Oil Corpo-
ration has been placing orders with
M/s. Bharat Barrel and Drum Manu-
facturing Co. (P) Ltd. for their re-
quirements of barrels:

(b) whether this firm has been re-
moved totally from the register of
D.G.S.&D., New Delhi and has been
blacklisted by the Ministries ¢f Iron
and Stee] and Defence; and

(c¢) if so, the reasons for placing
the orders with this firm by the
Indian Qil Corporation?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes,
until’ recently.

{b) Yes.

(¢) The Indian ©il Corporation
came to know of the blacklisting only
in April 1966. ‘The Corporation has
since decided not to place any orders
on the firm. .

Supply of Burshane Domestic Gas

313. Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri §. C, Samanta:
Shri Subodh Hansda:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Burshane Domestic

_Gas of Allied Gas Service Private
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‘Limited has been causing great in-
convenience and harassment to the

consumers in Delhi State fram March,
1966 and onwards; and

(b) whether orders - for replace-
ment of spent up containers are not
_attended to for hours and hours?’

The Minister of Pétrolenm and
Chemicals (Shri  Alagesan): (a)
‘Government has no information to
this effect.

{b) Government understands that
during the working hours- calls for
refilles are attended to promptly with-
in 2 hours. Calls received vutside
‘the working hours are attended to as

soon as possible on the following
day.

Bomb explosion in Ambala Cantt,

314. Shri Guilshan:
Shri D. C. Sharma:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
‘be pleased to state:

(a) the nature of the hand blast
bomb which burst in May, 1966 in
Ambala Cantt and which country's
‘marking it bore;

(b) the number of casualties as a
result thereof; and

(c) the steps taken by Government
to check the recurrence of such ‘in-
cidents?

The Deputy Minister in the Minis-
“try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (e). A fuse
No. 233 MKI of the type used by the
Indian Army accidentally exploded.
‘There were two casualties. As it
was an . accidental explosion, the
question of taking steps to check re-
currence of such incidents does not
.arise.

Model Act for Universities

315. Dr. L. M. Singhvi:
Shrimati Renuka BRay:
Shri Yashpal Singh:
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Shri Sidheshwar Prasad:
Shri Rishang Keishing:
Shri Bibhuti Misra:

Will the Minister of Education be
pleased to state:

(a) whether a model act for Uni-
versities has been drawn up.

(b) it 'so, the broad features there-
of, and

(c) the steps taken for its imple-
mentation?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The
‘Model Act for Universities’ Com-
mittee which was set up by the
Ministry of Education in December,
1961 has in its report suggested gene-
ral principles that should govern the
organizational structure of Univer-
sities and has not drawn up any
model Act.

(¢) The report of the Committee
has been sent to the State Govern-
ments for suitable action. As 'Edu-
cation’ is a State subject, it is large-
ly for the State Governments to im-
plement the recommendations of the
Committee,

Sheikh  Abdullah

316. Dr. L. M. Singhvi:
Shri R. S. Pandey:
Shri Onkar Lal Berwa:
Shrimati Maimoona Sultan:
Shri P. C, Borooah:
Shri Ram Harkh Yadav:
Shri Surendra Pal Singh:

Will the Minister of Home Affairs
be pleased to state:

{a) whether there is any change
in Sheikh Abdullah's attitude;

(b) whether any proposal to Te-
lease him was considered recently;
and

(c) if so, the result thereot”
The Minister of Home Affairs (Shri

Napda): (a) Government have no
evidence of any such change.
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(b) There is no proposal to release
him.

(c¢) Does not arise.

Use of DIR.
317. Dr. L. M. Singhvi:
Shri Nambiar:

Shri Prakash Vir Shastri:
Shri Hukam Chand
Kachhavaiya:

Shri Raghunath Singh:
Shri Shree Narayan Das:
Shri Yashpal Singh:
Shrimati Jayaben Shah:
Shri Kashi Ram Gupta:
Shri Vasudevan Nair:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the use of D.IR. has
been restricted to border areas only;
and

(b) if so, the broad outlines .there-
of and the considerations in naming
the areas?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The nature and extent of restrictions
on the use of Defence of India Rules
have been set out clearly in Union
Home Minister's statement to the

Lok Sabha on 18th May 1966. Imme- -

diately following this, a new rule 3A
was added to the Defence of India
Rules requiring the previous appro-
val of the Central Government for
exercise by such State Governments,
of powers under such rules, as may
be specified in a notified order to be
issued under the new rule. The noti-
fication dated 18th May, 1966 contain-
ing rule 3A and orders No. 1529, 1530
and 1531 dated 19th May, 1966 issued
thereunder were published in the
Gazette of India Extraordinary of
the respective dates. The only consi-
deration in allowing use of D.I. Act
and Rules to certain border States
and areas is that of national security
and defence needs.

998 (ai) LS—4.

SRAVANA 5, 1888 (SAKA)

Written Answers

670
Rickshaw Pulling

Dr. L. M. Singhvi:
Shri Madhu Limaye:
Shri Kishen Patfnayak:
Dr. Ram Manohar Lohia:
Shri Bagri:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

318,

(a) whether Government have con-
sulted the State Governments for im-
posing a uniform ban on hand-pulled
rickshaws and for rehabilitating those
who are likely to be affected;

(b) if so, the response from the
State Government in the matter; and

(e) Government's reaction thereto?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram); (a) to (¢). The question of
abolition of rickshaw pulling is pri-
marily for the State Governments to
deal with, but the Government of
India have addressed the State Gov-
ernments on thig important matter and
have made suggestiong from time to
time.

These are:

(i) Drawing wup a phased pro-
gramme for the abolition of
rickshaw-pulling, and in the
meantime—

Prescribing suitable regula-
tiong governing the condi-
tions of work, medical exami-
nation, ete,

Preventing exploitation by
middlemen by encouraging co-
opera*ives of rickshaw pul-
lers,

(ii)

(iii)

The State Governments are taking
necessary steps in the light of the
conditions obtaining in each State
having regard to various factors, e.g.
provision of alternative employment
to rickshaw pullers and arrangements
for alternative conveyance to the
poorer sections of community in the
urban and semi-urban areas where
there is a great demand for cheaper
means of communication.
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Mizo and Naga Rebels

319. Shri Mohammed Koya:
Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state: ’

(a) the number of Mizo and Naga
Rebels killed in action upto the 1st
July, 1966, and

(b) the total loss incurred by Gov-
ernment due to the Naga and Mizo
hostilities?

The Minister of Flate in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
information is being collected and will
be laid on the Table of the House.

Punjab Boundary Commission

320. Shri Yashpal Singh.
Shri Vasudevan Nair:
Shri Kolla Venkaiah:
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Vishwa Nath Pandey:
Shri Prakash Vir Shastri:
Shri Hukam Chand

Kachhavaiya:
Shri Raghunath Singh:
Shri Jagdev Singh
Sidl“lﬂnﬁ:

Shri Bibhuti Mishra:
Shri Ram Harkp Yadav:
Shrimati Savitri Nigam:
Shri P. C. Borooah:
Shri P. R. Chakraverfi:
Shri- Jashvant Mehta.
Shri Onkar Lal Berwa:
Shri D, D, Mantri:
Shri Eapur Singh:
Shri Buta Singh:
Shri Narasimha Reddy:
Dr. L. M. Singhvi:
Shri Basumatari:
Shrimati Ramdulari Sinha:
Dr. Mahadeva Prasad:
Shrimati Renuka Barkataki:
Shri D, C. Sharma:
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Shri Hem Raj.
Shri H. C. Soy:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Punjab Boundary

. Commission has submitted its report;

(b) if so, when it will be laid on
the Table; and

(c) the action initiated to imple-
ment it?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The Punjab Boundary Commission
submitted its report to the Govern-

.ment on 31st May, 1966. Copies of the

report were laid on the Tab'e of the
Lok Sabha on 26th July, 1966.

(e} The recommendationg of the
Commission have been accepted with
some modifications. Necessary legis-
lation for the reorganisation of the
State of Punjab is being drawn ‘up.

Merger of Goa with Maharashtra

321. Shri Yashpal Singh:
Shri Madhu Limaye:
Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Hari Vishnu Kamath:
Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri Nath Pai:
Shri Prakash Vir Shastri;
Shri Hukam Chand

Kachhavaiya:
Shri Raghunath Singh:
Shri Jagdev Singh
Siddhanti:

Shri D, C. Sharma:
Shri C. K. Bhattacharyya:
Shri Dhuleshwar Meena;
Shri Ramachandra Ulaka:
Shrimati Renuka Barkataki:

Will the Minister of Home Affairs
be pleased to state whether any pro-

gl
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E;e;s has been made for the merger of
Goa with Maharashtra?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Decisions have
still to be taken regarding certain
steps in connection with the determi-
nation of the future of Goa,

Unlocated Transmitter

323. Shrimati Savitri Nigam: Will
the Minister of Home Affairs be
pleased to refer to the reply given
to Unstarred Question No. 1347 on
the 2nd March, 1966 and state:

(a) whether the wunlocated trans-
mitter has been induling in frequent
broadcasts around the Nagaland area
in May and June 1966; and

(b) if so, the steps being taken to
locate it?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No such
broadcasts have been reported.

(b) Does not arise,
Relations between Legislators and
Administrators

324, Shri Vishwa Nath Pandey:
Dr. Ram Manohar Lohia:
Shri Bagri:

Shri Ramachandra ‘Ulaka
Shri Dhuleshwar Meena:

Shri P. C, Borooah:

Shri Basappa:

Shri Hari Vishnu Kamath:
Shri Linga Reddy.

- Shri P, R. Chakraverti:
Shri Kolla Venkaiah:
Shri M. Rampure:

Shri R. Barua:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No_ 1608 on the
11th May, 1966 and state:

_(a) whether Government have fina-
lised the draft code regarding the re-
lations between legislators and Admi-
nistrators;
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(b)) if so, the broad features thereof;
and

(¢) whether the draft code will be
on the Table?

The Minister of State in the Minis-
try of Defence and Minister of De-
fence Supplies in the Ministry of
Defence (Shri Hathi). (a) to (¢). The
draft Code is still under considera-
tion,

U.S.A, Loan for Technical Institutes

325, Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 2225 on -the
16th March, 1966 and state the out-
come of the negotiations for a loan
from the Government of U.S.A, to
meet the requirements of technical
Institutes in respect of procurement
of eguipment manufactured in that
country?

The Minister of Education (Shri
M. C. Chagla): No progress has been
made in finalising the agreement,

Girls' Education in Third Plan

326. Shrimati Vimla Devi: Will the
Minister of Education be pleased to
state:

(a) the target fixed for. girls' edu-
cation in the Third Plan and the ac-
tual achievement during that period;

(b) the total amount allotted for
promotion of the girls’ education
during the Third Plan and the amount
spent out of it; and

(¢) the steps Government
to take to promote the girls’
tion during the Fourth- Plan»

propose
educa-

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) As against the
additional enrolment targets of 855
lakhs, 12.8. lakhs and 4.7 lakhs at the
primary, middle and secondary
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stages, the estimated achievement is
expected to be 68.1 laks, 11.7 lakhs
and 5.6 lakhs, respectively.

(b) An amount of Rs. 175 crores
was estimated to have been available
for the education ,of girls during the
‘Third Plan, However, it is not pos-
sible to indicate the amount spent as
separate figures for the purpose are
not given in State Annual Plans. In
addition, a sum of Rs. 26.10 lakhs was
allocated to States and Union Ter-i-
tories for the acceleration of wgirls’
education during 1965-66.

During the Third Plan, a sum cf Rs.
6,48,460 was sanctioned to Voluniary
Bducational Organisations working in
the field of Women's Education direct,
under a Central scheme. A sum of Rs.
28,122 wag also sanctioned to States for
holding seminarg on girls' education
during the Third Plan.

(¢) Besides the provisions under
various schemes of General Education,
from which girls’ education will zet ils
due share, a provision of Rs32.20 crores
hag been included in the Draft Plan for
special schemeg to promote girls’ edu-
cation at the school stage. These
schemes include the following.—

1. Construction of Quarters for
women teachers,

Hostel for girls,
Sanitary blocks,

4. Appointment of school mothers,
and

5. Allowance for women teacher:
serving in rural areas.

The National Council for Women's
Education has been reconstituted to
make it a more effective body. The
National Counci] and the State Coun-
cils for Women’s Education will con-
tinue during the Fourth Plan to rouse
wide spread interest in girls’ educa-
tion among governmental and non-
governmental agencies in the coun-
try, For educating public opinion,

. films on Women's Education are being
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prepared, and seminars dealing with
various aspects of the problems of
girls' education will be organised. The
scheme of giving grants to voluntary
educational organisations working in
the field of Women's Education will
also be continued during the Fourth
Plan, for which Rs. 40 lakhs have
been provided.
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Whitley Council Scheme

329. Shri Madbu Limaye:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Kishen Patinayak:
Shri P. R. Chakraverti:
Shri Linga Reddy:
Shri A. N. Vidyalankar:
Shri A. K. Gopalan:
Shri Kolla Venkaiah:
Shri Dasaratha Deb:
Shri A. P. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Whitley Council
Scheme has been implemented in any
of the Central Government depart-
ments; and

(b) if not, when the scheme is ex-
pected to start functioning?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No.

(b) The Joint Councils under the
Scheme are expected to start function-
ing very shortly.

Primary Education in States

330. Shri Madhu Limaye:
Shri Bagri:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 5137 on the
11th May, 1966 and state:

(a) whether Government have drawn
the attention of the States, where
primary education is not free; to the
relevant Directive Principles of State
Policy.
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(b) if so, their response to the Cen-
tre’s advice; and

(c) the assistance they propose to
give? ’

The Minister of Education (Shri
M. C. Chagla): (a) In so far as the
primary stage of education (age-group
6—11) is concerned, barring special
schools and some gchools of
Urban areas of West Bengal, education
is imparted free of charge throughout
the country. '

Attention of the Government of
Wesi Bengal has been drawn to the
need to make primary education free
in the Urban areas also.

» (b) The Government of West Bengal
in cooperation with the Corporation
authorities, are working out a scheme

* to make primary education free in
Urban areas too.

(¢) No special Centra] assistance is
proposed for this purpose.

Voluntary Migrants

331. Shri Madhu Limaye:
Shri Bagri:

Will the Minister of Home Affairs
be pleased to refer to the ly given
to Starred Question No. 1622 on 11th
May, 1966 and state:

.

(a) whether Government have made
any study of the impact of the new
D.I.R. policy in regard to the return of
the 12411 persens who “voluntarily
migrated” to Pakistan - during the
September conflict last year;

(b) whether these persons include
many sarpanches and members of the
gram panchayats;

(c) whether these persons will be
allowed to return to India; and

(d) thé legal position in respect of
their citizenship rights?

.. The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
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" Shukla):

Writien Answers 680
(a) The impact of the
amendment of the provisions of D.LR.
vis-a-vig voluntary migrants is under
constant review.

(b) Yes, a few.

{c) The return of these persons-is
governed by the notification No. G.S.R.
1893 of 25th December, 1965 published
in the Gazette Extraordinary dated
27-12-1965.

(d) Their citizenship rights have not
been affected by the amendment refer-
red to above.

Labour Laws

332. Shri Madhu Limaye:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Dinen Bhattacharya:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-

ed to state:

(a) whether he made az statement
that certain labour laws passed during
his previous tenure of office and some
othe; beneficial labour laws are not
being implemented;

(b) if so, the reasons for this non-
implementation;

(¢) whether Government intend re-
considering their decision about issuing
notification under the law relating to
the recognitiom of the Trade Unions

-which is still on the statute book but

remains unimplemented; and

(d) the steps Government propose
to take to secure proper implemen-
tation of .the Labour Laws?

The Minister of Labour, Employment
and Rehabilitation (Shri Jagjivan
Ram): (a) No. The Hon'ble Member
is presumably referring to the obser-
vations made by the Minister of
Labour and Employment in the course
of his reply to the Debate in the Lok
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Sabha on the Ministry's Demand for
Grants for 1966-67. What the Minister
stated was that the state of implemen-
tation had not progressed much., He
also referred to the need for retouch-
ing the Acts here and there in the
light of the économic and technologi-
*ca] progress and he also referred to
the need for a so:ial consciousness to
see that whatever was provided for
labour was honesfly and effectively
implemented.

(b) Does not arise.

(¢) No.

(d) Improving the effectiveness of
implementation is a continuing pro-
cess. Government will continue to
take such steps as are appropriate
having regard to the circumstances of
each case including, - where necessary,
the amendment of the Acts, strength-
ening of the enforcement machinery
and building up the requisite social
consciousness. Tt may also be pointed
out that the State Governments are
responsible for the implementation of a
number of labour laws.
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Port and Dock Workers

335. Shri Yashpal Singh: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether the demands of the
Port and Dock workers for immediate
payment of bonus and an interim relief
of 25 per cent of the gross wages by
the Central Board for Port and Dock
workers have been considered by Gov-

- ernment; and

(b) if so, the decision taken thereon?

The Minister of Labour, Employment
and Rehabilitation (Shri Jagjivan
Ram): (a) and (b). The position is
as follows:

Bonus

The demand of port workers for
payment of bonus is under considera-
tion. As regards dock workers, bonus
schemes are in force in the ports of
Bombay, Caleutta, Cochin and Madras.

Interim Relief

The Wage Board for Port and Dock
Workers made recommendations for
grant of interim relief and these were
accepted by Government in April,
1965. It is understood that the All
India Port and Dock Workers' Federa-
tion has since raised the question of

second interim relief before the Wage
Board.

Creation of Selection Grade Posts

336, Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be
pleased to state:

(a) whether his Ministry have re-
ceived representations from the Em-
ployees’ Union to create posts of Selec-
tion Grade Assistants and Lower
Division Clerks in the Central Secre-
tariat Clerical Service; ang

(b) if so, Government's reabttion
thereto?
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The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charn Shuokla): (a) Yes, Sir.

(b) The matter has been considered
more than once but it has not been
-possible to agree to the creation of
selection grades for Assistants and
Lower Division Clerks,

Commission of Enquiry Act

339. Shri Bagri:
Dr. Ram Manohayr Lohia:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 5176 on the
11th May, 1966 regarding the stampede
at a meeting addressed by the Prime
Minister and state: )

(a) whether the Commission of In-
quiry has since been set up under the
Commission of Enquiry Act; and

(b) if so, whether the Commission
has made any report to Government
and, if so, the details thereof?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) The Government of
Assam have not yet set up the Com-
mission of Enquiry.

(b) Does not arise.
Gandhi Murder Case

340. Shri Bagri:

Dr. Ram Manohar Lohia:

Shri Kishen -‘Pattnayak:

Shri Ram Sewak Yadav:

Shri Madhu Limaye:

Shri Sidheshwar Prasad:

Shri Hukam Chand
Kachhavaiya:

Shri Bhagwat Jha Azad:

Shri Sonavane:

Shri Raghunath Singh:

Shri D, C. Sharma:

Will the Minister of Home Affairs
be pleased to refer to the reply given
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to Unstarred Question No. 5181 on the
11th May, 1966 and state:

(a) whether Government have since
taken a decision to appoint a new
Commission to inquire into the circum-
stances of Mahatma Gandhi's Murder;

(b} if so, the names of the Members
of the Commission; and

(c) when, it will start its work?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry  of
Defence (Shri Hathi): (a) to (c).
The matter is still under consideration.

Charges against a Kanpur
Businessman

341. Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Kishen Patinayak:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri D, C. Sharma:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 5235 on the
11th May, 1966 regarding the charges
against the Kanpur businessman and
state:

(a) whether the legal scrutiny into
the charges of supplying corrugated
sheets to Pakistan by the said business-
man has since been completed; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
After completing the investigation
legal opinion has been obtained.
During the course of investigation, no
evidence could be had to suggest that
any of the corrugated sheets booked
from Kanpur to Naroda (Ahmedabad)
had been smuggled to Pakistan. It has
been decided to file a charge-sheet
against, 8 accused persons under
Section 120(B) I.P.C. read with Section
7 of the Essentia] Commodities Act



687 Written Answers

and Clause 4 of the Iron and Steel
(Control) Order.

Health Services in Universities

342. Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Madhn Limaye:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri Ramachandra Ulaka:
Shri Dhaleshwar Meena:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1611 on the 11th
May, 1966 and state:

(a) whether the Education Commis-
sion has submitted its report regard-
ing the health services in the Uni-
versities; and

(b) if so, the recommendations of
the Commission and Government's
reaction thereto?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-6506/66].

Misuse of Residential Telephones of
P. and T. Officers

843. Shri S. C. Samanta: '
Shri Bhagwat Jha Azad:
,Shri M. L. Dwivedi:
Shri Subodp Hansda:

Will the Minister of Communications
be pleased to state:

(a) whether it is g fact that the
telephone bills in respect of the resi-
dential telephones of the officers and
staff of the P. and T. Department are
dealt with merely by book adjust-
ment;

(b) whether any machinery has been
devised to check that these telephones
are not used by the P. and T. Depart-
ment officers for trunk dialing where
S.T.D. facilities are available; and

(c) whether it is proposed to pro-
vide any meters for such telephone
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connections to prévent such misuse of
telephones for private purpose under
the cover of service calls?

The Minister of State in the De-
pariments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) In regard to local calls
emanating from residential service-
telephone connections of P. and T.
officers, no bLill is prepared. In re-
gard to trunk calls, the relevant
trunk call bills are certified by the
officers if the calls were on adminis-
trative work, if not, they have to pay
for the calls,

(b) No.
(c¢) Does not arise,

CARE and USAID (Aid for the
ravaged Areas in Andhra Pradesh)

344. Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodp Hansda:
Shri Onkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
C.ARE. and USAILD. have rushed
aid ‘for the relief of fire revaged areas
in Eastern districts of Andhra Pra-
desh;

(b) if so, the gquantum and nature
thereof;

(c) whether Government have at
any stage conducted any inquiry
through the C.I.B. to investigate the
causes of such . large-scale fires in
Vijayawada; and

(d) if so, the result thereof?

The Deputy Minister in the Minis-

try of Home Affairs (Shri P, S,
Naskar): (a) Only CA.RE. have
given gome aid.
(b) Milk Powder 10,135 1bs.
Wheat 3,515 1bs.

ol 705 Tbs.
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(¢) and (d). No investigations
have been conductedq through the
C.I1B. The State Government have,
however, appointed a Commission of
Enquiry under a District and Sessions
Judge to enquire into the cause of
fires and to suggest the measures for
the prevention of recurrence of such
fires. The report of the Commission
is awaited.

Telephones to P. and T. Officers

345. Shri 8. C. Samanta:’
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of
tions be pleased to state:

Communica-

(a) the Officers in the P. and T.
Department who are entitled to be
provided with telephone connections
at their residences during their tem-
porary stay in the capital while on
duty-cum-leave;

{(b) whether such facilities are also
provided to the touring officers of
other Ministries/Departments of the
Central Government when they come
to Delhi on similar assignment;

(¢) if not, the reasons for allaw-
ing these facilities to the officers of
the P. and T. Department only; and

(d) the details of such telephone
connections provided to such officers
‘during the period from 1st July, 1965
to 20th April, 1966 and total expen-
diture incurred in that connection?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) Officers not below the rank
of Divisional Engineers are provided
with telephone connections at the
place of their stay while on tour in
the Capital.

(b) Casual telephone conection are
provided to other touring officers
when asked for under the usual
rental terms of the Department.

(¢) Does not arise,
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(d) List of service cormmections pro-
vided to P&T Officers during the
period 1st July, 1965 to 30th April,
1966 is given in the statement laid
on the Table of the House. [Placed
in Library . See No. LT-6507/66]. The
connections were provided in the
normal] course without incurring any
appreciable expenditure.
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hjw Antibiotics for “controlling
Plant Diseases

347. Shri C K. Bhattacharyya:
Shrimati Savitri Nigam:
Shri Sham Lal Saraf:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether new antibiotics have
been discovered at H.AL. Factory,

Pimpri which can control plant
diseases; and
(b) whether their effect has been

tested?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) and
(b). As a result of research done in
the Research Laboratory Pimpri, two
new antibiotics which would be used

for plant protection have  been
found. These are:

1. Aureofungin—This is a new
anti-fungal antibiotic found to be

highly active against plant pathoge-
nic fungi. Its action is said to be

both fungicidal and fungistatic de-

pending upon the concentration used.
In its activity against paddy flast
diseases Aureofungin has been found
to be better than Blastomycin dis-
covered in Japan. Aureofungin could

also be wused against fruit crop
diseases as well, and it is expected
that it might replace copper based

and organic fungicides presently used
in the country and which are pro-

duced mainly from  imported
materials like copper.
2. Streptocycline—The Department

of Agriculture (Ministry of F. A. C. D.
& C) have launched a wide scale pro-
gramme for cultivatlon of Taichung
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Native-1 variety of paddy. Strepto-
cycline has been found to be very
effective in the treatment of seeds and
control of bacterial blight of paddy.

It is proposed to meet the require-
ment of the Ministry of F.A.CD. & C.
(Department of Agriculture) in res-
pect of Aureofungin and Streptocyc-
line. Interest has also been shown by
some foreign firms in USA.

History of Freedom Movement

348. Shri A, N. Vidyalankar: Will
the Minister of ‘Education be pleased
to state:

(a) The progress so far made in the
project of writing the history of free-
dom movement and ‘who's who' of
the freedom fighters;

(b) the redsons for the slow pro-
gress of the project;

(e) the expenditure incurred so far
by the Centre and States separately;
and

(d) the names of the volumes pub-
lished so far?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Volume I of the His-
tory of the Freedom Movement in
india was published in 1961: Volume
II is in the press; and Volume III is
under preparation. A statement
showing the prgoress of work in each
State, regarding the compilation of
the Freedom Fighters' ‘Who's Who' is
placed on the Table of the House

(b) In view of the wide range of
source mate'rials—Government re-
cords, private papers, memoirs, con-
temporary newspapers, etc.—avail-
able on the subject and the need to
give an objective account of the Free-
dom Struggle, the progress of work
is not considered slow. The need is,
however, felt for expediting it.

(c) A sum of Rs. 810,050 was spent
by the Centre on the compilation of
the History of the Freedom Move-
ment till March, 1966. A statemenl
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showing the expenditure incurred by
the State Governments on the compi-
lation of the Freedom Fighters’
‘Who's Who' and the Cental subsidy
. given to them for this purpose is
given in the statement laid on the
Table of the House. [FPlaced in
Library. See No. LT-6509/66].

(d) History of the Freedom Move-
ment in India, Volume I, has been
published.

Standard History Text-books
349. Shri A. N. Vidyalankar:
Shri M. K. Kumaran:

Will the Minister of Education be
pleased to state:

(a) the progress made in thes
scheme of writing standard History
Text-Books so far;

(b) the names of the Text-Books
so far prepared and published and
the standards for which the same are
meant;

(e} the Ia:.iministrative machinery
set up for this task and the names
of the scholars associated; and

{d) the time likely to be taken to
complete the whole scheme?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). A text-
book of Indian History for middle
schools has been prepared and is in
press. Another text-book for middle
schools is expected to be ready this
year. A text-book for secondary
schools is also under preparation.

(c) The project is being carried out
under the direction of an Editorial
Board, consisting of Dr. S. Gopal as
Chief Editor and Prof. S. Nurul Hasan,
Prof. Satish Chandra and Dr. Romila
Thapar as Editors.

(d) The whole project is expected
to be completed in the next three
years,

Goonda Menace in Delhi

350. Dr. Ram Manohar Lohia:
Shri Bagri:
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Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:

Will the Minister of Home Affairs
be pleased to state:

(a) whether complaints have been
received and also reports have ap-
peared in the press about the
deteriorating law and order situation
in the Capital; and

(b) if so, the steps taken to meet
the goonda menace in the Capital?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Commplaints and
press reports regarding law and order
situation in the Capital appear to
be exaggerated as the total number
of crimes reported in the Capital
during the last six months has come
down as compared to the correspond-
ing period of the last year.

(b) Steps taken to meet the goonda
menace in the Capital are mentioned
in the statement below:

Statement

(i) Activities of goondas and other
anti-social elements are kept
under check by stringent sur-

veillance.
(ii) Beat patrolling has  been
strengthened. It is also pro-

posed to increase the number
of beats in the existing police
Stations so that beat constables
can cover their areas effective-
ly.

(iii) Surprise checks by  senior
officers, including the 1.G.P. and
D.I.G. have b&én done with a

_ view to keep the Poplice Station
Staff on the alert.

(iv) A short course of training in
modern methods of investiga-
tion has been recently organized
in the Crime Branch of the
Delhi Police. Upper Subordi-
nates who have to deal with
investigatioh work are put
through thiz course.
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(v) A second post of D.I.G. Police
has been created to ensure
closer superyision and direc-
tion from the higher level.

(vi) In order to increase the mobili-
ty of the Delhi Police, more
vehicles have been allotted to
them.

(vii) Certain provisions of Bombay
Police Act have been extended
to the Union Territory of
Delhi thus enabling the gdistrict
Magistrate and District
Superintendent of Police to ex-

tern goondas and gangs of
criminals from specified juris-
diction.

Relief to Political Sufferers in Delhi

351. Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Shri Bagri:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 5144 on
the 11th May, 1966, regarding the re.
lief to Politica] Sufferers and state:

(a) whether the Delhi Development
Authority has since considered the
scheme for the allotment of residen-
tial plots to the political sufferers of
Low-Income group; and

( b-} if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). Delhi
Development Authority has put into
effect a scheme of allotment of resi-
dential plots = of below 200 square
yeards size by draw of lots at fixed
rates to individuals in the low-income
group (i.e, those whose income is
less than Rs. 6,000 per annum) and
who do not own any other residential
plot or house in Delhi and have been
residing in Delhi continuously for the
last five years. In this scheme some
plots are reserved for political suffer-
ers who satisfy the preseribed condi-
tions. The number of plots reserved
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for the political sufferers is fixed on
the tota] number of applications re-
ceived from the political sufferers as
against the total number of applica-
tions received.

Any person who has suffered in
the freedom movement is deemed a
political sufferer. So far only one
plot has been allotted to a political
sufferer. .

Workers' Educatiopn Programme

352. Shri Warior: Will the Minister
of Labour, Employment and Rehabili-
tation be pleased to state: .

(a) whether Government have re-
of workers’
education programme;

(b) if so, the result thereof;

(c) Governments' proposals for
further improving the Workers'
Education Pogramme; and

-(d) the total amount so far spent
by the Centre on this programme?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): (a) Government have
not yet carried out any review of
the Workers’ Education Programme
which is being implemented and ad-
ministered through the Central Board
for Workers' Education—an autono-
mous body registered as a Society
under the Societies Registration Act,
1881, Close watch has, however,
been kept on the progress made.

(b) Does not arise.

(c) The question of reviewing the
functioning of the scheme as a whole
is under examination of Government.
On completion of the review,  the
question of further improving the
Workers® Education Programme will
be considered.

“(dy A sum of Rs. 1,69,52,940 was
spent by Government on the pro-
gramme upto the end of March, 1966. -
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Employees’ State Insurance Scheme

353. Shri Vishwa Nath Pandey:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri Yashpa]l Singh:-
Shri Rameshwar Tantia:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether the tripartite Commit-
tee to review the working of the Em-
ployees State Insurance Scheme has
submitted its report;

(b) if so, the main recommenda-
tions of the Committee;- and

(¢) the decision taken by Govern-
ment thereon?

The Minister of Labour, Employ-
ment and Rehabilitation  (Shri
Jagjivan Ram): (a) Yes, Sir.

(b) A summary of conclussions and
recommendations is contained in the -
Report of the Committee, which has
been published.

(¢) No decision has yet been taken
by Government. Comments called for
from- the Corporation, State Govern-
ments ete. are still awaited.

Inter-State Living by Students of
Nagaland, Manipur etc.

354. Shri Raghunath Singh:
Shri D. D. Puri:

Will the Minister of Eduecation be

pleased to state: "
.

(a) whether 89 students of Naga-
land, Manipur, NEFA, Assam and
Tripura have spent some days in
Bombay to get experience of Inter-
State living; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-

try of Education (Shri Bhakt
Darshan:) (a) and (b). The Akhil
Bharatiya Vidyarthi Parishad

Bombay under the “Students Experi-
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ence in Inter-State Living programme,
arranged the visit of 78 students from
Nagaland, Manipur, NEFA, and Assam
for one month's stay in Bombay with
Indian families. As a result of the
tour, personal contact and affinity
between guests and host families was
created.
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feba FTAMT # T&HTT a9 FT FT 2T
AR G W @G aTA | ST THET FT
T weo g frar s

(@) Fam 7 7™ ¥ w®A A
safeaal gra fedq w1, 7E faeey
¥ aF 3 fAr S 9T oY g9
arft 7@ 5 g ; A

(n) afz zi, v o7 wwwAT A
Gl arey el F1 TR FTEET
Feor 3 F o #r FrdaE) £ v
w g7

=¥, TR q97 gaty wareg §
St (st Qe wo wFMA) : (F) S,
g o

(=) & (). s 78 I

arn faifgat gro sxfeadt w1 sogeo
356. st TRTACAT :
ot gEw W FOEM:

st g fag -

FAT NEHTY FHl A FATH BT FAT
w01

(%) Fagaad i a7, 1966
3 A fagvY famr 10 safseret &Y g7
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(@) afegr,dres avarg 7o
7 FuT FEATET AT E 7

g™ AAIEG W 9@ AR ad
stfercan s ¥ sfaean swon (s
g): (%) a8 Tase TE g fF A
TETATHT FIAIT AFT £ 1 wE] WA,
®I I T FeAHT oAy A Frm
AT F AT gEL e ¥ A

15 99, 1966 #1 25 AT
faRfedt & s 2@ g wAgT F @A
Aq-fedtem, & 2 ity #1 gegew
ferar mar | 3 3,000 TAT A RO
Wi_‘ﬁ"ﬁ'\'wrmrml

20 AFS, 1966 &1 25 AT
w%ﬁﬁﬁwgiimr
TAETT F 11 I OF OH9-

Zon w1 A § ANAF FT 100

wqr # fREQET AHT GrEr mr o

(&) ofem gra wme oo # fag
T E T AR ATE E F |

fadsit e ®1 awEr s

357. 57 TREIOAE :
qY FEW W FEAWE
st TgTe fag

T NE-HWE-HET qg TATH HT FAI
w4 f

(%) 8 == 7 f& e
fadias fawmT 7 27 wde, 1966 F1
AT B GOTE 59T K AT F1 fg2wh
waa T G fw fEww 30 e,
1966 ¥ ‘fergeama”’ wwTaT @ H
s guT & WM
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AT RS gaaT W F

faseit ¥ gYw FTo1 & TOFET § AreATAT

358. s TR :
=t g T wEE
»it TaAta fag -

AT €ATC AT 11 7S, 1966 F
AT A9 g1 5378 F IAL A
wraeg ¥ ag a4 AT TOTH 7 ¢

(%) #1 &=r FT IHAT F
9,600 BT FT TrAE TIW F AWA 7
SERCELLE SELLCE

(@) afz zr, @r3as =T
g ;7

(M) g7 Fvaee 7§ FAT FIAAET HT

L

dag-wg fa aay & fawm §
TeaEA (M AR ) (F) AT
(w). fawnia geate 1 FW 7T
Fraw 2, At gferm 1 aiw ot oY
s 2 1 gfem gra o aF FTE oT
firgardr A #v g 2 fawnfa
q@aTg & ST HICH! FHE G0
A 2o

(w) fom ers & g 7 A9
gé @Y, s mrafas  FEaTE g
% IEE ga frafag w7 @ 7€

>33
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wifez® wtE w1 ™

359, St TRATATA :
St B W WET
st TgAte Tag -
ot TS JaTT:
o} TAFAT W

a1 ddfaam Wl wEw A A
@ F} LA
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(@) afz g, @ AR R
T ¥ H Ifag sarar g 7

ffaam W) vARA WA (st
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™™g
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(@) afe g, @ &7 waEsi 9
fer st} & ferar g & W

(m) =417 oA} 771 54T W@
Famgg 7

farem warery | o WAy (o W
W) (%) g 71 o ey @
woaaE € 1

(@) = (7).
ELGl 1

wer

goitfratea o

361. =t TqIY fag e
W g oY GG
Uil L L cap oM

w7 s Wt ag wATA AT T
s fw -

(7) Fmiag gv g fs wmiw,
1965 ¥ WMWY 500 Feifqadl ¥
feestt & Wt oty 1 & 4

(@) 71 ag W o & fF o
goftfaadt # & so0 wfqwe Fnfaax
100 =77 wfa 7w 0T F17w T
AT 99 A T §

(m) afe g, ar3w A Mz &
frafor . s &9 F qar #1m
&

(%) 1965 # foar §Nfamad
F ol qre AT aqieT ¥ fead
AT A7 Ay aF QeI feq wm g
&7

ot wat (st Wo o =T :
(%) T (@). foeelt &, sfewaa
gfezzge A6 ZFeA, fewd WX
feeft ifafor #18w, ams @
e
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wwan {feezge e 2w
¥ 1965 Himet faend ¥ waw
= Inifag adf &1 Fad 20 fagr-
fagi F feedt  oifamfor =199 @
1965 ¥ g€ dro o ohEr  qraw ¥
wt wfafwe ™ w=fog § 12
fenfami & ueflm  fewlar olan
qI@ #T | FAT 32 =|@fEF. 300 %o
sfmme &, wfed d73 o0 Jee
T

(1) SN dwmdi T
& wE T gofRaR
ET FT D0 TUT A &1 ¥AW

@ Nfrafw s sarfaw fag
o1 X & forg s 99 adf masn
¥ s wifen frar mr §

(%) 1965 F wrg & wwi
¥ ohEr ow s Ty offad
faefaat #Y g9 =1 10,282 81
T ¥ AT 9T $T 3 AN
afFdi F dE W RN IOES

g
a3 & I ol § qeaw

362 =Y oo fag :
At S v ey

LRI E el C il CIE R o]
o fw :

(%) &1 ag aw g f5 <@g
A AEEYL B T T WA W R
& Wyl & oF 9TET ¥ ¥ 22 wE,
1966 F1 €W F a9 & TAIX q97
& 773 fraeer ;

(@) afz g, @ W™ waw #
FEITA AN FHIAFT R ; W

(7) #ar weafaw  afwm N
Qi ¥ foo afawT fearmr § 2
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HeTHT frwmr aur wEw e
v R (s wmwm )
(%) 9992 & 99T o1 & dngw
qHET TR F 22 wE, 1966 F
g afew 16 %€, 1966 ®1 faaf
fFarmar  gg qraw & e @
9T Tg 9O 4T fF rwdH g1 9wy,
OF W Fr ZFST, OF  w@gla H
W ARHETF T T w=fF qraw
fo T afw & s s
Mifedt & FFaw, @ifad & avg £
TF A, OF W F 90 qqr 6]
® T AT oo W A wf
L

(&) fawmr @ar gfem g1 go-
e F AT

(7) qaTe T FTH g T 9T
e g faaiT fEar s

Hill Areas Development
Institute

363. Shri Gokulananda Mohanty:
Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
decided to establish 5 Hill Areas
Development Institute in Khasi and
Jaintia Hill Districts, as recommend-
ed by the Pataskar Commission; and

(b) the special features of the Ins-
titute?

The Minister of State in the Minis-

try of Home . Affairs and Minister of

Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) The Patas-
kar Commission in its report on the
Hill Areas of Assam has not recom-
mended the establishment of Hil]l
Areas Development Institute in Khasi
and Jaintia Hills District.

(b) Does not arise.
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DIR. in Border States

364. Shri P. C. Borooah:
Shri B. S. Pandey:
Shri Indrajit Gupta:
Shri Harl Vishnu Kamath:
Shri Bibhuti Mishra:
Shrimati Maimoona Sultan:
Shri A. K. Gopalan:
Shri Imbichibava:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the border States have
been asked< to repromulgate, under
normal laws, al] orders issued under
the Defence of India Rules, to arm
themselves with _powers enough to
deal with any abnormal exigencies;

(b) if so, the State Governments
response thereto; and

(c) whether other State Govern-
ments have also been asked to pro-
mulgate orders for continuation of
any restrictive action, they might
have taken under D.LR. even after
the abrogation of D.IR., and if so,
their response to it?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c).
Although the Governments of Assam,
Nagaland, Jammu and Kashmir,
Manipur and Tripura are as per pre-
sent policy exempted from restriction
on the use of Defence of India Act
and Rules, a suggestion has never-
theless been made to ‘hese Govern-
ments to c¢hange over to the normal
laws, with such amendments as may
be required, to the maximum extent
possible relying on the Defence of.
India Act and Rules only for those
purposes connected with Defence, recu-
rity, etc., for which the existing
normal laws even with amendments
may not be adequate. The other
State Governments have also been
advised that in view of the restric-
tion on the use of Defence of India
Act and Rules to certain States and
for certain purposes connected with
defence, they should devise suitable
arrangements whereby for the wari-
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ous purposes for which the Defence
of India Act and Rules are at pre-
sent being used, action can be takea
under normal laws with any amend-
ments that may be necessary. There
is broag greement with these sug-
gestions.

Goa Fertilizer Project in collaboratiom
with U.S.A.

365. Shri Kolla Venkaiah: Will the
Minister of Petroleunm and Chemicals
be pleased to state:

(a) whether any agreement was
reached between the Birla Gwalior
(Private) Limited and Armour & Co.
(U.S.) regarding Goa Fertilizer Pro-~
ject;

(b) if so, the terms of collaboration;

(e} the aid sought for the project
from the Internationa] Finance Cor-
poration; and

(d) the foreign exchange required
and the production programme for the
project?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) Yes.

(b) The main features of the colla-
boration agreement are as follows:—

(1) The foreign collaborators shall
subseribe $3.38 million of the equity
capital of the Indian Company—
$2.91 million in cash and $.97 million
for know-how.

(2) The foreign collaborators shall
make available to the Indian Com-
pany the following:—

(i) the engineering, manufactur-
ing and marketing data,

(ii) skills needed to desigrn, con-
struct and operate the plant
as to market products,

when
com-

(iii) their secret formula
necessary to produce
pound fertilizers,

(iv) the secret process and tech-
" nology which they now use
in the United States,
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(v) technica] personnei o super-
vise the operation of the
plant, if required by the
Indian Company.

(3) The foreign collaborators will
obtain with the assistance nf Indian
party the rupee and foreign exchange
loans required for the project.

(4) The foreign collaborator will
provide facilities for training Indian
personnel.

(¢) A long-term loan $13.5 million
(pre-devaluation figures) is proposed
to be sought from the International
Finance Corporation,

(d) The foreign exchange required
for the project is estimated at Rs. 11.03
crores (%$23.17 million) (pre-devalua-
tion fifuras) and the project is expect-
ed to poduce 340,000 tonnes of urea
per year.

Death of Shri Nand Lal, a Punjabi
Poet

-366. Shri Daljit Singh:
Shrimati Savitri Nigam:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a
famous Punjabi poet, Shri Nand Lal
Noorpuri, whose poems are well known
in the country is reported to have
committed suicide at Jullundur fol-
lowing the long spell of poverty, ill-
ness and neglect; and

(b) if so, the assistance if any, giv-
en to him ang to his family after his
death?

The Deputy Minister in the Minis-
{ry of Tducation (Shri Bhakt Dar-
sham): (a) The Government of India
learnt of his death through news-
papers.

(b) He had been receiving a pen-
gion of Rs. 75 p.m. under the Govern-
ment of India’s scheme of financial
assistance to writers, artists etc. in
indigent circumstances since Septem-
ber, 1957. Application for monthly pen-
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sion from his family has not yet beem
received,

Refinery in Northern India

367. Shri Daljit Singh:
Shrimati Savitri Nigam:

Will the Minister of Petrolenm amd
Chemicals be pleased to gtate:

(a) whether it is a fact that there
is a great demand for the setting up
of a refinery plant in Northern Tndia;
and

(b) if so, the reaction of Goverm-
ment thereto?

The Minister of Petroleum amd
Chemicalg (Shri Alagesan): (a) Ne,
not for the present, but possibly after
a few years.

{b) Studies are being carried out te
he!p determine the need in due course.

Wastage at Elementary Stage

368. Shri Subodp Hansda:
Shri S. C, Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Edueatiom be
pleased to state:

(a) the steps proposed by Govern-
ment to stop the wastage and stagna-
tion at the elementary stage of edu-
cation;

(b) whether this wastage and stag-

. nation is very high among the back-

wargd classes; and

(e) if 30, the measures taken to do
away the stagnation and wastage pro-

blem among the children of these
backward classes?
The Minister of Educatiom (Shri

M. C. Chagla): (a) to (c). Although
no nation-wide study has been con-
ducted so far to assess the incidence
ol wastage and stagnation among
pupi’s at the elementary stage of edu-
cation, it is generally known that the
degree of wastage and stagnation es-
pecially from classes I to III is high.
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Among the remedial measures which
nave been adopted to deal with this
problem which include children of
backward classes also, are the follow-
ing—

(i) Starting of
Schools.
(ii) Provision of Mid-day Meals.

(1ii) Supply of free or subsidised
text-books.

(iv) Improvement of the profes-
sional competence of teachers.

(v) Improvement in the teacher-
pupil ratio.

(vi) Construction of adequate and

Pre-primary

attractive school buildings and .

equipping them with neces-
sary teaching aids.

(vil) Granting of stipends.

{viii) Putting up of more and more
echools 30 as to be within
walking distance of children.

(ix) Giving special assistance
after school hours to slow
learners,

MEadustan Organi¢ Chemical Projeet

9. Shri Subodh Hansda:
Bhri 8. C. Samanta:
Shri Bhagwat Jha Asxad:
Shri M. L. Dwivedi:
Will the Minister of Petrolenm amd
@hemicaly be pleased to state:

(a) whether the Hindustan Organic
(hemicals Project has made any pro-
gress in procuring Plant and Machi-
mexY,

(b) if so, with whom the order has
Bbeen placed; and

(c) when it is likely to be obtained?

The Minister of Peirolemm and
Chemicals (Shri Alagesan): (a) Seru-
#ny of tenders received for the sup-
ply of all chemical plants included in
the Hindustan Organic Chemicals pro-
Ject has been completed and negotia-
#lons are at present being held hy
the Company with the selected parties
before final choice is made in respect
of each plant. Orders are expented
# be placed in the next few months,
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(b) No order has been placed with
any party so far.

(c) Plants are expected to be deli-
vered approximately ten to fourteen
months from the date of entering into
supply agreements with the parties
concerned. '

Rehabilitation of Squatters

370. Dr. Ranen Sen: Will the Minis
ter of Labour, Employment and Reis
bilitation be pleased to state:

(a) whether it is a fact that a few
displaced persons are squatting on
lands belonging to Government and
some private individuals on the aorth-
ern side of the Calcutta Lake area;
and

{b) if so, Government’s plan 1o re-
habilitate them?

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri D. R, Chavan): (a)
Yes, Sir, there are 317 families of dis-
placed persons from East Pakistan
who are still squatting on certain
plots of lands which were acquired or
taken on lease by the Ministry of
Health in 1947 for starting a Medical
College and Hospital.

(b) Out of 317 families, only 29
families are protected by the judge-
ment of Competent Authority under
West Bengal Act, XVI of 1951 and en-
titled to alternative accommodation
before eviction. The Gowvernment of
West Bengal are giving rehabilitation
assistance tp these 29 families under
the additional finaneial powers dele-
gated to them in 1966, which includes
the grant of rehabilitation loans to
protected squatters. The remaining
families are not eligible for any reha-
bilitation assistance.

Books of Poet Naxrul Islam

371. Shrimati Renm Chakravartty:
Will the Minister of Education be
pleased to state:

(a) whether any steps are propos-
ed to be taken to procure the copy-
right of the books of Poet Nazrul
Islam and to publish them; and



711 Written Answers

(b) whether Government propose
w introduce new legislation to faci-
litate such measures being taken by
the West Bengal Government?

The Deputy Minister in the Minis-
try of Edocation (Shri Bhakt
Darshan): (a) No, Sir,

(b) No special legislation is neces-
sary in this regard, since, under the
Copyright Act, 1957 (14 of
Btate Government or individuals are
at liberty to acquire Copyrights in
specific books. .

AT AR wrrETe Yaw 7 St 0 fard

372, %Y WOTEAA W OWCOL ¢

ot gTH T R

ot @

=t e fag:

FT TI-HTA AAY 27 HAA, 1966
F HITUFFT T AT 4551 F ST
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(F) 71 37 Ffcdi = fegrd &
XA o7 ATAFTY TFa L o T
¢ fag =it ®Taamw 1 &ew
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() afe &), @Y g g=a1 F9
uwfad T o Iy ?

nrwd wArTd ¥ v (s
frawmr Tv) (%) & (7).
wit 4 TS T F AT AW B
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Ee-imbursement
Expenses
373. 8hri Achal Singh: Will the

Minister of Communications be
n'eased tp state:

(a) whether it is a fact that false
claims are being made annually for

of Medical
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reimbursement of medical expenses
by employees of Posts and Tele-
graphs, especially at Agra which have
increased expenditure of the Depart-
ment;

(b) whether Government have
received any report.in this matter;
and

(c) if so, the action taken to stop
this rising trend and wastage of
lakhs of rupees every year in the
reimbursement ¢f medical expenses?

The Minister of State in the
Departments of Parliamentary
Affairs and Communications (Shri
(a) and (b). Ex-
penditure on medical reimburse-
ment in Agra has registered an
abnormal increase. It is suspected
that gome bogus or false claims
might have been
cases have been reported to the
Special Police Estt. for check on this
but no false claim has seo far been
established.

(c) Both as a preventive measure
against such abuse and to make the
medical help easily available it has
been decided to open a departmental
dispensary for P&T employees at
Apgra and this is being implemented.

Conference of Book Experts in Tokye

374. Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shri Braj Bihari Mehrotra:

Will the Minister of Education be
pleased to state:

(a) whether a Conference of Book

Experts was held in Tokyo in the .

last week of May, 1866;

(b) if so, the countries which
participated in the Conference; and
the main features of its deliberations;
and

(c¢) India's stand in the Confer-
ence?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir. A con-
ference of Experts on Book Produc-
tion and Distribution in Asia was

preferred; some -
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organized by UNESCO in Tokyo from
the 25th to the 31st May, 1966.

(b) Experts from the following 20
countries participated in the Con-
ference:—

. Afghanistan,
Burma,

. Cambodia,

. Ceylon,

. Taiwan (Formosa),
. Hong Kong,
India,

. Indonesia,

Iran,

. Israel,

. Japan,

. South Korea,

. Laos,

. Malaysia,

. Nepal,

. Pakistan,

. Philippines,

. Singapore,

. Thailand, and

. South Viet-Nam.

w oo~ ;t W

R e e o e
(=TI =T - T B S I C I =]

The conference reviewed the
Problems of Book Development in
Asia and recommended the adoption
of a programme to develop publish-
ing and the promotion of books in
Asian countries. It was recommend-
ed that each country may draw up
8 book development plan, set up
national textbooks institutes and
establish graphic arts organizations.
Long-term low-interest loans by the
World Bank were recommended in
order to expand publishing in Asia.
UNESCO was urged to press for lower
postal rates on books, reduction of
tariffis on publications and the grant
of copyrights at nominal fees in
order to promote the wider distri-
bution of books.

(¢} The experts to the conference
from different countries including
India had been invited in  their
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personal capacity. As such, the

question of India's stand in the com-

ference does not arige.

Dacoities by Pakistanis

375. Shri Ram Harkh Yadav:
Shrl Vishwa Nath Pandey:
Shri Braj Bihari Mehrotra:
Shri Hokam Chand

Kachhavaiya:
Shri. Bhagwat Jha Azad:
Shri Somavane:
Shri Raghunath Singh:
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Madha Limaye:

Will the Minister of Home Affairs
be pleased (o state:

(a) whether, within the last two
weeks of May, 1966, half a dozen
dacoities were committed by Pakis-
tani criminals in West Bengal bor-
der villages;

(b) whether 'several groups of
Pakistani nationals armed with guns
and other deadly weapons made a
series of raids during the same pe-
riod in Goalpara and Garo Hills
districts of Assam on the Assam East
Pak border;

(e) if so, the details of the out-
rageous acts of violence by Pakis-
tanis; and

(d) Government's reaction thereto?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Seven dacoities
were committed by Pak criminals in
West Bengal border wvillages,

(b) Three dacoities
mitted.

{c) Details are given in the state-
ment below:

were com-

STATEMENT
1. West Bengal Border:

(i) 15 Pak mnationals raided the
Indian Village Biwwaguri
on 17th May 1960 and de-
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camped with cash and 23rd May 1966 in Village
ornaments after assaulting Ghokaoahra.

the inmates and firing four
rounds. Three empty cases
with Pak markings were
found at the place of occur-
rence.

(i) Indian patrol encountered
about 13 armed Pak crimi-
nals aen 21st May, '66 in
Thakurpara area and drove
them away.

(iii) Indian patrol party encoun-
tered 8 cattle lifters on 23rd
May 1966 in KHAYERBARI
and drove them away.

(iv) About 30 Pak nationals
raided & house in Village
Nehmanpara in the early

hours of 25-5-66, fired three
rounds and decamped with
eash and ofrnaments. Two
pistols with Pak markings
were recovered from the
place of occurrence.

(v) A dacoity was committed in
Village Bolta on 25th May,
10686,

(vi) About 25 Pak nationals com-
mitted dacoity in a hous= in
Village Jamrail in the early
hours of 26th May, 1866,

(vii) 9 Pak criminals committed
dacoity in the early hours
of 2Tth May 1968 in Village
Netlapur.

II. Assam Border:

(i) 20 armed Pak nationals tres-
passed into Indian territory
and committed dacoity in the
early hours of 23rd May,
1966 in Village Namdaspara.

(ii) Pak nationals committed a
dacoity in the early hours of

23rd May, 1966 in Village
Moslabari.
(i) Pak mnationals committed

dacoity in the early houre of

(d) Patrolling and Vigilance have
been stepped up.

Telephone Connections in Bombay

376, Shri Indrajit Gupta: Will the
Minister of Communications be pleas-
ed to state:

(ay whether Government are
aware of a large number of com-
plaints by telephone subscribers in
Bombay City regarding the discrimi-
nation in the matter of giving new
econnections;

(b) whether it iz a fact that bet-
ter-off people in the Gamdevi Ex-
change area have been getting con-
nections applied for in 1963, while
less influential applicants are kept
waiting since 1956; and

(c) if so, whether any enquiry has
been ordered into such complaints?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) There have been some
complaints.

(b) In general, requests for OYT
connections received upto thes begin-
ning of 1963, have been met with.
Connections are normally offered in
order of the dates of registration in
the waiting list. Cases here and
there do, however, get delayed, due
to cable and other difficulties in
particular areas and locations.
While special efforts are made in
these cases to provide the connec-
tions as early as possible, it is not
always feasible to give connections
in such cases in their turn. Some
connections have also been provided
on out-of-turn basis under the re-
commendations of the ‘[2lephone
Advisory Committee or at the discre-
tion of the Government.

(¢) No. A Committee has, how-
ever, been set up for studying the
procedure adoption in regard to
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allotment of telephone connections
ab Bombay, Ahmedabad and Kanpur,
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Sale of Fort of Tipu Sultan

379. Shri Mohammed Koya: Will the
Minister of Education be pleased to
state:

(a) whether it is g fact that a fort
made by Tippu Sultan in Manantody,
Kerala wag sold for Rs. 17 to an in-
dividual;
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(b) whether this action of the
P.W.D, was approved by the Revenue
Department; and

(c) the action taken by the Archaeo-
logical Department in the matter?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):
(a) to (c). Governmoent of India is
not aware of any such sale and infor-
mation is being called for from the
State Government.

Delegation of Financial Comtrol

380. Shri Tridib Kumar
Chaudhury:
Shri Imdrajit Gupta:
Shri Dinen Bhattacharya:
Dr. Ranen Sen:’

Will the ‘Minister of Labour, Em-
ployment and Rehabilitation be pleased
to state:

(a) whether Government have decid-
ed to delegate to the West Bengal
Government complate financial con-
trol and power of disbursement in re-
gard to an amount of Rs. 22 crores
required to meet the cost of residuary
problems of the rehabilitation of dis-
placed persons from East Pakistan;

(b) whether this will mean making
an out-right grant of the said amount
of Rs. 22 crores to the West Bengal
Government or the money will be tied
to specific rehabilitation projects ap-
proved by the Centre;

(c) whothér the West Bengal Gov-
ernment have submitted any concrete
scheme for meeting the residuary pro-
blems of rehabilitation for the dis-
placed persons coming from East Pak-
istan on the basis of which the amount
of Rs. 22 crores has been sanctioned;
and

(d) if so, the nature thereof?

The Deputy Minister in the Minls-
try of Labour, Employment and Re-
habilitation (Shri D. R. Chavan): (a)
to (d). A statement is laid on the
Table of the House. [Plnced in Li-
brary. See No, LT-6510/66].
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Higher Education

382. Dr. M. S. Aney:
Bhri Utlya:
Shri Madhn Limaye:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Vaswdevan Nair:
Shrimati Remun Chakravartty:
Shrimati Rennka Barkataki:
Shri Vishwa Nath Pandey:
Shri Daljit Singh:
Shri H. C, Linga Reddy:
Shri P. B. Chakraverti:
Shri Kapur Singh:
Shri Narasimha Reddy:

Will the Minister of Educatien be
Pleased to state:

(a) whether it is proposed to bring
the higher education on the concurrent
list of the Constitution in view of the
apposition of the States;

(b) the grounds of opposition by
each of the States that opposed it; and

(¢) the proposals of the Sapru Com-
mittes ip this regard?
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The Minister of Education (Shri M.
C. Chagla): (a) A decision in the
matter will be taken on receipt of
replies from all the State Govern-
ments,

(b) Of the ten State Governments
from whom replies have been received
so far, nine have opposed the recom-
mendation of the Sapru Committee
mainly on the ground of Constitutional
complications, administrative conveni-
ence, maintenance of standards and
impraclicability,

(¢) The Sapru Commititee recom-
mended that University and higher
education should be transferred from
the State List to the Concurrent List,
retaining intact Entry 68 in the Union
List.

Study of Parliamentary Democracy
by the Whips in Parllament

383, Shri Ram Harkh Yadav:
Shri Tula Ram:
Shri Vishwa Nath Pandey:

Shri Basappa:

Will the Minister of Parliamentary
Affairs be pleased to state:

(a) whether the Whips of all the
Political Parties in Parliamept ap-
proached the Prime Minister with the
request that they be sent abroad to
study the working of the Parliamen-
tary democracy in the various foreign
countries; and

(b) it so, Government's reaction
thereto?

The Minister
Affairs and Communicationg
Satya Narayan Sinha): (a) Yes.

of [Parllamentary
(Shri

(by In view of the present critical
Foreign Exchange position, the Prime
Minister regretted her inability to
contider the proposal for the tim
being. i
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Arrest of Naga Youth

334 Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether a Naga youth with some
explosive material in his possession
was arrested at a Bus Stop in Tinsu-
khia (Assam) on the 31st May, 1866;

(b) i so, the details of his arres
ang the guspicious circumstances in
which he was caught; ang

{e¢) the nature of the
material in his possession?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (e).
The information is being collected from
the Government of Assam and will be
laid on the Table of the House,

explosive

. Border Belt along Cease-fire line

385. Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government have been
recently approached with the Demand
%0 create a 10-kilometer Border Belt
along the Cease-fire Line from Poonch
to Chhamb by vacating the civil popu-
lation in order to check infiltratiom
along the cease-fire line; and

(b) if so, the Government’s reac-
tion thereto?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies In the Ministry of
Defence (Shri Hathi): (a) No, Sir.

(b) Does not arise.
West Bengal Rehabllitation Dues

3$88. Shri Subodh Hansda:
Shri 8, C, Samanta:
Bhri Bhagwat Jha Axad:

Bhri M, L. Dwivedi:

Will the Minister of Labour, Em-
ployment and Behabilitation be pleas-
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ed to state:

(a) whether Government have pot
paid up the dues of the Government
of West Bengal amounting to Rs. 13
crores for the rehabilitation of dis-
placed persons from East Pakistan who
reside outside the camp in West
Bengal;

(b) if so, the reasons for the delay;
and

(c) how Ioug this amount is pending
with the Central Government?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri D. R. Chavan): (a)
According to an assessment made
jointly by the Government of India
and the Government of West Bengal in
1960-61, it was estimated that a sum
of Rs. 21.88 crores would be required
for the liquidation of Residuary Pro-
blem relating to rehabilitation of old
migrants in West Bengal. Of this
amount of Rs. 21.88 crores, a sum of
Rs, 14.20 crores has been sanctioned up
to 30th June, 1966, Further, with a

. wiew to speeding up the processing of

certain categories of schemesg involv-
ing compliance with legal formalities
and time-consuming procedures, the
Government of West Bengal have been
delegated full powers for the sanction
of such schemey totalling abouk
Rs. §.15 crores.

Hence the total value of schemes
sanctioned and delegated in favour of
the Government of West Bengal is of
the order of Rs. 19.35 crores, leaving
a balance of Rs. 2.53 crores to be
sanctioned by the Government of Indis
for further schemes to be submitted
and/or finalised by the Government of
West Bengal.

It will be seen therefore that the
Government of India have not with-
held any “dues” of the Government of
West Bengal. In actuality, the Gov-
ernment of India have released funds
to the Government of West Bengal
from time to time according to speci-
fic requisitiong received from the latter
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and progress made in the implementa-
tion of sanctioned schemes,

(b) and (c). Do not arise.

Additional Discount on Imports of
Crude Oil

387. Shri P. C. Borooah:
Shrimati Renuka Barkataki:
Shri Eapur Bingh:
Shri Buta Singh:
Shri Narasimha Reddy:

Will the Minister of Petroleam and
Chemicals be pleased to state:

(a) whether Government have asked
the foreign Oil Companies for addi-
tional discounts on imports of crude
oil to offset the affect of devaluation
of the rupee; and

(b) if so, the Companies’ reaction

thereto?

The Minister of Petrolenm and
Chemicals (Shri Alagesan): (a) No, but
Government has crude oil prices con-
stantly under review and seeks reduc-
tions when market conditions justify.

(b) Does not arise.

Conference of Asian-Afriean Scientists

388. Shri Hari Vishng Kamath:
Shri Sidheshwar Prasad:
Shri Alvares:

Will the Minister of Eduecation be
pleased to state:

(a) whether Scientists from several
Asian and African countries met in
conclave in Delhi in April-May last;

(b) if so, the names of the countries
represented at the meeting or con-
ference;

(e) the names of all the scientists
who attended together with their de-
signations and other essential vita;
and

(d) an assessment of the achieve-
ments of the Conference?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.
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(b) and (c). A statement giving
the required information is laid o the
Table of the House, [Placed in Lé-
brary. See No. LT-6511/66].

(d) The recommendations of the
Conference covered such aspects of
Afro-Asian collaboration ag exchange
of literature, scientists, joint pro-
grammes, visits by eminent scientists,
training of technical personnel ete.
The most note-worthy achievemens
was the realisation of the visiting
scientists that out of mutual collabo-
ration, science and technology could be
instrumental in the economic develop-
ment of the countries.

ESI Dispensaries in Madurai

389. Shri Umanath: Will the Mins-
ter of Labour, Employment and Re-
habilitation be pleased to state:

(a) whether it is a fact that there i
a dearth of doctors in the various ESL
Dispensaries in Maudrai City in
Madras State;

(b) whether it is also a fact that
consequently a large portion of the new
buildings remain unused ag also the
staff quarters constructed for them;
and

(¢) if so, the action taken to rectify
the position?

The Minister of Labour, Employment
and Rehabilitation (Shri Jagjivam
Ram): (a) There is a shortage of
two doctors only. Eight out of tem
doctors sanctioned for the ESI dis-
pensaries are in position.

(b) A portion of one dispensary and
some Staff Quarters are not being
used. This dispensary has been cons-
tructed to cater to the needs of insur-
ed persons and their families, but
medical care has not yet been extend-
ed to the families for want of doctors
and some other staff.

(c) The State Government is taking
action to appoint more doctors and
other necessary staff. Medical care
will be extended to the families ag soom
as the doctors and the other requisite
staff are available.
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Import of Technical and Scientifie
Books

390. Shri Umanath: Will the Minisler
of Education be pleased to state:

(a) whether it is a fact that there is

a delay on the part of Government in

. announcing their policy in relation to

the import of technical and scientific

books from abroad and if so the
reasons therefor;

(b) whether it it also a fact that
teachers, students and institutions rely-
ing on such books are handicapped
due to the delay; and

(¢) the reasons for pot taking steps
#0 ag to have the books available at the
beginning of the academic year itself?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir, The import
policy for Books was announced on
1st April, 1966.

{b) and (c). Do not arise.

Explosion in Lumding

391, Shrimati Jyotspna Chanda: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether Government have re-
ceived any expert opinion regarding
testing of the explosives found in
Lumding; and

{(b) if sp, the result thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shuokla): (a) The Government
of India have ot received any expert
opinion about this. .

(b) Dues not arise,

Age of Superannuation

Shri Ram Harkh ¥adav:
Bhri Vishwa Nath Pandey:

302.

‘Will the Minister of Home Affairs be
pleased to state:

(a) whether Government have been
approached to raise the age of super-
annuation in the present circumstances
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of longevity and high prices prevail-
ing in the country;

(b) it so,
thereto; and

Government's reaction

(c) if not, the reasons for brushing
aside the demands of the services?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.

(b) and (c). Do not arise.

Report on Training Colleges in Kerala

293. Shri A. K. Gopalan:
Shri Imbichibava:

Will the Minister of Edueation be
pleased to state:

(a) whether the A. N. Thampy En-
quiry Commission on training colleges
of Kerala have submitteq their report;

(b) if so, when and the main recom-
mendations thereof;

(c) whether it has been recom-
mended that the tuition fee in private
training colleges should be Rs. 300; and

(d) if so, the steps taken to imple-
ment the same?

The Minister of Education (Shri M.
C. Chagla): (a) to (d). The requisite
information is being collected from the
State Government and will be laid on
the Table of the House.
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Increase in Price of Scientific Books
after Devaluation

396. Shri D. D. Maniri:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:
Shri A. V. Raghavan:
Dr. Mahadeva Prasad:

Will the Minister of Education be
pleased to staie:

(a) whether it is a fact that gs a
result of the devaluation of the
Indian rupee the pri.es of scientific
and other imported books and mate-
rials in the country have increased;
and

(b) if so, the steps taken to check
this price line?

The Minister of Education (Shri
M. €. Chagla): (a) Yes, Sir.

(b( The matter is receiving the
attention of the Government. As one
of the measures to check the price
line it has been decided that impord
licences for books will be issued on
the condition that the importers should
charge no more than the regular retail
price expressed in rupees at the revis-
ed official rate ™ exchange.

Infiltration in Andamans

397. Shrimati Jyotsna Chandar
Will the Minister of Home Affairs be
pleased to state:

(a) whether any infiltration is go-
ing on from nearby countries to
Andaman ang Nicobar Islands;

(b) it so, whether Governmen
feel the need of protecting the Islands
from such infiltrators; and -
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(c) whether Government have any
proposal to build up a strong navy
in that Island for protection due to
its strategic importance?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.

(b) Does not arise.

(c) Government recognise the
strategic importance of the Islands
and are taking appropriate steps for
their security.

Staff of Governmeni Colleges in
Kerala

398. Shri A. V. Raghavan: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that many
Departments in the various Govern-
ment Colleges in Kerala functioned
without any staff or inadequate staff
during 1965-86;

(b) whether a statement containing
the names of Government colleges in
the State, the subjects taught in each
college, the sanctioned strength of
teaching staff and the number of days

when such posts remained wacant
during 1965-6B will be laid on the
Table; and

(c) the steps taken to post adequate
staff in the colleges?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir. There
was, however, shortage of staff in a
few subjects in certain colleges.

(b) A statement which indicates the
position prior to the review of the
staffing position recently undertaken
by the State Government ‘as a result
of which a reduction of surplus posts
has been effected in all the Depart-
ments is laid on the Table.

(c) The Kerala Public Service Com-
mission has been approached at the
beginning of the academic year to
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recommend qualified persons for al
the vacant posts; the Principals have
been authorised to provisionally fill
up the vacancies and steps are being
taken to transfer suitably qualified
school teachers to Government Col-
leges of the House. [Placed in
Library. See No. LT-6513/66].
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Teleprinter Service

400. Shri Rishang Keishing: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the Teleprinter which
-was installed at Imphal, Manipur, has
been removed under the orders of the
Post-Master General, Shillong;

(b) if so, the reasons therefor; and

(c) the arrangement being made to
meet the need of a
Imphal?

‘The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):
(a) Yes.

(b) Since the existing landline
system available between Gauhati and
Imphal did not suit Teleprinter work-
ing, the termina] Teleprinter machines
have been temporarily removed and
watilised for some other work.

998 (Ai) LS—6
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(e) Action has been taken for
retransposition of the landline which
is likely to be completed by 1967-68,
after which a suitable system to per-
mit Teleprinter working will be ins-
talled. The questions of introducing
Radio Teleprinter working between
Imphal & Gauhati and providing
microwave link on the route Jorhat-
Kohima-Imphal are also under consi-
deration.

NEFA Administration

401. Shri Rishang Keishing: Wil
the Minister of Home Affairs be pleas-
ed to state:

(a) the number of officers under
NEFA administration whose retire-
ment dates are already due but which
have been re-extended;

(b) the reasons which have prompt-
ed the Government to do so; and

(c) how lopg this practice is likely
to continue?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Only one
officer due for retirement has been
granted extension for one year upto
31-12-66.

(b) No suitable substitute of youn-
ger age in the line of succession was
available to shoulder the special res-
ponsibilities attached to the post.

(c) The question of continuing the
practice doeg not arise now. Only im
exceptional circumstances extension Is
allowed in the public interest.

Telephone connections in Srinagar

402. Shri Basumatari: Will the
Minister of Communications be pleas-
ed to state:

fa) whether it is a fact that Sri-
nagar’s present 2,000 ‘telephone con-
nections would be increased to 4,500
by April-May, 1967; and

(b) if so, the extent of expenditure
involved?



735 Written Answers

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):
(a) The present 2000 line Exch. at Sri-
nagar will be extended to 3300 lines
by the end of 1966, Its further expan-
gion to 4500 lines is likely to be com-
pleted during 1968.

(b) The expenditure for the works
mentioned above will be Rs. 30.18
lakhs (approx.)

Aligarh University Bill

403. Dr. M. 8. Aney: Will the
Minister of Eduocation be pleased to
gtate the time by which the Aligarh
University Amendment Bill be intro-
duced?

The Minister of Education
" M. C. Chagla): Long term legislative
proposals to amend the Aligarh
Muslim University Act and Statutes
are expected to be introduced in the
Parliament as soon as the Banaras
Hindu University (Amendment) Bill,
1965, which is pending before the Lok
Babha, is passed.

(Shri

Attack by East Pakistan Rifiemen
across Haridaspur Border

404. Shri Baswant:
Shri Vishwa Nath Pandey:
Shri Hukam Chand
Kachhavalya:
Shri Bade:
Shri Basumatari:
Shri Gulshan:
Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that about -

1000 Pak‘stanis backed by a contingent
of 20 men of the East Pakistan rifles
attacked Indian nationals across the
Haridaspur border in the Chapra
Police Station of the Nadia district on
the 12th June, 1966 35 a result of
whi h several persons were wounded
and injured; and

(b) if so, the reaction of Govern-
men; thereto?

The Deputy Minister in the Minis-
&ry of Home Affairs (Shri Vidya
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Charan Shukla): (a) A number of Pak.
nauonals accompanied by about 20
men of the East Pakistan Rifles tres-
passed into Tndian territory and hurled
brickbats on Indian nationals. Five
Indian nationals received injuries.

(b) A protest has been lodged by the
District Magistrate, Nadia, with the

Deputy Commissioner, Xushtia, East
Pakistan,

Bastar Incldent
405. Shri Hari Vishnu EKamaths

Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that in May
last a memorandum signed by several
M.Ps. and M.L.As. was submitted to
the President, embodying certamm
demands in connection with the tragic
incidents that took place in Bastar mm
March last and the inquiry commission
set up by the Madhya Pradesh Gov-
ernment; and

(b) if so, the action taken thereon?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Minmistry of
Defence (Shri Hathi): (a) and  (b).
Shri A. B. Vajpayee, M.P. accompanied
by certain other M.Ps. and M.L.As. met
the President on 2-4-1966 and present-
ed to him a petition signed by 75 Mem-
bers of Legislative Assembly of
Madhya Pradesh, Since a Commission
of Inquiry had already been set up by
the State Government, no action om
the demands was considered necessary.

Kidnapping of a Policeman in Dealhi

406. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to refer to the reply givem
to Unstarred Question No. 3980 on the
20th April. 1966 regarding the abduc-
tion of a Head Constable of the Delhi
Police from a Check Post on Rohtak
Road, Delhi and state:

(a) whether the investigation in this
regard has since been completed; and
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(b) if so, the findings thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). Investi-
gations have been completed and three
persons will be set up for trial shortly.

Central Economic Pool

407. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 871 on the
30th March, 1966 and state:

(a) whether the various aspects con-
nected with the Central Economic Pool
.for staffing various management posi-

tions in the Public Sector Under-
takings have since been considered;
and .

(b) if so, the details thereof?

The Minisier of State in the Minis-
try of Home Affairs and M nister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The various aspects connected with the
Central Economic Pool for staffing
various management positions in the
Public Sector Undertakings are still

under consideration.

Deputation Quota of Orissa in LAS.
Cadre in Central Service

408. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of va:ancies in the
Deputation Quota of the 1.A.S. Cadre
in Central Service from Orissa State
at present; and

(b) the reasons for not filling these
vacancies and the steps proposed to be
taken to fill up the quota?

The Minister of State in the Minis-
try 'of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The Central deputation guota in the
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I.A.S. Cadre of Orissa is 33, in a sanc-
tioned strength of 170. There are at
present 31 officers serving aganst this
quota, The actual Cadre strength in
the State is, however, only 141, on
which the Central Deputation quota
works out proportionately at on 28.

General Strike in Agartala

409. Shri Biren Dutta: Will the
Minister of Home Affairs be pleased to
state:

(a) whether a complete general
strike took place at Agartala on the
17th June, 1966;

(b) the names of Government offices
that were closed due to the strike;

(¢) the demands of the people; and

(d) the measures Government pro-
pose to take t0 meet the demands of
the people?

The Minister of State In the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathil): (a) Yes, there
was g general hartal.

(b) No Government offices were
closed.

(c) (i) Opening of more fair price
shops;

(ii) In-rease in the scale of ration
from existing rate of 2 kgs. per head
per week to 4 kgs. per head for labour
class and 3 kgs. for others;

(iii) Starting of test-relief works
throughout Tripura and distribution of
gratuitous relief ete.

(d) Government of Tripura have
already started test relief works and
undertaken distribution of gratuitous
relief in the affected areas. A large
number of fair price shops have also
been opened.. The demarids in this
regard have, therefore, been ]argely
mel. Demand for increase in the
scale of rations is not feasible,
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Centra] Kajora Colliery

410. Shrimati Renu Chakravartty:
Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased
to state: '

(a) whether any decision has been
taken on the mass representation re-
ceived from the workers of Datta's
Central Kajora Colliery; and

(b) if not, the reasons therefcr?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): (a) The complaints have
been enquired into. Legal action is
being considered against the manage-
ment wherever necessary.

(b) Does not arise.
of Displ d P in
Tripura

411, Shri Biren Duotta: Will the
Minister of Home Affairs be pleased
to state:

Citi hi

(a) whether it is a fact that thou-
sands of displaced persons in Tripura
are not getting citizenship;

(b) it so, the reason therefor; and

(c) the number of petitions for
citizenship still pending for disposal?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.
Out of the 1,37,753 applications re-
ceived up to 30th June, 1966, 1,22,137
have been accepted.

(b) Does not arise.

(c) 2,280 as on the 30th June, 1966.
Out of these 1,131 applications are in-
complete and the remaining 1,149 are
under various stages of processing.

Building for Agartala P.0O,

412. Shri Biren Dutta: Will the
Minister of Communications be pleas-
ed to state:

(a) whether land for the construc-
tion of departmental building for Agar-
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tala Centra] Post Office and staff
quarters has been acquired;
(b) when the construction work

will start; and

(e) the reasons for delay in this
matter?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications {Shri Jaganatha
Rao): (a) A departmental post office
building already exists and adequate
land is awvailable for its extension.
Land for staff quarters measuring
184'X 60’ has been acquired and pos-
session taken over.

(b) Construction may be expected
to be taken up in 1967-68 after com-
pletion of all procedural formalities.

(c) The preliminary estimate for
extension of the Head Post Office
building is under scrutiny. So far as
construction of quarters is concerned
the delay is due to existence of ban
till recently on the construction of
quarters,

Government Employees in Tripura

413. Shri Biren Dutta: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of employees in
all Departments of Tripura who con-
tinued to be temporary after serving
for five years continuously; and

(b) the number out of them who
were made guasi-permanent and the
number of those to be confirmed?

The Minister of State in the Minis-
try of Home Affairs and Mimister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) 6,571.

(b) 1,997 employees of the Gov-
ernment of Tripura have been dec-
lared quasi-permanent. 1,565 em-
ployees have still to be confirmed.
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Capitation Fee

415. Shri Kajrolkar:
Shri P. C. Borooah:

(i)

Will the Minister of Education be
pleased to state:

(a) whether Government are aware
that in certain States some private
technical institutions have been col-
lecting capitation fee from students
seeking admission; and

(b) if so, the steps taken to prevent
this practice?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir. As far
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as we are aware, there are 7 privale
Engineering Colleges all localed in
Mpysore State which are charging
capitation fee from students seeking
admission.

(b) A Joint Committee of the Uni-
versity Grants Commission and the
All India Council for Technical Edu-
cation appointed in 1964 to :xamine
the conditions of work, admissions
and standards of education in these
colleges recommended that the ques-
tion of bringing these colleges within
the purview of the “Open Door”
policy of the Government of India
may be considered provided they are
willing to discontinue collection of
capitation fees and the sponsors are
prepared to contribute their share of
expenditure for the remaining deve-
lopmental cost of the colleges.

The State Government has inform-
ed that the Education Minister,
Mysore State, had a meeting on 26th
April, 1966 with the Managements
and the Principals of these Colleges
and on the basis of the discussions
in the meeting the State Government
is formulating proposals toe disconti-
nue the collection of capitation fees
and to improve the standards. The
final proposals of the State Govern=
ment are awaited.

Education Abroad

416. Shri  Kajrolkar: Will the
Minister of Education be pleased to
state:

(a) whether the cost of ~ducation
abroad is going to be increased due
to devaluation of the Rupee;

{(b) the number of students study-
ing abroad and the total additional
cost involved; and

(¢) whether Government are con-
templating to give loans to students
studying abroad, to meet the increased
cost of education?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) Yes, Sir.
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(b) According to information avail-
able there are about 14,500 students
studying abroad. It is not possible
to indicate the additional expendi-
ture because:

(i) the exact period of study of
each student is not known;
and

(ii) remittances are not sent for
every student as some of
them are in receipt of foreign
scholarships or are earning
gide by side with their stu-
dies.

(c) Yes, Sir. Government are al-
ready implementing a scheme under
which loans are given to parents and
guardians of students studying ab-
Toad.

Ceatral Government Employees om
Deputation

417. Dr. Chandrabhan Bingh: Will
the Minister of Heme Affairs be
pleaged to state:

(a) the number of Central Govern-
ment employees who are on deputa-
tion from one Department to another,
or to States or to Corporations;

(b) the number of such officers who
are actually posted in Delhi and are
on deputation from the Department
of Government to the other; and

(¢) the number of deputation allow-
ance paid to persons referred to in
parts (a) and (b) above separately?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shuokla): (a) to (c). The
“information is being collected and will
be laid on the Table of the House
as soon as possible.

Special Postal Stamps

418. Bhri Sivamurthi Swamy: Will
the Minister of Communications be
pleased to state:

(a) the social reformers whose
commmemorative Postal stamps are
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proposed to be issued during 1966-67
and 1967-68,;

(b) whether any representations
from Karnatak have been received
regarding Mahatma Basaweshwar of
12th Century who was the first man
to remove untouchability; and

(¢) if so, when it is to be issued?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): (a) Gopal Krishna Gokhale in
1966, )

For 1967 and 1968 the proposals are
still to be finalised.

(b) and (c). The proposal was
reccived for the issue of a stamp in
1965 but could not be accepted owing
to the limited capacity of Security
Printing Press, Nasik.

Bhopal Telephone Exchange

419, Shrimati Maimoona Sultan:
Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that the
work for the provision of an auto-
matic telephone exchange for new
Bhopal is going on too slow;

(b) the progress so far made and
when it is likely to be completed; and

(¢) the reasons for the slow pro-
gress?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) No.

(b) Building design has already
been finalised. The building is likely
to be completed by the middle of 68.
After completion of equipment instal-
lation exchange is likely to “e put
into service in 69-70.

(c) Does not arise,
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«"hoose Your Career” Campaign

420. Shrimati Maimoona Saultan:
Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased to
state:

(a) whether in June last, the Direc-
torate of Employment and Training
Delhi launched a campaign entitled
“Choose Your Career”;

(b) if so, the salient features there-
of;

(c) the success achieved; and

(d) whether similar campaigns are
also to b: launched in other parts of
the country?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagiji-
wan Ram): (a) Yes.

(b) The Directorate of Employment,
Training and Technical Education had
launched the “Choose your Career”
<€ampaign from 6th June to 15th June,
1966 in Delhi. The campaign was
econducted at 7 centres in Delhi, at
Employment Exchange, New Delhi;
Employment Exchange, Pusa; Indus-
trial Training Institute, Arab-ki-
Sarai; Employment Exchange, Darya-
ganj; Employment Exchange, Subzi-
mandi; University Employment Infor-
mation and Assistance Bureau, Delhi
and Gandhi Memorial Multipurpose
Higher Secondary School, Shahdara.
The timings were 9.30 to 12.30 in the
morning and 500 pom. to 7 pm. in
the afternoon. Detailed information
©On careers, course open to the students
in India and particularly in Delhj was
provided at each of the centres.

(c) Nearly 5,000 persons visited the
ecentres and availed of the careers’
counselling facilities provided.

(d) This programme is arranged
annually in the States of Uttar Pra-
desh, Punjab, Madhya Pradesh and
Andhra Pradesh. The programme has
been recommended to other States, It
is for them to organise similar pro-
grammes.
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Pak. Bombs

421. Shri Vishwa Nath Pandeye
Shri Bade:
Shri Hukam Chand
Kichhavaiya:
Shri Onkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it ig a fact that Indlan
border patrols recovered some highly
explosive Pakistani bombs from a
Pillar in Utia Village under Chapra
Police Station in Nadia District (West
Bengal) on the 22nd June, 1966 and
if so, the number thereof;

(b) the time for which they had
been lying there; and

(c) the number of persons arrested
in this connection?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vidya
Charan Shukla): (a) There is no vil-
lage called Utia in Chapra Polcs
Station. However, on 22nd February,
1968 at 14.30 hours, a person of thg
locality found a ration bag containe
ing 8 ordinary country-made crackers
near a boundary pillar in village
Sutia, Police Station Chapra and
informed the Police Station authorie
ties about it. These crackers were
taken over by the police,

(b) They are presumed to have been
left there by criminals the previous
night.

(c) No person has been apprehend-
ed in this case.

Retirement Age

422. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there was a proposal
to bring down the age of retirement
for Government servants from
58 years to 55 years with a view to
tackling the problem of surplus staff
and
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(b) if so, Government's decision in
the matter? )

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) There is
no such proposal under consideration.

(b) Does not arise.

Shifting of Central Circle, Nagpur

423. Shri Balkrishna Wasnik: Will
the Minister of Communications be
pleased to state:

(a) whether an assurance was given
to the employees of P. & T. and the
people of Nagpur that on shifting of
the Office of the Post-Master General,
Central Circle, Nagpur, some P. & T.
offices from other places will be
brought to Nagpur to utilise the
accommodation there and to avoid
hardships to the employees, who will

have to be uprooted from Nagpur;
and

(b) if so, the progress made in the
matter?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): (a) No, Sir. A suggestion to
shift Adchen's office at Jabalpur and
D.D.PLI's office at Calcutta to Nagpur
was considered but had to be given
up for administrative reasons. How-
ever a new Telecom, Training Centre
has been opened at Nagpur.

(b) Does not arise.

R.M.S, Bailding, Patna

424 Shrimati Ramdulari Sinha:
Will the Minister of Communications
be pleased to state:

(a) whether the construction of
R.M.S. building, Patna is included in
the work plan for 1966-67; and

(b) if so, the reason for not taking
up the work?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
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Communications
Rao): (a) No, Sir.

(Shri  Jaganatha

(b) The work had not been includ-
ed by the Railways in the works pro-
gramme for 1966-67 due to difficulty
in providing funds.

Treatment of Onkar Nath Thakur

425, Shrimati Ramdulari Sinha:
Will the Minister of Education be.
pleased to state:

(a) whether any help has beem
given for the treatment of well known
musician of India, Shri Onkar Nath

Thakur who is suffering from stroke
of partial paralysis; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Edocation (Shri Bhakt
Darshan): (a) No application for
financial assistance has been received
so far and hence no help could be
rendered to Shri Onkar Nath Thakur.

(b) Does not arise.

University for Hill Districts of Assans

426. Shri P. C. Borooah:
Shrimati Jyotsna Chanda:
Shri Kajrolkar:

Will the Minister of Education be
pleased to state:

(a) whether Government have
agreed to the constitution of a sepa-
rate new university for the Hill dis-
tricts of Assam; and

(b) if so, the salient features of this.
university?

The Minister of Education (Shrk
M. C. Chagla): (a) and (b). The pro-
posal to set up a new university for
the North Eastern Region of India
including the hill districts of Assam

is still under the consideration of the-
Government.
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Pak, Infiitrators

427. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) the latest position about Pakis-
tani Infiltrators in Assam, West Ben-
gal and other areas in the East; and

(b) the number of infiltrators depor-
ted during the last year and this year
upto-date?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) The latest
position about Pakistani infiltrators in
Assam, West Bengal and Tripura is:

Mo, estimated No. who have

State to have left for
infiltrated Pakistan
Assam 2,50,000 1,68,438
West Bengal 1,16,c00 15,932
(Provi .ional)
Tripura 50,000 49,000

(b) The number of infiltrators deported
is

State No. deported No. deported
in 1965 in 1966
Assam 26,998 5075 (Till March)
West Bengal 825 20 (Till April)
Tripura 454
Survey for Qil Deposits in Guntur

428. Shri M, N. Swamy: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether any survey wag carried
cut in Guntur District recently to find
out oil deposits; and

(b) if so, the result thereof?

T™- Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes.

757

(b) The surveys carried out so far
have not indicated the presence of
structures favourable for the accumu-
lation of oil and gas.

Walcott’s Attempt to escape

429. Shri Kajrolkar:
Shri Ram Sewak Yadav:
Shri Bagri:

Will the Minister of Home Affairs be -
pleased wu state:

(a) whether it is a fact that Daniel
Walcott an American National and his
French Associate Jean Claude Donze
made an attempt to escape from the
jail custody in Madras recently;

(b) whether these persons had any
outside help in their attempt; and

(c) if so0, the details thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) There are no indications

that
any outside help was given.

() Doessnot arise,

TH A= Tiws wToAT

430. To AFTAY FaTS ¢
sirwet arfast foam ¢

1 d@ifemw vt T W gz
T FoFAT FE R

(F) ®mrag aw & Fr &t fomr
7 et & F1ow a7 9w F @M 3w
mes sroEr § fagt & 37 &1 e
vz F¢ faar moT 97; W



751 Written Answers

(&) afz &, @ @ feq 7 faem
Fqr FTO § 7

G@frm st T R (sh
weaa) o (F) S A

(@) swr A I3 |
Textile Wage Board

431. Shri Dinep Bhattacharya:
Shri A. K. Gopalan:
Shri Kolla Venkaiah:
Shri Dasaratha Deb:

Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased to
state:

(a) whether the Textile Wage Board
has completed its work; and

(b) if so, when it is expected to give
its award?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
_jivan Ram): (a) Not yet.

(b) It is not possible to say precisely
at this stage as to when the work of
the Wage Board would be completed.
The Board is, however, making every
effort to complete its work as expedi-
tiously as possible.

Uniform Academic Year for Univer-
sities

433, Shrimati Renuka Barkataki:
Will the Minister of Education be

pleased to state:

(a) whether it is a fact that the
U.G.C. has prescribed Uniform Aca-
demic vrar for all Universities; and

{b) if so, the reaction of the Uni-
versities thereto?

(Shri
The

The Minister of Education
M. C. Chagla): (a) No, Sir.
University Grants Commission has,
however, suggested a uniform calen-
der of terms to the Universities.

(b) Only nine Universities have
sent their replies ang their reaction
is generally favourable to the sug-
gestions of the Commission.
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All India Council of Sports

_ 434. Shri Basappa: Will the Minister
of Education be pleased to state:

(a) whether the main decisions taken
by the All India Counci] of Sports
have been received in his Ministry; and

(b) if so, the nature thereof and whe.
ther the Ministry has approved the
same?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) The recommendations
made by the All India Council of
Sports at its last meeting held on
the Tth anq 8th July, 1966 have been
received.

(b) The main recommendations are
as under:—

1. grant of financial gssistance to
the Indian Olympic Associa-
tion for sending a contingent
of 32 athletes/players and
officials to Jamaica for parti-
cipation in the Commonwealth
Games;

2, grant of financia] assistance to
State Sports Councils/National
Federations ete. for holding
Coaching Camps;

3. release of foreign exchange for
participation of an Indian
team in the World Amateur
Golf Championship;

4. grant of permission to the
Indian Hockey Federation for
holding International Hockey
Tournment in India;

5. grant of permission for wisits
abroad of 1Indian Hockey
teams;

6. withdrawal of recognition from
the All India Deaf and Dumb
Sports Association; and

7. grant of facilities for providing
new play-fields and improving
existing play-fields.

All the above Tecommendations
have been accepted by the Ministry
of Education.
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Special Information Service

435. Shri Basappa: Will the Minis-
ter of Communications be pleased to
state;

(a) whether any “Special Infor-
mation Service” has been recently
inaugurated at Bangalore by the
Post Master General in the telephone
systems; and

(b) if so, what will be the advan-
tages aciruing to the people?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications . (Shri Jaganatha
Rao): (a) Special Information Service
(Code 176) has been inaugurated in
Bangalore on 1-7-1966,

(b) By dialling 176 subscribers in
Bangalore can obtain information
about—

(i) Scheduleq timings of Trains,
buses and Air Services;

(ii) timings and rates of pictures

being .exhibited in cinema
theatres in Bangalore;

(iii) Places of tourist interest,
prominent land  marks,
streets etc.;

(iv) weather reports;

{v) results of sports events be-
ing held in the city;

(vi) Postal, Telegraph and Tele-
phone facilities and rates;

and several other items which evoke
local interest.

The same facility is available in
other cities such is Bombay, Delhi,
Calcutta, Madras etc.

Reservation for S. Cs. and S. Ts.

436. Shri Basappa: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) why the percentage of appoint-
ments guaranteed to the Scheduled
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Castes and Scheduled Tribes under the
Constitution have not been kept up
and fulfilled; and

(b) whether any State Government
and particularly Mysore Government
are taking any steps to inciease the
absorption of more Scheduled Castes
and Scheduled Tribes people in gov-
ernment service?

The Deputy MiniSter in the Minis-
try of Home Affairs (Shri P, S. Nas-
kar): (a) The percentages of reserva-
tion for Scheduled Castes and Sche-
duled Tribes in appointments to the
posts and services under the Govern-
ment of India have been fixed by the
Goverrrment of India, in pursuance of
the provisions of Articles 16(4) and
335 of the Constitution. The Constitu-
tion does pot lay down the percent-
ages of reservation for mombers of
these communities.

The main reason for the shortfall in
the representation of Scheduled Castes
and Scheduled Tribes is that suitable
Scheduled Castes and Scheduled Tribe
candidates are not available to fill all
the posts reserved for them, particular-
ly those posts for which technical or
special qualifications are required.

(b) Reservation in state services is
the concern of the respective State
Governments, vide Article 335, read
with Articles 16(4) and 12, of the
Constitution.

Foreign Exchange [Earnings from

Postal Stamps

437. Shri Surendra Pal Singh: Will
the Minister of Communications be
pleased to state:

(a) whether any proper assessment
has been made to find out the extent
and quantum of foreign exchange
India earns each year from the sale
of Postal Stamps to philatelists all
over the World; and

(b) if so, the figures for such
earnings for 1964-65 and 1965-66?
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The Minister of State in the
Departments of Parliamentary Affairs
and Communications (Shri Jaga-
natha Rao): (a) The India mint
postage stamps are sold through the
authorised agent in USA and also by
the Philatelic  Bureau, Bombay
against the direct orders of the foreign
customers, In  addition to  this,
various stamp dealers in India ex-
port Indian mint stamps. No pro-
per assessment has been made as to
the extent of foreign exchange earn-
ed by sale of stamps through such
stamp dealers in India.

(b) Figures for the sale of stamps
through stamp dealers to foreign
countries have not been assessed but
the figures of the foreign exchange
earned by sale of stamps through the
authorised agent and Philatelic
Bureau, Bombay are shown below:

1964-65 Rs. 28,629.00
1965-66 Rs, 35,386.00
Admission in Colleges jfn Madras

438. Dr. P. Srinivasan: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that there
is a great rush for admission in
Arts Colleges, especially in Madars
city;

(b) if so, whether Government
propose to give advice or directions
to work the Arts Colleges in shift
system to enable students to get
admission and thereby relieve anxiety
of the parents and students; and

(¢) if not, the alternative methods
to satisfy them?

The Minister of Education (Shri
M. C. Chagla): (a) Admission to
colleges in States is the responsibility
of the States concerned and the
Central Government has no informa-
tion regarding the great rush for
admission in Arts colleges, especial-
ly in Madras city.

(b) and (c). The question of pres-
sure of regular students for admis-
sions to colleges was discussed at the
meeting of the Central Advisory
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Board of Education held in October,
1965, and the Board recommended
that colleges with suitable educational
facilities should have about 10
working hours, in a single or a
double shift as may be feasible in
the light of local conditions, so that
besides solving the problem of in-
creased demand for admissions the
maximum utilisation of facilities is
secured. The recommendations of
the Board have been brought to the
notice of al] State Governments.

Barauni Refinery

439 Shrimati Savitri Nigam: Will
the Minister of Petroleum and
Chemicals be pleased to siate:

{a) whether the lay-out of some
units of the Barauni Oil Refinery has
not been completed according to
schedule;

(b) if so, the reasons therefor: and

(¢) the action taken against the
contractor?

The Minister of Petrolenm and
Chemicals (Shri Alagesam): (a} Yes.

(b) There have been some delays
in the arrival of eguipment and
materials and certain  difficulties
over the work of the contractors.

(c) the Indian Oil Corporation is
considering what action is called for.

st diwa ¥ T fesfaaem

440. st e qeaTEE -

o T FAYET Wfgan :
=it wy ford
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i fF o

(%) w1 ST T Ao §
¥ favafaaran @ F1 frog fear
oo
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wizT wra F fasrodry g

Female Education

441. Shri Jedhe: Will the Minis-
ter of Education be pleased to state:

(a) whether Government are
considering some proposals for the
uplift of the females in all walks of
life;

(b) if so, whether it is a fact that
as an incentive to higher education
to females, Government propose to
reimburse the tuition fee upto B.A.
standard in case of females, instead
of up to Higher Secondary Examina-
tion as at present;

(c) if so, when the decision is
likely to be taken; and
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(d) the details of other concessions
likely to be granted to females under
the scheme?

The Minister of Education (Shri
M. C. Chagla): (a) In so far as the
Ministry of Education is concerned
Government have created special
machinery in the States and at the
Centre to promote eoducation of
girls and women. Special Schemes
for girls' education were included in
the Third Five Year Plan as an
incentive to bring more and more
girls to schools and similar schemes

are also included in the Fourth
Plan.
(b) to (d). No specific proposals

are under consideration of the Govern-
ment.

Tuition Fees of Girls

443. Shri Jedhe: Will the Minis-
ter of Education be pleased to state:
(a) whether it is a fact that in
Delhj the college tuition fee of male
and female students is the same
while the tuition fee for female stu-
dents up to the Higher Secondary
Exmination is less;

(by if so, whether Government
propose to reduce the tuition fee in
case of female students upto B.A.
standard as an incentive to higher
education; and

(c) if so, when the matter is likely
to be finalised?

The Minister of Education (Shri
M. C. Chagla): (a) Yes.
(b) No such proposal is under

consideration of Government.
(¢) Does mot arise.

Desertions by Refugees

444.Shri R. Barua:
Shri D. D. Mantri:

Will the Minister of Labonr, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether it is a fact that 4000
refugees from East Pakistan recently



759 Written Answers
deserted their camps in Betul Dis-
trict (M.P.); and
(b) if so, the reasons therefor?
The Deputy Minister in the Minis-

try of Labour, Employment and
Rehabilitation (Shri D. R. Chavan):

(a) About 800 families comprising
about 4,000 persons had left Patu-
apura and Temru camps in Betul

District on the 25th June, 1966 and
squatted near Barbatpur Railway
Station close by. They were, how-
ever, persuaded to return to the
camps on the 3Ird July, 1966.

(b) Their grievances were:—

(i) lands selected for their
rehabilitaion were not fit for
paddy cultivation;

(ii) lack of irrigation facilities;
and

(iii) reduction in the rice quota
made by the State Gowern-
ment.

The cut in the rice quota has been
partially restored.

Drilling in Jwalamukhi

445. Shri Hem Raj:
Shri Daljit Singh:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the progress made in the dril-
ling operation in the Jwalamukhi area;
and

(b) the number of wells dug so far
in the area and the results obtained
from each of them?

The Ministsr of Petroleum and Che-
micals (Shri Alagesan): (a) and (b).
A total of five structural wells and
one deep well have been complieted in
the area. Two deep wells, one at
Jwalamukhi and the other at Balh, are
presently under drilling. The results of
the tests carried out so far do not
indicate the presence of oil or gas in
significant quantities.
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Three Language Formula

446. Shrimati Maimoona Sultan:
Shri P. Muthiah:

Will the Minister of Education be
pleased to state:

(a) the reccmmendations made by
the Education Gommission for the im-
plementation of the Three Language
Formula;

(b) Government’s decisions in the
matter; and

(¢) whether the opinions of the State
Governments were sought in this con-
nection and if so, their response
thereto?

The Minister of Education (Shri M.
C. Chagla): (a) The following is the
summary of the Recommendations of
the Education Commission on the
Three-Language Fo.mula:

Classes I—IV: The study of only
one language should be com-
pulsory. It will naturally be
mother tongue.

Classes V—VII: The study of two
languages should be compul=-
sory at this stage, The second
language may be either the
official language of the Union
(Hindi) or the Associate offi-
cial language of the Union
English), so long as it is thus
recognized.

Classes VIII—X. The study of
three languages should he ob-
ligatory at this stage and one
of these three languages
should be the official langu-
age of the Union or the As-
sociate official language which-
ever wag not taken up in
"Classes V—VIL

Classes - XI—XII: The
only two languages
be compulsory at this

study of
should
stage.
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Higher Education: The study of
no language should be com-
pulsory,

(b) The matter is under considera-
tion,

(¢) The Report of the Commission
is being circulated to State Govern-
ments for their comments.

Use of Non-coking Coal

447, Shri Raghunath Singh: Will the
Minister of Education be pleased to
refer to the repy given to Starred
Question No. 881 on the 30th March,
1966 and state:

(a) whether Government have com-
pleted the investigation regarding the
use of non-coking coal as coking coal
on the basig of the process developed
by the Central Fuel Research Insti-
tute; angd

(b) if so, the result thereof?

The Minister of Education (Shri M.
C. Chagla): (a) Investigation on the
project has not yet been completed.

(b) Does not arise,

Theft of Maps from Nicobar Islands
Secretariat

448. Sh-i A. K. Gopalan:
Shri M, N. Swamy:
Shri Dinen Bhattacharya:
Shri Dasaratha Deb:

‘Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that some
secret maps were stolen from the
Secretariat of the Chief Commission-
er of Andaman and Nicobar Islands
during 1964;

(b) whether any enquiry was con-
ducted in the matter; and

(c) if go, the result thereof?

The Ministe; of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) One Shri
Austin Paul son of late Shri Paul
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Leong of Port Blair while working
as stationery clerk in the Chief Com-

. missioner's Secretariat was alleged to

have been found in illegal possession
of certain “Restricted” maps and
confidential docusments in December
1963 after his resignation from the
Andaman and Nicobar Administra-
tion.

(b) and (c). Shri Paul was prose-
cuted for the alleged stealing of Gov-
ernment stationery articles under sec-
tion 381 of Penal Code in the court
of Additional District Magistrate, Port
Blair in December, 1964. The court
acquitted Shri Paul. A presecution
against Shri Paul was thereafter
launched in May, 1965 under Indian
Official Secrets Act, 1923. The case
iz sub-judice.

Corruption in the Andaman &
Nicobar Islands

449, Shri A, K. Gopalan:
Shri Dasaratha Deb:
Shri M. N. Swamy:

Shri Dinen Bhattacharya:

Will the Minister of Home Affairs.
be pleased to state:

+ {a) whether the Central Vigilance
Commissioner visitedq Andaman and’
Nicobar Islands during 1965;

(b) if so, whether he received a
memorandum from the Non-Gazetted
Officers’ Association, Port Blair giving
instances of serious corrupt practices
prevailing in the Islands; and

(c) the steps taken by the Central
Vigilance Commissioner in the matter
and the result thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of’
Defence (Shri Hathi): (a) Yes, sir.

(b) No, sir.

(e) Does not arise.
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Refusal by Pakistan to accept Postal
Bags for Afghanistan

450. Shri Jashvant Mehta: Will the

Minister of Communications be pleas--

ed to state:

{a) whether it ig a fact that Paki-
stan has refused to accept Postal bags
for Afghanistan at Hussainiwala point;

(b) if so, whether Government
have informed the Government of
Afghanistan regarding this; and

(c) the steps taken by Government
for this breach of International Law
b}r Pakistan?

The Minister of Siate in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) The Pakistan Postal authori-
ties were refusing postal bags for
Afghanistan at Hussainiwala Bridge

on the plea that they were not properly
closed.

(b) Yes.

(c) The matter was taken up with
the Pakistan Postal authorities and
_also at the diplomatic level, The
mails for Afghanistan are now being
accepted by the Pakistan Postal stafl.
Instructions have also been issued to
our staff to ensure that the bags for
Afghanistan are properly closed so that
there is no scope for raising objection
even on the flimsiest grounds.

Lightning Strike by Telegraph Staff
Delhi

451, Shri Ram Sewak Yadav:
Shri D. C. Sharma:
Shri Bagri:
Will the Minister of Communica-
tions be pleased to state:

(a) whether telegraph services were
paralysed for 6 hours in New Delhi
and most of the north Indian towns
by a lightning strike by several
hundred Operators of the Central
Telegraph Office, New Delhi, on the
13th July, 1966;

(b) if so, the reasons therefor; and

(c) the steps taken to ensure that
such essential services are not dis-
rupted?
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The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jagantha Rao):
(a) Yes.

(b) and (c). An enquiry by a
Senior Officer of the Department to
ascertain the reasons has beepn insti-
tuted, Further steps will be {aken
after the enquiry report is received.

Promotion of Government Servants

452, Shri Brij Basi Lal: Will the
Minister of Home Affairs be pleased
tp state:

(a) whether Government propose
to replace the present system of sen-
iority by merit for giving promotions
to their staff;

(b) if so, whether Government
have started the implementation of
this new scheme; ang

(c) whether there have been any
protests against the introduction of
this new scheme?

The Minister of State im the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Under the
present system promotions to selec-
tion posts are 'made on the basis of
merit with due regard to seniority;
promotion to other posts which are
not selection posts are .made on the
basis of seniority subject to the rejec-
tion of the unfit and in certain cases
promotions are made on the basis of
competitive examination andlor selee-
tion through interview limited to de-
partmental candidates in the lower
grade. There is also a scheme of
merit promotion and advance incre-
ments for certain scientific and tech-
nical staff. Government do not pro-
pose o replace the present system of
promotions. However, a closer scru-
tiny of merit of officers has been
undertaken to ascertain their suit-
ability for higher posts.

(b) In view of answer to (a) that
no new scheme has been started, the
question does not arise,

(c) Does not arise,
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Paper Plant at Indravati Basin

453. Shri Wadiwa:
Shrj Chandak:
Dr. Chandrabhan Singh:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to refer to the reply given to Un-
starred Question No. 1838 on the 9th
March, 1966 and state:

(a) whether the Paper Corporation
of India has now been entrusted with
the work of detailed investigation for
the establishment of pulp and paper
plant in the Indravati Basin in Danda-
karanya; and

(b) if so, the progress made so far?

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri D. R, Chavan): (a)
The proposed Paper Corporation has
not yet been set up.

(b) Does not arise.

Spinning Mill at Jagdalpur

154. Shri Wadiwa:
Shri Chandak:
Dr. Chandrabhan Singh:
Shri Hukam Chang
Kachhavaiya:

Will the Minister of Labour, Em-
ployment and Rehabilitatien be pleas-
ed to refer to the reply given to
Unstarred Question No. 165 on the
16th February, 1966 and state:

(a) the progress so far made on
the establishrment of spinning mill at
Jagdalpur under the Rehabilitation
Industries Corporation in DPandakar-
anya;

(b)" whether the progress made is
according to schedule; and

(e) if not, the steps Government

propose to take for establishing the .

spinning mill?

The Deputy Minister in the Minis-
try of Labour, Employment ang Re-
habilitation (Shri D, R. Chavan): (a)
to (e¢). The scheme for the establish-

998 (Ai) LSD—T.
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ment of a Spinning Mill in Dandakar-
anya has to bé implemented by the
Rehabilitation Industries Corporation.
The Corporation is reconsidering the
question of the Jocation of the mill
and has decided that the economics
of alternative sites wvis-a-vig Jagdal-
pur should be examined. A Sub-Com-
mittee has been appointed for the pur-
pose and the report is to be submit-
ted to the Board of Directors at its
next meeting. A fresh target for
commencement of production will be
fixed after a final decision is taken
about the location and a Project Re-
port has been prepared. Meanwhile,
arders already placed for machinery
are being pursued.

Scientific Posts in the Ministry of
Home Affairs

455. Shri Kajrolkar: Will the Minis-
ter of Home Affairg be pleased to
state: )

(a) the number of postsjcadres re-
commended by the respective Heads
of Departments to be declared
“Scientific” in the Ministry of Home
Affairs and its attached and subordi-
nate offices under the recommendations
of the Second Pay Commission;

(b) the number of cases still await-
ing a final decision of Government;
and

(¢) when a decision is proposea to
be taken in regard thereto?

The Minister of State in the Minis-
try of Home Affairs ang Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a)'to (c). The
requisite information is being collect-
ed and will be laid on the Table of
the House as soon as possible.

12 hrs,

RE: CALLING ATTENTION
NOTICES (Query)

st (W AAw qEw (ITEsr)
TS HEIET, A ST WIFN Tedlg
2
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Shri Hem Barua (Gauhati): I sub-
mitted a Call Attention notice on the
acute food situation in Assam, Kerala
and West Bengal. I was told by your
office that that was under considera-
tion. But just now I have been in-
formed that that has been disallowed.
Whenever there is an acute food situa-
tion in any part of the country, I
think, a Member has the right to de-
mand a reply or some sort of a state-
ment from the Government. 1 do not
understand why you have pusheq it
out altogether.

Mr. Speaker: Because there were so
‘many questions  yesterday that had
been answered and there might he
further replies also. I will again look
into it,
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Shri Hem Barpi: 1 went through
the questions put yesterday.  ‘The
questions do not clarify anything.

Mr. Speaker: Then, a separate dis-
cussion can be asked for.

Shrimati Renu Chakravarity (Bar-
rackpore): I just wanted to point out
that the price of rice in our parts is
beyond Rs. 80 3 maund.
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12403 hrs.
PAPERS LAID ON THE TABLE
STATEMENT oN FrLoop SrruaTtion

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): I beg to
lay on the Table a statement on the
flood situation in the country. [Placed
in Library, See No. LT-6482/66].

ANNUAL Accounts oF UNIVERSITY
GrapTs CoMMISSION, ETC.

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
On behalf of Shri M. C. Chagla, I beg
to lay on the Table—

(1) A copy of the Annual
Accounts of the University
Grants Commission for the
year 1964-65 together with the
Audit Report thereon, under
sub-section (4) of section 19
of the University Grants Com-
mission Act, 1956. [Placed
in Library. See No. LT-6483/
66].

(2) A copy of the Annual Report
of the Council of Scientific and
Industrial Research for the
year 1965-66 along with the
Audited Statement of Accounts
for the year 1964-65. [Placed
in Library. See No. LT-6484/
66].

GOVERNMENT RESOLUTION CONSTITUTING
Wace BoArps

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri D. R. Chavan): Sir, on
behalf of Shri Jagjivan Ram, [ beg to
lay on the Table a copy each of the
following papers: —
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(1) Government Resolution No.
WB-14(1) /64 dated the 28th
May, 1966 constituting the
Wage Board for Road Trans-
port Industry.

Government Resolution No.
WB-15(1)/64 dated the 28th
May, 1966, constituting the
Wage Board for Electricity
Undertakings.

(3) Government Resolution No.
WB-3(4) /66 dated the 4th
June, 1966 announcing accept-
ance of the final recommenda-
tions made by the Wage Board
for Tea Plantation Industry.

(4) The main conclusions of the
" Fifth Session of the Industrial
Committee on Cement held at
New Delhi on 22nd April, 1966.

(5) Notification No. S.0. 1444
published in Gazette of India
dated the 14th May, 1966
adding certain industries to the
First Schedule to the Indus-
trial Disputes Act. 1947, under
sub-section (3) of section 40
of the said Act.

[Placed in Library. See Nos. LT-

(2

6485 to LT-6489/66].

UPSC (EXemMrTION FROM CONSULTA-
TION) SECOND AMENDMENT REGULA-
TIONS ETC. .

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Sir, I beg:

(1) to re-lay on the Table a copy
of the Union Public Service
Commission (Exemption from
Consultation) Secong Amend-
ment Regulations, 1966, publi-
shed in Notification No. G.S.R.
622 in Gazette of India dated
the 30th April, 1966, under
clause (5) of article 320 of the
Constitution, together with an
explanatory note. [Placed in
Library. See No. LT-6330/66].

(2) to lay on the Table—

(iy A copy of the Defence of
India (Third Amendment)
Rules, 1966, published in Noti-
fication No. GSR. 771 in
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[Shri Hathi)

Gazette of India dated the 18th

ly, 1966, under section 41 of
the Defence of India Act, 1962.
[Placed in Library., See No.
LT-6400/66].

(ii) A copy of the Ministers’

(Allowances, Medical Treat-
ment and other Privileges)
Second Amendment Rules,
1966, pu'bll,s}:ed in Ngtification
No GSR 772 in Gazette of
Ind.la dated the 18th May,
1986, ynder sub-section (2)
of section 11 of the Salaries
and Allowances of Ministers
Act 1052, [Placed in Library.
See No. L'T-8401/86].

(iii) The High Court Judges (Tra-

velling Allowance) Amend-
ment Rules, 1966, pubhshed in
thlﬁcntlon No. GS.R. 943 in
Gazefte of India dated the 18th
June, 1968, under sub-section
(§) of section 24 of the High
Court Juydges (Conditions of
Service) Act, 1954. [Placed in
Library. See No. LT-6492/66].

(iv) A copy eagh of the follpwing

Notifications under sub-section

JULY 27, 1946

(f) G.S.R. 1035
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Gazette of India dated the
18th June, 1966,

(e) GSR 976 publisheq in Ga-
zette of India dated the 25th
June, 1966, making certain
amendment to Schedulg III
to the Indian Administrative
Service (Pay) Rules, 1954.

published in
Gazette of India dated the
2ng July, 1966, making cer-
tain amendment to Sche-
dule Il to the Indian Police
Service (Pay) Rules, 1954.

(g) The Indian Police Service
(Recruitment) Amendment
Rules, 1966, published in
Notification No. GSR 1075 in
Gazette of India dated the
8th July, 1886.

(h) The Indian Administrative
Service (Rar:rmtment) Am-
endment Rules, 1866, pub-
lished in Notl.ﬂcation No.
GS.R. 1076 in Gazette of
Indis dated the 9th July,
1966,

(2) of sectmn 3 of the All
India Services Act, 1952‘

(a1 GSR 829 published in Ga-

zette of India dated the ‘4th

[Placed in Library. See No LT-
6493/66].

(v) A copy of the Delhi Munici-

June, 19668 cmt"mmng corri-
s:en&um to GSR, 14 publi-
shed in 'Gazette of India
dated the 5th February, 1968,

(b) The All India Services
(Conduct) Amendment
Rules, 1986, published in
Noh.ﬁcatmn No, GSR 830 in

" Gazette of ‘India dated the
4th June, 1968.

(¢) GSBR 891 published in Ga-
zette of India dated the 11th
Jupe, 1966 containing corri~
gendum to GSR 1475 pub-
lished in Gazette of India
.datéd the 8th October, 1965.

(d) The Indian Police Service
(Prubatmn) Amendment
Rules, 19688, published in No-
tification No. GSR 945 in

pal Corporation (Allowances
of Councillors and Aldermen)
Amendment, Rules, 1866, pub-
lished in Notification No. 1/
67/84-Delhi in Delhi Gazette
dated the 25th May, 1866,
under sub-section (2) of
Section 479 of the Delhi Muni-
cipal Corporation Act, 1957.
[Placgd in Library, See No.
LT-6404/66].

(vi) A copy of the Kerala High

Court (Amendment)  Aect,
1966, (President's Act No. 6 of
1966) under sub-section (3)
of section 3 of the Kerala
State Legislature (Delegation
of Powers) Act, 1965. [Pilaced
in Library, See No, LT-GQN/
66].
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Tee Dispracen PersoNs (CoMPENSA-
TION AND REHABILITATION) RULES

Shri D. R. Chavan: Sir, I bég to
lay on the Table a copy each of the
following Notifications wunder sub-
section (3) of section 40 of the Dis-
placel Persons (Compensation and
Rehabilitation) Act, 1954:

(1) The Displaced Persons (Com-
pensation and Rehabilitation)
Second Amendment Rules
1968, published in Notifiea-
tion No. G.SR. 1017 in Gaz-
ette of India dated the 2nd
July, 1966.

(2) The Displaced Persons (Com-
pensation and Rehabilitation)
(First Amendment) Rules,
1966, published in Notifica-
tion No. G.S.R. 1081 in Gaz-
ette of India dated the 9th
July, 1986, b

[Placed in Library. See No LT-
6496/66].

AMENDMENTS To KERALA INDUSTRIAL
EsTABLISHMENTS (NATIONAL AND
FestivaA Houpays) Ruies erc.

Shri D. R. Chavan: On behalf of
Shri Shahnawaz Khan, I beg:

(1) to re-lay on the Table a copy
of Notification No. SR.O.
78/68 published in Kerala
Garette dated the 22nd Feb-
rua-y, 1966, making certain
amendment to the Kerala
Industrial Ed¢tablishments
(National and Festival Holi-
days) Rules, 1959, under sub-
section (3) of section 12 of
the Kerala Industriml Estab-
lishments (National and
Festivals Holidays) Act, 1958
read with clawse (c) (iv) of
the Proclamation dated the

24th- March, 1965, issued by

the Vice-President, disharg-
ing the functiorms of the Pre-
sident, in relation to the State
ot Kerala, [Placed in Lib-
rary. See No. LT-6280/661.

(2) to lay on the Table—

.

(i) A copy each of the follow-

* ing Notifications under sec-
tion 24 of the Persomal In-
juries (Compénsation Ih¥u-
rahce) Act, 1983!

(a) The Personal Injuries
(Compemnsation Insurdnce)
Third Amendment Scheme,
1966, publisheq in Noti-
fication No. S,O. 1583 in
Gazette of India dated the
28th May, 1966.

(b) The Personal Injuries

(Compensation Insurance)
Third Amendment Rules,
1968, pubdblished in Noti-
fieation No. S.O. 1584 in
Gazette of India dated the
28th May, 1966.

[Placed in Library. See No LT-
* 6497/66].

(ii) (a) A copy of the Coal

Mines (Amendment) Regu-
lations, 1966, published in
Notification No. G.S.R. 515
in Gazette of Indid datéd
the 9th April, 1966, under
sub-section (7) of section
58 of the Mines Act, 1952.

(b) A statement showing the
reasons for delay in laying
the above Notifieation.

[Placed in Library. See No LT-
6498 /66].

(iii) A copy of the Anriud] Ac-

counts of the Employees’
Provident Fifnd Orgshisa-
tion along with the Audit
Report thereon for thé year
1963-64. [Plaved in  Lib-
rary. See No. LT-6499/66).

(iv) A copy of Réport of Enfuiry

on the fatal accident at
Katras Choitodih * Colliery,
Dhanbad occurred on the
17th May, 1966. [Placed in
Library. See Nd. LT-8500/
66].
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SEVENTH REPORT OF THE COMMISSIONER
FOR LiNGuisTIC MDNORITIES

The Deputy Minister in the Min-
istry of Home Affairs (Shri Vidya
Charan Shukla): Sir, I beg to lay on
_the Table a copy of the Seventh Re-
port of the Commissioner for Linguis-
tic Minorities for the period 1st Janu-
ary to 31st December, 1964 (Hindi
version). [Placed in Library. See
No. LT-6501/66]. -

12.05 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

NINETIETH REPORT

Shri Krishnamoorthy Rao (Shimo-
ga): I present the Ninetieth Report
of the Committee on Private Mem-
bers’ Bills and Resolutions.

~12.05 hrs.
PETITION

RE. ENQUIRY COMMISSION ON
MAHARASHTRA-MYSORE BOUN-
’ DARY QUESTION

. 8hri Sivamurthi Swamy (Koppal):
I beg to present a petition signed by
63 petitioners regarding the proposed
One Man Commission to enquire into
the boundary question between Maha-
rashtra and Mysore.

-

12.05 hrs.
RE. RECENT RAILWAY ACCIDENTS

Mr. Speaker: Questions on the
Statement regarding railway acci-
dents. Are the ‘members ready?

Shri Nambiar (T’:ruchirapalli}: We

should have a two-hour discussion on

this.” Mere questions will not satisfy
us. o

JULY 27, 1966
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bers want me to postpone it till I have
taken a decision. ...

Shri Nambiar: That is better.

Mr. Speaker: If I decide that a
discussion would be held for two
hours, then I would not allow any
questions.

sty femd (%) : 9w aw
%7 98T FT ATFT e ?

AR ALAW : WA JAD] AL
ot @t fRT w1 faer s o

12.05§ hrs.
BUSINESS ADVISORY COMMITTEE

FORTY-EIGHTH REPORT
The Minister of State in the Depart-

ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): I move:

“That this House agrees with
the Forty-eighth Report of the
Business Advisory Committee pre-
sented to the House on the 26th
July, 1966.”

Mr, Sﬁeaker: The question is:

“That this House agrees with
the Forty-eighth Report of the
Business Advisory Committee pre-
sented to the House on the 26th
July, 1966."

The motion was adopted.

12.06 hrs.

COTTON. FABRICS
EXCISE DUTY)

(ADDITIONAL
(REPEAL) BILL®

The Minister of State in the Depart-

Mr. Speaker: I have received the 'ments of Parliamentary Affairs and
notice. I have yet to see. If the mem- Communications (Shri Jaganatha
" *Published 'in * Gazette of India Extraordinary, Part II, section, 2

lated 27th July, 1966.
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Rao): On behalf of Shri Manubhai
Shah I beg to move for leave to intro-
duce a Bill to provide for the repeal
of the Cotton Fabrics (Additional
Excise Duty) Act, 1957.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the re-
peal of the Cotton Fabrics (Ad-
ditional Excise Duty) Act, 1957."

The motion was adopted.
Shri Jaganatha Rao: I introducet
the Bill.

12.07 hrs.

MOTION RE: PRESENT ECONOMIC
SITUATION IN THE
COUNTRY—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Sachindra Chaudhuri on on the 26th
July, 1966, namely:—

“That the present economic
situation in the country be taken
into consideration.”

Shrimati Renu Chakravartty (Bar-
rackpore): May 1 point out one
thing? Yesterday when we were not
here, you had suspended the rules and
allowed an amendment to be introduc-
ed saying that there were precedents
to that in the House. I have been a
Member of all the three Parlia-
ments and as far as I remem-
ber, on every occasion whenever
-we had allowed suspension of rules,
it was accompanied by some reason:
either the papers had not been given
in time or for some other reason. The
House may be told as to why you
are suspending the rules,

SRAVANA 5,
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Mr. Speaker: I might correct the
hon. Member here that no rule was
suspended nor was any suspension
required.

Shrimati Renp Chakravartty: Do
1 take it that you have taken it in
yvour discretion to allow the Govern-
ment to move....

Mr. Speaker: 'I"hat is in the rule
itself.

Shrimati Renu Chakravartty: Nor-
mally you have never done it in the
past.

Mr. Speaker: It has been done so
many times,

Shrimati Renu Chakravartty: It
has been done, but with an explana-
tion. You have always explained
to us as to why it was necessary. So
we would like to know what was the
reason that prompted you to do this.

Mr. Speaker: I have seen one case
where Mr. Kamath requested me after
the debate had begun. Mr. Kamath
made g request that because it had te
go on for two more days, even amend-
ments that are brought after one day,
should be allowed to be moved. And
1 had allowed that.

Shri Hari Vishnu Kamath (Hoshan=
gabad): May I submit to you in all
humility that this is not on all fours
with that because this amendment
which was allowed yesterday is iden-
tical with an amendment given by a
member who was not present in  the
House and which you therefore, re-
jected.

Mr. Speaker: This is not the same.

Shri Hari Vishng Kamath: This is
identical with that.

Shri Tyagi (Dehra Dun): When the
motion is of the nature that a particu-
lar policy be considered, it is not pos-
sible for anybody to give an amend-
ment in advance that it approves of
it. The House should first know what
the policy is. It is only when the

ﬂntropluced with the recommendation of the President.
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[Shri Tyagi]

House knows what the policy is that

an amendment seeking approval can

be tabled. Therefore, op any such
motion, such amendments are per-
missible even at the late hour.

Shri Hari Vishnu Eamath: After

the Tashkent

Agreement, he is not
himself.

Mr. Speaker: Does the hon. Prime
Minister want to say 3nythmg"

The Prime Minister and Minister of
Atomic Emergy (Shrimati Indra
Gandhi): Not on this. But 1 find that
hon. Members opposite are raising
some points. ...

Shri Surendranath Dwivedy
(Kendrapara): Yesterday, I had made
a request to the House for creating
conditions for the normal funtioning
and the mormal carrying on of the
business of the House. The Minister
of Parliamentary Affairs and the
Leader of the House has agreed that
in future if there is a no-confidence
motion, a substantial motion on policy
matters will not be taken up and he
“has said that he will examine this
question. At the end he had also said:
“We shall see that such things
do not recur in future” Even after
that, we have continued the discus-
sion on the economic situation. But
some of our Members are not pre=
pared to participate in it....

An hon, Member: Not some, but
most of the Members.

Shri Surendranath Dwivedy: ..and
they have boycotted this debate. The
main demand ig that this debate may
be postponed and taken up after the
no-confidence motion is disoposed of;
then, probably, those Members will
not have any objection to participate
in the discussion, and this important
matter can be discussed with all sec-
tions of the House participating in the
discussion.
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Therefore, I would reiterate my
appeal again, and request the Govern-
ment, through you, Sir, to agree to
this request. We have already debat-
ed this matter for 3 day. Now let us
postpone it till the no-confidence
motion is disoposed of. Let us post-
pone it to a suitable day which Gov-
ernment and you, Sir, may decide
later.

Shri Mohammed Koya (Kozhikode):
It is a question of witg and counter-
wits,

Shri Hari Vishnu Kamath:
outwit,

Shrimati Indira Gandhi: It has beer
a well recognised and honoured prin-
ciple of parliamentary democracy that
important policy decisions taken
during the period when Parliament is
not in session should be put before
Parliament on the very first day that
Parliament assembles, It was in pur-
surance of this principle and it prac-
tice, and not to forestall the debate
on the no-confidence motion that
Government made their motion be-
fore the Lok Sabha.

st aewr (foamT) © wo welt ot
q gz «t wgAT wE ¥ fzam

Wit and

o TH Fa gL Al (FEEEg) !
weae WEIET, TH a2 forw T wE 0

o 7g T T HH 99 ¥ F1E A
&

wo W WAREY ® fgwr ;. wY OF
gaT faar w1 & gl oF g9 @

D wHY WY ST qB

Fo TH WAWT Wifgw : W OF
garer & fa fgddy oft & woan gwma e
MagWHT I @WE ? & swaeqr
wvr 5T T § | oy oft & e wETET
qr | GeW ¥ WA g R A 7
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Shri Surendranath Dwivedy: So far
as I am concerned, I did not know
whether she had written it or not; I
did not know what Goveniment were
going to decide.

Wemq wEiE4: UF FHY ¥ wire
wif & ¥1 1aqqz F1 fodaw qer &,
T §r§ 7rq g€ & A1 457 g & vAw
qF ®r a9 A g |

Shri Kapur Singh (Ludhiana): We
cannot allow this kind of command
performance. It is reducing Parlia-
ment proceeding to a farce.

Tro T AAER Hitgar: a2 fow
FTHI XX AL P AT A FT TALIA
gAN FIaT g weenng foai & 7

Shrimati Indira Gandhi: I am glad
that Shri Surendranath Dwivedy has
made an appeal, but actually we had
come to this decision on our own. I
did not know that he wag going to
speak about it this morning. Ag I was
saying, we did not make our motion
to forestall in any way the no-confi-
dence motion,

Shrimati Renu Chakravarity: They
have done it.

Shrimati Indira Gandhi: Govern-
ment have always respected the Op-
position and have tried to seek their
co-operation. At the same time, Gov-
ernment cannot make a positive res-
ponse to protests which take the shape
of holding up the business of the
House, But after the debate was
rasumed, we thought about the matter
again. Government would now be
prepared, should the Speaker and the
House wish, to postpone the discussion
on the Finance Minister's motion is
after the
debated and disposed of.

But I should like to take this op-
portunity to appeal to all sections of
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the House to co-operate with the

Chair in maintaining the highest tra-

ditions of demecracy for which our

Parliament has earned a reputation

throughout its career,

=it e o (5777 : weer weiem,
¥oF oo FT0 AaT §. .. ..

werw wERw @ WY, mrdEn

Shri Solanki: Now they have rea]-
ised their mistake. They have been be-
having like mad people so far and re-
mained silent while the Chair stood
insulted.

Shri Ranga (Chittoor): T am glad
that wisdom has dawned on this Gov-
ernment even at such a late hour, and
the Prime Minister now expresses the
hope that all sections would cooperate
with  the Speaker. I should have
thought that the Govermment should
have thought many times before they
chose to exarcise their fullest possible
rights and thus create all that em-
barrassment to the Speaker and to
various sections in the House during
those two days when we were going
through that searing experience.

Ordinarily, it should have been un-
derstood by anyone who has any
instinct for parliamentary democracy
that a no-confidence  meotion
should be given precedemce. That
should have been understood by
them. Immediately  they knew
that that point would be pressed.
Therefore, the Leader brought the
whole House to such a level of tricks
that he chose to lead you and us into
a wrong path by Government them-
selves giving notice of a substantive
motion. The gravamen of my charge
is against the manner in which this
House is being led, or rather misled,
by this Government, and what is more.
to being led into such a pass. where
the Speaker himself is not only em-
barrassed but put into agony so much
so that he wag obliged to appeal to
the House, on grounds of his own
health, to obey him.
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Who was responsible? True, all
those friends who created that troub-
le, from which all of us dissociat-
ed ourselves, were also responsible.
But more was the responsibility of

this Government, They should have
apologised to the House and to  the
Speaker. If they have not got that

decency, I do not know when a sense
of decency would descend upon them.
I have nothing more to say.
st gew W FEAE (FIE)
qere wEred, T T fa=r fwur s o
XMo T RAGE Fifgar: T
UATE F I CF TAAT F3AT ATEA

Mr, Speaker: I do not allow a de-
bate on this.

Shrimati Renu Chakravarity:
are not asking for a debate.

We

Shri Surendranath Dwivedy: I
formally move:

“That further debate on the
Government motion regarding
Economic Situation be adjourned.”

St gFH TF FGAW © TeAE WEIEd,
BHTSY T WY g Avferd | e
qTeT =7 AWT AT AT AT a1 fww
AT &7 wifgT T Agt g € ?

W wgEa o ogg 79w
ifgX & fF 500 AT Hewdi &7 41
7 |T 7war g

What does Shrimati Renu Chakra-
vartty want {o say?

Shrimati Renu  Chakravartty: Ali
that I would like to say is this that I
am glad that the Government have
at last seen sense, and better late than
never, I would also say that whatever
has happeneq in this House and we
have really held up the debate—there
is no doubt about it—I want to tell my
hon. friends opposite that we normally
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never take things to this pitch. But
the reason for doing it was an extre-
mely serious one. We tried to plead
with Government again and again to
realise that what they were doing was
against the tents of parliamentary
democracy, about which the Prime
Minister spoke just now, (Interrup-
tions). They talk about parliamentary
democracy, but they do not want to
hear about it.

Here were we trying to uphold a
very healthy convention, and I am
very glad that my hon. friend Shri
Ranga has also agreeq that in the cir-
cumstances in which devaluation has
taken place behind the back of Parlia-
ment. when a no-confidence motion
was also outstanding, the Government
should not have asked for a vote of
confidence prior to the no-confidence
motion being disposed of.

Anyway, 1 would plead with you
further that you should re-examine
rule 198. I know you have given your
ruling that you are helpless in the
matter, but I would request you once
again to see that we by our rules have
given you overriding powers in this
particular clause on the question of
no-confidence motion, to advise Gov-
ernment, as you have always advised
us, on keeping parliamentary deco-
rum to consider the importance of the
no-confidence motion. Therefore, on
both these points Iwould say that if
we had been able to use thé powers
and the intelligence which we should
have brought to bear on this matter,
much of the unfortunate scenes that
took place could have been avoided
and I hope that in future we ghall be
able to avoid it with the co-operation,
willing co-operation, of the ruling
party who have got such a huge majo-
rity.

st ag (QronA ) ¢ were wEEd,
T wd wza1 g o1 o goar foesr
3 fedt & =i &1 w7 & 99% fag 3
Tt W farT @ o9 | dfew ww
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Tt &1 TEr & M arferaraee § wfawr<
HqE AT e E AT R A | HT A FT
f& w9 &1 sora gam 1 «fdw 5=
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EFAT AT TLZAT TF FT AITA2ET WIHA
TRl TE W I ATd AT AT
o {3 <9 71T /47 a1 gaar o=
g qagar | AfEwT 3w A gee
HqAZ | AT ZY AE 1 Hiwa & ag
FAT ATLAT § FF a0 9% 97 goat
g1 AT FT AT H FIN(T g g SH
FY forea=rdr e 9% i ge °r ATht
T AF AT E 1 (RT o & yaT wAT
FT gAAE | FC FAT LA E fF
¥ W FT IR FH@E HR
Gl 1 WEAT & F19 FTAT A1 |

Dr. L. M. Singhvi (Jodhpur): The
acceptance of the suggestion which 1
made day before yesterday is very wel-
come, but it is all the same surprising
that this suggestion should have been
acceptled after all this indecision and
vacitlation lasting for nearly two days
and contributing to all that happened
in this House, all the unpleasantness
that was generated in the House. This
seems to be a case really of psycho-
pathological schizophrenia. I besought
the Minister of Parliamentary Affairs
and the Prime Minister to accept it.

Mr. Speaker:

Pr. L. M. Singhvi: How is it that
such a decision was delayed so long?
Yesterday Mr. Chatterjee requested
the Government to reconsider the
whole matter. Does it take all this
tirme to come to a positive  decision
like this?

Why go into this?

Shri Hem Barua (Gauhati): It
seems the Frime Minister has wvery
generously  accepted the suggestion
made by the Opposition. She has done
“it very gracefully. My submission is
that all these Members on whom the
suspension order.... '
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Mr, Speaker: That is a separate
thing. This must be finished.

Tio TP FHIET AiMgAT | HEAE
WEIA, FTE FH ATE T FH WG G,
STt T ST, W1 3 T
9T BT HIT A @TeAT Fdg T &N, W
=BT g A1 § I8 TEHT g A A
SATA HeT ST FT T A7 gyArg W0
g1 wfeT oa ¥ arg &9 9 Oy w9
T AT T 1T FET & qF ST BT TE
LEIE hﬂTﬁ'ﬂTEll-méﬂ'ﬁﬁ
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T ATFE gere A G A AW &
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2....
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Shri Raghunath Singh
He should not be allowed.

(Varanasi)

weaw ATT A AYET qan
it 2 fw gage dre & 1w firfaeex
&1 AT AT | BT AT TFT TTATFCHAT
G A & A0 T TR

Yo W WART Wfgwm . UF
qedy w2 (zaaer) |
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Shri Baghunath Singh: There is the
Prime Minister here,

Shri Eandappan (Tiruchengode):
Let all these Members better speak
in English to avoid all this confusion.
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g1 .. (wmagm) ...
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& AT wWT H | qE WO ava a1
qq FTH Q| AR FAAT s o v
¥ W W UsHifa § FEuT AT
& gz 1 e F o, fE araw
grar g fe s daa < @ g fw
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Ty gifaq FO7T 3w § fF 9g 75 ¥ 1
T § | TEfEd AR 9 T AT
AT T WAT F( GGEAT qAedT § Al
AT TET 9C FHeT F1 {F g9 W FT
TsAfa § gt AT, gAAT AT, TAAT
A AAATAT IWEFAT TH & FT

TF gOr ST FEOT WA | FIEY
TR owET R
Mr. Speaker: The proposal before

the House is that further discussion on
this be adjourned. Yesterday we had
already taken a decision on the motion
of Shrimati Renu Chakravartty, So,
Rule 338 should be suspended.

Shri Hari Vishnu Kamath: Rule 340
has to be suspended for that.

Mr. Speaker: No, it is Rule 338.

" Shri Surendranath Dwivedy: Sir,
beg to move: ’

“That Rule 338 of the Rules of
Procedure and Conduect of Busi-
ness in Lok Sabha in its applica-
tion to the motion for adjourn-
ment of further debate on the Go-
vernmernt motion regarding eco-
nomic situation be suspended.”

Mr. Speaker: The question is:

*That Rule 338 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha in its applica-
tion to the motion for adjourn-
ment of further debate ° on the
Government motionn regarding
economic situation be suspended.”

The motion was adopted.

Mr. Speaker: Now I will put the
substantive motion of Mr. Dwivedy
to the House. The question is:

“That further debate on the
Government motion regarding
evonomric situation be adjourned.”

The motion was adopted.
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1232 hrs.

RE: REVOCATION OF SUSPENSION
OF MEMBERS

sit ¥y fewad (7<) © wE S fw
T fraei ® wafna w far w2,
# 99F AT WEE TGAT AT
s fam awit ®1 faereT m@r 2 g9+t
arfer qo fomm wmg ) '

WWW WEAT © Ug weEdl a9
g

Shri Hem Barua (Gauohati): May I
repeat that since the situationrr has im-
proved. . ..

Mr. Speaker: He may give it in
writing and I will put it to the House.

=it amt (fzme) - o mg foww
F SEATT T 4T gAT &, WA wgraq !

12.33 hrs.

PERSONAL EXPLANATION BY
MEMBER (Shri Khadilkar)

Mr. Speaker: Mr. Khadilkar wants
to give a personal explanation. He
has given me advance notice gnd I
have permitted him.

Shri Khadilkar (Khed): Yester-
day, while speaking after Mr, Masani,
I made gome reference to the state-
ments made by Mr. Masani and they
were challenged. I had said that if
they are found to be inmeorrect or cer-
tain modificatiomg are called for, I will
make those modifications on the floor
of the House. Yesterday I said:

“He had advised publiely our
creditors in America—American
creditors—not to advance 3 cent
to India unless Indian Government
toes a particular economic line.”

I had quoted from memory what I
had said during the debate on fhe no-
confidence motion last August.
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I will read one more sentence from
my yesterday's speech. I said:
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“I ask whether it is open to the
Member of this Parliament to
advise the foreign Government
which happens to be the
creditor....”

. In this connection, the actual state-
ment of Mr. Masani which I quoted
then and which was not contradicated
runs like this: This is from  his
speech which wag reproduced in the
March of the Nation, a Bombay paper
then—I do not know whether it is
published now. He had said that:

“We are going bankrupt, that
TTK is going to lead this country
to bankruptey....”

It has no relevance here. The next
is important, I said that he has ad-
vised other countries this way:

“He welcomed the West German
Government's recent decision not
to give any more government
loans to India and other develop-
ing counfries except for the legi-
timate purpose of building roads,
bridges, dams and power stations.
For everything else, those who
wanted capital must go to  the
money market and raise foreign
equity capital”.

There is one more sentence which is
more important. It is:

“Mr. Masani hoped the US Gov-
vernment would also impose
similar economic discipline on the
Indian Government by  with-
holding further economic  aid
unless inflationary policies were
abandoned, the proposed Fourth
Plan was scrapped, the bias to-
wards heavy industry eliminated
and agriculture given the priority
that it badly needed.”

This is the quotation Except for one
word it js substantially correct. 1
have used here: “He has appealed to
the Government” and at one place:
#“He advised” Instead of that it
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should be: “He hoped” That is a
minor correction in what 1 said yes-
terday, and I am making it here now..

12,37 hrs.

MERCHANT SHIPPING
MENT) BILL

Mr. Speaker: We shall now take up
the Merchant Shipping (Amendment)
Bill, I might inform the House that
we have on the Agenda only -two
Bills. If they are finished earlier, we
will have to take up the Calling At-
tention Notice,

Shri Hari Vishnu Kamath (Hoshan-

(AMEND-

gabad): When will the No-confi-
dence Motion come up?

Mr. Speaker: He might settle it
with the Leader.

Shri Hari Vishng Kamath: Majcr
Billg should not be moved before that
is disposed of (Interruption),

The Minister of State in the Minis-
try of Tramsport and Aviation (Shri
C. M. Poonacha): Sir, 1 beg to move:

“That the Bill further to amend

the Merchant Shipping Act, 1958,

as passed by Rajva Sabha, be

taken into consideration..”

While moving the motion for
consideration, I beg to submit that
the Merchant Shipping Act, 1958,

. prescribes certain minimum standards

which Merchant ships should comply
with in the interest of safety of life
and propertv at sea. These provisions
are based on the International Con-
vention or the Saety of Life at Sea,
1948, which was ratified by India in
1954, Thiz Convention requires cargo
ships of 1600 tons gross to have radio
telegraphy installation on board the
ship. Both cargo and passenger
ships are also required to maintain
certain life saving and fire fighting
applicances which should be open to
inspection by the concerned Govern-
ment authorities.  Passenger vessels
are required further to comply with
additional measures relating to strue-
tural safety, stability, safety of na-
vigation, etc. .
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The 1948 Convention was consider-
ed at the 4th Internationa] Conferen-
ce on Safety of Life at Sea in London
in 1960 under the aegis of Inter-gov=
ernmental Maritime Consultative Or-
ganisation, one of the specialised
agencies of the United Nations. The
working of the 1948 Convention was
reviewed and it was modified in  the
light of the experience gained and it
was decided to replace the Old Con-
vention by a new Convention of 1960.
The provisions of the new Conven-
tion would necessitate a number of
amendments to the Merchant Ship-
ping Act. As the Indian ships were
facing difficulties in having their Sa-
fety Convention Certificates renewed
in the countries which have A4ccep-
ted the International Convention for
the Safety of Life at Sea, 1960, India
has deposited the instrument of ac-
ceptance of the above Convention
with effect from the 28th February,
1966, after consultation with the Mi-
nistry of Law. The Convention will
come into force for India with effect
from the 28th May, 1966, three
monthg after thte date of acceptance

But, as stated earlier, it is neces-
sary to amend the Merchant Ship-
ping Act to provide for the wvarious
changeg brought about by the Con-
vention of 1960, The present Bill
has been introduced to effect these
amendments.

Some of the more
quirements of the 1960
are briefly as follows:—

important re-
Convention

(1) Under the 1960 Convention, the
scope of survey of cargo ships has
been extended to cover the survey
of hull, machinery and other equip-
ment of cargo ships. Further, all
cargo ships of over 500 tons gross
will be required to carry in addition
to the existing certificates a safety
construction certificate issued by or
under the authority of a contracting
Government. It is, therefore, neces-
sary to make suitable provisions in

the Act for survey of cargo ships and
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for the issue of safety construction
certificates to cargo ships.

(2) In contrast to the 1948 Con-
vention, the 1960 Convention re-
quires that every ship must ecarry
on board sufficient data to enable the
master, by rapid and simple proces-
ses, to obtain accurate guidance as to
the stability of a ship under varying
conditions of service.

(3) The most jmportant deviation
made by the 1960 Convention in re-
gard to life-saving appliances rela-
tes to the removal of the restriction
imposed by the 1948 Convention on
the use of inflatable and other rafts
which depend on air for their buoy-
ancy. Inflatable life-rafts ag well as
rigid life-rafts as an alternative are
now acceptable, provided these com-
ply with certain conditions.

(4) Under the 1948 Convention,
cargo ships below 500 tong gross
were not required to be fitted with
radio installations but under the -1960
Convention even cargo ships of less
than 500 but not less than 300 tons
gross are required to be fitted with
such installations.

(5) The 1960 Convention contains
a number of new reguirements re-
lating to the carriage of grain in
ships. Emphasis is laid on the need
for giving trimming and on the fun-
damental importance of preserving
the stability of the ship. Duly ap-
proved grain-loading plans are re-
quired to be carried on board by
ships carrying grain and such plans
are required to be accepted by the
other contracting Governments as
evidence of compliance with the re. -
quirements of the Convention.

(6) The 1960 Convention contains
a number of new regulations rela-
ting to the classification, packing, la-
belling, documentation and stowage
of dangerous goods on board ships.

(7) The 1948 Convention does not
contain any special provisions rela-
ting to nuclear ships. Having re-
gard to the pew problems in the
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field of safety owing to the advent
of nuclear power as one of the means
of propulsion for merchant ships, it
is necessary to have special provi-
siong relating to nuclear ships. The
1860 Convention contains a special
Chapter for this purpose. A pumber
of requirements are provideg for in
this Chapter for the purpose of en-

suring that nuclear ships do not be- .

come a source of damger to life, not
only at sea but alse at ports and
‘other places and that such ships do
not become a source of contamina-
tion of food and water resources.

This Bill was introduced in Rajya
Sabha on 7-4-66 and it was passed
by the Rajya Sabha. But, due to
some other pressing work, this au-
gust House was not able to find time
to spare for the passing of this Bill
during the last session. As the mea-
sure had to be brought into force
under the Intermational Convention
three months after the date of accep-
tance, we had to issue an Ordinance
to bring it into force.

Shri Hari Vishnn Kamath: The
House could have sat a day longer
and passed it.

Shri C. M. Poonacha: The last ses-
sion was extended by three days and
I wag here till the lagt minute. Still,
I could not get the time. As such, this
Bill could not be brought before this
House, because the time at the dispo-
sal of the House was taken away by
other more important and pressing
work.

Shri Hari Vishau EKamath: Sir, 1
rise on a point of order. I am not
speaking on the Bill but on this mis-
representation. The House was wil-
ling to sit but the Government did
not want to sit. Because of that they
had to pass an Ordinance.

Shri C. M. Poonacha: Therefore, wo
were forced to bring the measure into
force through the Ordinance-making
power, and an Ordinance has been
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duly issued. With these words I move
that the Bill may be taken into con-
sideration.

Mr. Speaker: As no hon. Member
wants to speak on this Bill, I will
straightway put it to the vote. The
question is:

“That the Bill further to amend
the Merchant Shipping Act, 1958,
as passed by Rajyg Sabha, be
taken into consideration.”

The motion was adopted.

Mr. Speaker: We will now take up
clause by clause consideration.

Shri U. M. Trivedi (Mandsaur):
We have not got copies of the Bill

Mr. Speaker: I am not to be blamed
for that.

Shri U. M, Trivedi: In the agenda
it was mentioned that some other
item was going to come up for dis-
cussion for today and tomorrow. Now
this item has come without notice,

Mr.
agenda.

Shri U. M. Trivedi: According to
the agenda it was to come up only
after the earlier item was over.

Mr. Speaker: H is always pessible
that the earlier item is disposed of
soon, earlier then ‘expected.

Shri U. M. Trivedi: We must be
given time to prepare ourselves. Sir,
you are a lawyer and you must under-
stand this thing,

Speaker: But it was in the

Mr. Speaker: Sometimes lawyers
do not understand things. It is  just
possible.

Shri U. M. Trivedi: If you do not
understand, it does not mean that 1
should not understand it. You can
forget it; but 1 cannot forget it.

Mr. Speaker: I am not blaming
him. I am blaming myself. Every
lawyer might not have the same com-
prehension. I am not blaming him.
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Shri U, M. Trivedi: In any case, let
copies of the Bill be supplied to
us.
Mr. Speaker: It has been in the
agenda for the last so many days.

Shri U, M. Trivedi: But it was to
have come up after the consideration
of the motion.

Mr. Speaker:
no other work on hand, it is
up.

Now that we have
taken

Shri U. M. Trivedi: How can onc
speak or take part in the debale with-
out seeing the Bill?

Mr, Speaker: What can I do? It is
on the agenda for the last itwo or
three days.

Shri U. M. Trivedi: I am not finding
fault with you. But I want to plead
with you one thing. The question is
this. Every day we bring with us
here only such papers and Bills &s
are likely to be taken up that day. We
dq not bring all the paraphernalia,
all the papers and copies of Bills that
are supplied to us. Because we have
not brought the papers relating to
this particular Bill today, we are not
able to participate in this debate 1
do not think we should be deprived
of that opportunity.

Mr. Speaker: Copies of the Bill
have been circulated to Members. This
Bill has been on the agenda for  the
last two days as well. There is al-
ways the possibility of the previous
item collapsing.

Shri U. M. Trivedi: We never ex-
pected that.

Mr. Speaker: A motion for adjourn-
ment of the debate can be moved at
any time.

Shri U, M. Trivedi: A motion un
the same point was lost yesterday.
How could we anticipate that it will be
taken up and adopted today?

Mr. Speaker: I am sorry, I cannot
help it. Now, the question is:

998 (Ai) LSD—8

SRAVANA 5,1888 (SAKA) Shipping Amdt. Bill 798

“That clauses 2 to 39 stand part ¢
of the Bill".

The motion was adopted.

Clauses 2 to 39 were added to the
Bill.

Mr. Speaker: There are two amend-
ments by Government, Amendment
No. 2 js for insertion of new clauses.

Shri C. M. Poonacha: .Sir, I beg to
move:

Shri Hari Vishnu Kamath: On a
point of order, Sir. I invite your at-
tention to rule 76. You had already
rebuked the Treasury Benches once
on an earlier occasion but they have
not learnt 5 lesson and they geem to
be incorrigible. Rule 76 says:—

“No motion that 3 Bill be taken
into consideration or be passed
shall be made by any member other
thran the member in charge of the
Bill".

Then, there is 5 proviso which reads:—

“Provided that if the member in
charge of a Bill is unable, for rea-
sons which the Speaker considers
adequate, to move the next motion
in regard to his Bill at any subse-
quent stage after introduction, he
may authorise another member to
move that particular motion with
the approval of the Speaker.”

On the previous occasion also you
had rebuked a senior Minister, because
without staiing reasons somebody else
came, got up and started moving that
the Bill be taken into consideration.
It is very unfair to the House and to
you; it is contempt of the House and
of yourself also. They do not learn
a lesson. Why do they not give rea-

sons why Shri Sanjiva Reddy is
absent today? Let them give the
reasons.

Mr. Speaker: It is appropriate that

in the beginning some statement
should be made in order to satisfy the
House that such has been the case and
the Minister has not been able to
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come. But the word “minister” in-

cludes other ministers glso. Therefore
there is no bar and he could take it
up. But in the beginming he ought to
have made the gtatement that the
minister in charge could not come to
take up and move the motion, and
therefore he is moving it. Then there
would not have been any objection.

Shri Hari Vishnu Eamath: Let him
state the reasons now before he pro-
ceeds further.

Mr, Speaker: Not now when I have
allowed it and the motion has been
moved, It will be taken care of in
future.

Shri Hari Vishna Kamath: Your al-
lowing also is not in order, I am sorTy
to say. Why should you give such
easy, facile approval to these minis-
ters? It whets their appetite, and the
appetite grows by what it feeds on. It
makes matters worse,

Clauses 40 and 41 (New).
Amendment made:
Page 23,—
after line 8, insert—

“[Certain contraventions etc. not
to be offences.]

40. Notwithstanding the retros-
pective operation of this Aect,
no contravention of, or mno
failure to comply with, any
of the provisions of the
principlal Act, as amended by
this Act, shall render any
person guilty of any offence if
such contravention or
failure—

(i) relites either to any  pro-
vision inserted in the prinei-
pal Act by this Act, or to any
existing provision thereof as
amended by this Act, and |
(ii) occurred on or after the 28th
day of May, 1966 and before
the 6th day of June, 1966.
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41, (1) The Merchant Shipping
(Amendment) Ordinance, 1966
(No. 3 of 1966) is hereby
repealed. '

Notwithstanding such repeal,
anything done or any action
taken under the said Ordi-
nance shall be deemed to have
been done or taken under ‘this
Act” (2)

(Shri C. M. Poonacha)

Mr. Speaker: The question is:

“That clauses 40 and 41 be added
to the Bill.”

(2

—

The motion was adopted.

Clauses 40 and 41 were added tp the
Bill.

(Short title and com-
mencement) .

Clause 1.—

Amendment made:
Page 1,—

for“lines 5 and 6, substitute—

“(2) It shall be deemed to have
come into force on the 28th day of
May, 1966." (1)

(Shri C. M. Poonacha)
Mr, S]mllkcr: The gquestion is:

“That clause 1 as amen‘ded, stand
" part of the Bill’
The motion was adopted.

Clause 1, ds amended, was added to
the Bill

The Enacting Formula and the Title
were added to the Bill,
Shri C. M. Poonacha: Sir, I move:
“That the Bill, as amended, be
passed.” )
Mr. Speaker: The question is:
“That the Bill, as amended, be
passed.”
The motion was adopted.
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12.55 hrs.

ELECTRICITY (SUPPLY) AMEND-
MENT BILL

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): Mr. Speaker, Sir, I beg to
move: '

“That the Bil] further to amend
the Eiectricity (Supply) Act, 1943,
be taken into consideration.”

1256 hrs.
[Mr. Depurv-SPEARER in the Chair]

Sir, the Electricity (Supply) Act of
1948 was passed with a view to deve-
loping electricity in this country. In
1951 electricity was only under six
thousand million kilowatt hours;
today, it is 36 thousand million kilo-
watt hours; that is, electricity has
multiplied very greatly. Therefore,
it is very necessary for us, from the
experience that we have had in these
years, to introduce some amendments
in the interest of better performance
under thig Act.

This Act serves two purposes. One

* is to render more efficiently the ser-
vices rendered by the State Electri-
city Boards and the other is about
private licences. There are a few
amendments which have been sug-
gested, of which I shall mention only
the most important for the hon, House.

In regard to the State Electricity
Boards the most important amendment
is in respect of the' uniformity of
rates. The hon. House has unanimous-
ly been stressing that the rates for
electricity must be the same all over
India for any particular type of load.
The Ministry has always submitted
that while it is our ideal object to
achieve, it will not be possible to do
so because we have not got an all-
India grid and that we shall try.to
get the uniformity of rates for the
samg type of load at least in each
State.

Accordingly, we gave advice to the
various State Electricity Boards to in-
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troduce uniformity of rates in their
respective areas and most of the States
have done that. But, unfortunately,
under the present Act this does not
seem to be legal; the present Act does
not seem to permit it. A municipality
of Maharashtra has filed a suit against
the Maharashtra Board that the rates
cannot be fixed on a uniform basis and
that the rates for a concentrated area
like the towns should not be fixed in
such a way as to finance the rural
areas. The High Court has-also said
that the present Act is defective and
they allowed what that particular
municipality wanted. Now the Maha-
rashtra Board had to appeal to the
Supreme Court.

Similarly, there have been some
cases also brought out in the States of
com-
plaints are happening because our Act
is defective.  Therefore, one of the
amendments that we are suggesting is
to ensure that the Government and the
State Electricity Boards can introduce
uniform electricity rates whenever it
is possible and desirable to introduce
them. That is the most important am-
endment actually that we are introduc-
ing in respect of the State Electricity
Boards.

Then, we have taken this opportu-
nity to introduce some more desirable
changes. For example, Members of
Parliament and members of Panchayat
Boards or local authorities cannot be
members of the State Electricity
Boards for a period of twelve months
from the date on which they cease to
be such members. We thought that
it was too long a period and it is
really not necessary. As soon as a
member ceases to be a Member .of
Parliament he can be taken into the
Electricity Board. Therefore we have
said that this limitation of twelve
months is not necessary and it can
be reduced.

Then, in order to have some amount
of reserve and to be able to finance
electricity development, we had said
that every year there shall be a con-
tribution of half a per cent. of the
fixed assets to the general reserve up



803 Electricity JULY 27,

[Dr. K. L. Rao]

to a maximum of 8 per cent. Now we
are raising that limit of 8 per cent to
15 per cent, so that we can accumu-
late more amount of money and we
will be able to take up the develop-
mental projects and projects of elec-
tricity extensions by self-financing
them out of the reserves as much as
possible.

The amendment about depreciation
is a matter of smaller detail. There
has been depreciation of this machi-
nery on a very complex formula. We
have now reduced it to a straightline
method of depreciation, which wi'l
take up more of depreciation in the
earlier period. That is really the cor-
rect way of doing things.

Coming to limitation, electricity was
under the management of Government
before, and under the Act the Gov-
ernment could recover money due
from a consumer for a period of 6)
years. When money is due from a

particular  consumer, Government
can file a suit even . for a period
of 60 years. Under the Limitations

Act, unfortunately, when this amount
was transferred to the State Electri-
city Board, the limitation period was
only three years, with the result that
the sums of money due to the State
Electricity Board, earlier due to the
Government, could not be recovered
because the period of three years was
already over by the time the Electri-
city Board, in some cases, took over
the charge. Therefore, we are intro-
ducing an amendment in the Act that
the three-year period will be from
now so that they can recover their
dues.

13.00 hrs. ’

Under the present Act, we have got
the provision for publication of
schemes. It is done twice, once at
the draft stage and the other when
the project has been sanctioned
irrespective of the cost of the pro-
ject, whether it is a small one or a
big one. What we are trying to do
is to ensure that for projects costing
Rs. 25 lakhs there is no necessity of
any pubiication, that for projects

1966 (Supply) Amendment Bill

804

costing Rs. 25 lakhs to Rs, 1 crore the
publication need be done only after
the project is sanctioned, and that only
for projects costing more than Rs. 1
crore the publication need be done
twice. These are some of the provi-
sions we are trying to introduce in
the Act in order to improve the effi-
ciency of the State Electricity Board.

Similarly, with respect to licensees,
there are 214 licensees in this country.
‘They have an investment of Rs. 120
crores. -They have got an insta’led
capacity of 13 million KW, At the
moment, quite an appreciable amount
of power is being generated and sup-
plied by these private licensees, It
is, of course, the aim of the Govern-
ment to see that these licensees are
gradually taken over when our fin-
ances permit so that the electricity
may be control ed by a pub ic under-
taking. But that will take some time
because the question of finance is
involved in this. Except in the States
of Andhra Pradesh, Jammu & Kash-
mir and Orissa, there are private
licensees all over the country. It is,
therefore, nceessary for us to'ensure
ihat these electricity undertakings are
run on an efficient style and that they
render a prop-r service to the consu-
mer without, at the same time,
making any extra profits or extra
charges.

With this end in view, we have
introduced a few amendments. The
first and the most important is in
respect of the strandard rate, that is,
the rate which they can charge is
dependent upon what we call the
standard rate which has got to be
taken on the fixed assets, and that it
sha’'l not exceed the standard rate.
The standard rate has been defined
in the ortginal Act as the bank rate
plus 2 per cent. There has been a
change in the bank rate. Now we
want to ensure that this increased
bank rate shall not apply to the entire
amount. There is a large amount of
money which has already been invited,
prior to 1965, anq we have provided
that it has to earn only at 7 per cent
and that the increased bank rate will
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apply to amounts, which will be
invested, hereafter. That is to say, we
do not want to allow the private
licensees to earn 8 per cent return on
the whole amount with retrospective
effect. We want to safeguard this.

Shri Harl Vishno Kamath (Hoshan-
gabad): Omn a point of order, Sir. I
am sure you will agree that the Minis-
ter moving thig Electricity, (Supply)
Amendment Bi.l has not so far suc-
ceeded in electrifying the atmosphere
hrere. Let us have gquorum for a
change. That might help him.

Mr. Deputy-Speaker:
been
rung.

Quorum has
challenged. The bell is being
. . . Now there is quorum.

Dr. K L. Rao: Then, there is one
other amendment. There is g certain
amount of clear profit that they get
every year. We have provided that
it shall not exceed a reasonable
return by more then 15 per cent, that
is, the rate is so adjusted that the
clear profit shal] not exceed 15 per
cent. Now we are raising it to 20
per cent, but it has ‘been ensured
that out of that, one-third only upto
the maximum of 5 per cent goes to
the licensee, that one-third goes as
a rebate to the consumer and one-
third is kept as a reserve, By
increasing 15 per cent to 20 per cent,
we are not benefiting the licensee at
all. We are only giving the benefit,
if any, to the consumer and there will
be g reserve fund.

Then, there is another minor
amendment. Wherever we supply
electricity, we allow the State Elec-
tricity Board to charge a certain
minimum whenever they give a con-
nection to ensure that the amount
invested by them is not wasted and
that the man to whom the connection
is given does take the power and does

pay for it. That kind of minimum
charge is mnot provided for the
private licensees. The licensees

have been pressing that there should
be a minimum charge provided for
them, ‘That is what we are trying
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io do, An amendment has been intro-
duced here to the effect that minimum
charges as approved by the State
Government may be allowed for the
licensees.

I have described in brief the im-
portant amendments made.. I submit
that this amending Bill may be taken
into consideration by the House. Sir,
I move.

Mr, Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Electricity (Supply) Act, 1948
be taken into consideration.

Shri Nambiar (Tiruchirapalli): 1
move that this Bill may be relerred
to the Select Committee, This is an
important Bill.

Mr. Deputy-Speaker:
such amendment tabled.

Shri Nambiar:
al] of a sudden.
notice of this.

Mr. Deputy-Speaker: This Bill has
been on the agenda for the last two
days.

Shri Nambiar: The coming up of
this Bill today was not known to us.
It was not anticipated at all that this
Bill woulg come up today. You may
kindly waive the rule.

There is no

This has come up
I could not give

Shri Hari Vishnu Kamath: You can
waive it at your discretion.

Shri Warior (Trichur): It takes
time to get ready for the Bill. All
of a sudden, this has happened. No-
body could anticipate it at all.

Shri C. K. Bhattacharyya (Rai-
ganj): The Bill has been on the Order
Paper for the last two days,

Shri U. M. Trivedi (Mandsaur):
That is no argument. I know that
has been on the agenda for the last
two days.

Shri N. Dandeker (Gonda): Sir,
this Bill is one in the discussion of
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[Shri N. Dandeker]

which 1 definitely intended to partici-
pate, Naturally, everybody, includ-
ing the hon. Members in this
House, makes calculations about the
time required for 3 particular jtem of
business to be reached and all sorts
of things dependq on this, It is per-
fectly clear that until this morning
there was no question at all of the
Electricity (Supply) Amendment Bill
coming up today. Certainly, I am not
prepared for it and I do not think
anybody else would be prepared for
the Bill. Indeed, I did not think it
would come up during the whole
of this week having regard to the
time ailotted for the other business.
1 do not, therefore, think it will
be really proper to proceed with
this Bill today when so many Mem-
bers are interested in it and cer-
tainly I am very much interest-
ed in the Bill. But none of us are
prepared to debate it today. It is
not adequate to say that be-
cause this other debate has collapsed,
—the government has collapsed,—wc
have to take the consequence of that
kind of collapse. I am sorry to use
somewhat strong language, but I do
feel very strongly about it. I hope, Sir,
you will agree that the earliest this
Bill may be taken up would be to-
mMorrow.

Shri Warior: We are all very much
interested in this Bill. In the last
session 1 had put in so many questions
e (INterruptions) .

Shri Namblar rose—

Shri Hari Vishnu Kamath: I sup-
port Mr. Dandeker and T move....
(Interruptions) .

Mr. Deputy-Speaker: Mr. Nambiar,
please give the names also.

Shri U. M. Trivedi: This Bill should
not be taken up like this. We all
calculated the time. We may be told
that the agenda was there; the agenda
has been there since 1965. The same

1966
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trouble arose when the Merchant
Shipping Bill came up and there was
nobody even to say ‘ves' or ‘no’.
Even without a proper quorum, the
Merchant Shipping Bill was Ppassed.
Now the Electricity Bill has come.
Mr. Kamath moved 3 motion that the
House has to be electrified—that
there was no quorum. Now the quo-
rum is there. Wg feel that this is a
very important Bill. ~We generally
apply our mind to the Bill when the
business comes up before the House.
Thig has come up all of a sudden, I
was in the Railway Reservation office
and I wag told that the resistance of
the Governmeant had broken down
and the Government had yielded and,
therefore, the whole picture has chan-
ged. So from there I have come-
here straight. As I.said, the Mer-
chant Shipping Bill was passed even
without a quorum. Now the Electri-
city Bill has come. This is a very
important Bill. Many important
points are involved in it: the guestion
of Articles 14 and 15 is there; the ap-
plication of the eguality before law
is there; then you want to make the
provisions with retrospective effect.
So many things are there. How are
we to speak on this Bill? It is not a
casual bill that can be taken up like
this.

Dr. L. M, Singhvi (Jodhpur): My
humble submission is that, in the
extraordinary circumstances in which
we have to operate today, there
seemg to be no other reasonable pro-
position than adjourning the House
for the day, You cannot possibly have
such a serious piece of legislation
enacted without any consideration. If
the Government wantg merely to
bring forward a piece of legislation
and wants to have it passed without
even being scrutinised properly by the
House, then all the mnecessary inci-
dents of democratic legislation are
lost. This is a situation not of our
making. This ig a situation which
is of the making of the Govern-
ment because of the foolhardy
and intransigent attitude taken
by it What can we  do?
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Shri Hari Vishnu Kamath: I move:

“That, under Rule 340, the de-
bate on the motion be adjourned.”

Mr. Deputy-Speaker: The time of
the House is very valuable, (Interrup-
tions).

Shri U. M. Trivedi: It is valuable

for us also.

The Minister of State in the Depart-
ments of Parliamentary -Affairs and
Communications (Shri  Jaganatha
Rao): We can have this Bill as the
first itemn tomorrow.

Mr. Deputy-Speaker:
sense of the House?

Is that the

Several hon. Members: Yes,

Mr. Deputy-Speaker: All right. The
Bill will be taken up tomorrow as the
first item,

13.15 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary Af-
fairs and Communications (Shri Satva
Narayan Sinha): Mr. Deputy-Speaker,
Sir, as further discussion on the Motion
of the Finance Minister regarding
Economic Situation has been postpon-
ed, it has become essentia] to include
some additional legislative items in
the programme of the Lok Sabha for
the current week. I would, therefore,
like to inform the House that we pro-
pose to bring up before the House the
following business for tomorrow and
day-after. Of course, the first jtem
will be consideration and passing of
the Electricity (Supply) Amendment
Bill.

(2) Consideration and passing of
the Coal Mineg Labour Wel-
fare Fund Bill, 1965,

(3) Consideration and passing of
the Delh; High Court Bill,
1965, as reported by the Se-
lect Committee.
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(4) Consideration and passing of
the Companies (Second
Amendment) Bill, 1965,

Consideration and passing of
the All India Services
(Amendment) Bill, 1965.

Consideration and passing of
Registration of Births and
Deathg Bill, as passed by the
Rajya Sabha.

Consideration and passing of
Delhj Shops and  Establish-
ments (Amendment) Bill,
1966.

(5

-

(6)

7

—

Shri Hari Vishnu Kamath (Ho-
shangabad): Arising out of this, may
I at the outset say how concerned I
was to notice that voice of the Leader
of the House is noticeably subdued
and contrite. I do not know why it
is so.

He has given us a list of the busi-
ness for the current week. May I re-
mind him of the fact that on the last
day of the last session there were at
least three or four items which were
on the agenda and which could not
be taken up at all—the Rules Com-
miitee’s report and one or two other
motions. Does he want to put them
off to the last day of this session also,
co that they may automatically get
postponed to the next session? So
let him keep these in mind and bring
these up early in this session,

T ot w i (D) ¢ IO
v, § us frasy Fon wwer §
W faafed & fr feg gfrafed
(wrifeiz) famt ot e fodi w8 @@
AerdT g § EH TS s §
3 oo s wi¥fs @@l @ giAarad
FT FTOATT @eH 2 /I & |

Shri Satya Narayan Sinha: We are
going to take it up during this ses-
sion.

Mr. Deputy-Speaker: There is a
Calling-Attention Notice.
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13.18 hrs.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

ReporTEp DECISION OF GOVERNMENT TO
APPOINT SHR1 S. BHOOTHALINGAM
As Awmsassapor T0 EEC. AT

BRUSSELS

Shri Bhagwat Jha Azad (Bhagal-
pur): I call the attention of the Mi-
nister of Finance to the following
matter of urgent public importance
and I request that he may make a
statement thereon:

“The reported decision of the
Government to appoint Shri S.
Bhoothalingam as Ambassador to
EE.C. at Brussel; in gpite of the
adverse remarks against him by
the Public Accounts Committee
in its Fiftieth Report.”

The Minister of Finance (Shri Sa-
chindra Chandhuri): I may make a
statement here that so far as Shri
Bhoothalingam's appointment is con-
cerned, that appointment was made
before the Fiftieth Report of the Pub-
lic Accounts Committee, So far as
hig posting is concerned, the posting
has not been made now. The Govern-
ment has sent its reply to the Public
Accounts Committee. The Public Ac-
counts Committee has not yet made its
comments on that and, therefore,
there is no question of any posting
being made until that report is laid
before the House.

Shri Bhagwat Jha Azad: May I know
whether the Government is in the
knowledge of the fact that apart from
the serious findings of fhe P.AC.
against this officer, the Special Police
Establishment hag also enquired into
the conduct of Mr. and Mrs. Bhootha-
lingam; that Mrs. Bhoothalingam pur-
chased shares of certain companieg on
the eve of the announcement of the
Budget when Mr. Bhoothalingam was
the Finance Secretary and when the
Budget was out the shares went up
and they were sold at higher prices
by Mrs. Bhoothalingam, May I know
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whether the SP.E. has inquired into
this matter or not?

Shri Sachindra Chaudubri: A simi-
lar suggestion was made in the other
House half an hour ago. Before that I
did not know anythimg about it I
shall certainly look into this matter.

=it fagwat www (Am=w=T) oA
ag @9 & fF uFe dio €0 7 77 W
& gvavg ¥ 9ISt 99 &9 &1 47 S
I A5 IO TN F TH AT Y A+
fear o an? afz ag &= & @1 & ST
wrgar £ 5 aiw feg me o Aw A
€ o7 fems w4 T W 91 A% R
o feafa w7 2 AT 1 W= @
Q¥ qTA FI AT HLET ATRAT & 7
o To o W waraAt fae sy F
are =it qafers F art § ot arF swmw
¥ § ARl oA § @y gq A
AIFTT TA qT AIHS FN AT FIA X
ferg #:1€ #Hae FATa a1 I =T T
gawr #1% oftw woanear 7 afz ot
a1 &4 aF T §T Iq F9 F7 O
AT 929 9¥ T@r Ay ¢

Shri Sachindra Chaudhuori: Before
I can give any assurance to this House
that there will be an inquiry, I must
know what the facts are. I have just
said in answer to my hon friend Shri
Bhagwat Jha Azad that certain sug-
gestions have been made about this
officer and I shal] have to look into
them and then make up my mind as
to what should be done.

So far as the suggestion of the
Public Accounts Committee is con-
cerned, Government have made their
observations _on that, and we are
awaiting what the Public  Accounts
Committee says about it.

Shri Sinhasan Singh (Gorakhpur}:
The question was whether the inquiry
that was being proceeded with had
been suspended.
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Mr. Deputy-Speaker: The hon. Mi-
nister hag already given the answer.

st fadare wwm - wETE @
Tifgr | a8 7= AT &

Mr. Deputy-Speaker: He has al-
ready given the answer. He has said
that he will look into the papers and
then decide.

Shri Umanath (Pudukkottai): He
hag not said anything about the sus-
pension of the inquiry.

ot fegeat e © T ger
ot fis g Yo £o ¥ N T W
R dY, a7 e wuis ¥ 05 4@
78 Y 7w wre A v ar fFe A
o T w4 AT oo aFe e €o FY
vl f ffe ar 88 7

Shri Sachindra Chaudhuri: As I
have said, I came to know about it
only half an hour ago, and therefore,
1 cannot give an answer. I shall look
into it. Apart from that, T do not
want to pe technical in thig matter,
but thig question does not reallv arise
out of the calling-attention-notice.

=it wo wre ford (smET) ;Yo
qo!ﬁoﬁ&ﬁfﬂ*mmﬂﬁ
qafer ¥ g7ET ¥ o owoAr #E
TR RoT 2 7 s g @ @
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¥ fir ey man 3 fir o oy 27 A2
T a7 g€ qET TN F AT W
HTEA FY 3 1 FT & IAH! HGAT THE
W FE T HYHT 2 FT gL faAr
wairg ?

Shri Sachindra Chaundhuri: As I
have already told this House, so far
ag the report of the Public Accounts
Committee is concerned Government
have made g statement on this part
of it also and sent it to the PAC, and
the reaction of the Public Accounts
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Committee I8 awniteq before Govern-
ment can either start a departmental
inquiry, calling upon Shri Bhosthalin-
gam to give an explanation or make
up their mind that it ig not necessary
and jt should be before any other
authority, For that, we have got to
wait for the reply of the Public Ae-
counts Committee.

Shri Bhagwat Jha Aszad: Govern-
ment have only sent their statement
Have they asked the Publir Accoumts
Committee to submit ary further re-
port?

r. Deputy-Speaker: The statement
ﬂ Gomt hag been forwarded My
Government to ‘the Public Accoumts
‘Committee,

Dr. L. M. Singhvi (Jodhpur)° On a

Government to the Public Accounts
Committee, and if so, what the parti-
cula- points were, and whether Gov-
ernment had formed any opinion on
that explanation furnished by Shri
Bhoothalingam. That is a question
which the hon. Minister must answer.

Shri Sachindra Chandhuri: In the
other House, I was hauled over the
coals because I made g reference to
what had beepn sent to the Public Ac-
enunts Committee by Government and
what the Public Accounts Committee
had said in their own report; and I
was reminded that unti] the Public
Accounts Committee had given actual
consideration to the statement that
Government had made to the Publie
Accounts Committee, there should not
be any reference to it, and I was re-
minded of the highest traditions of
democracy and particularly parlia-
mentary practice. May I, therefore, beg
of hon Members here not to press me
to give any answers on that point,
but wait until the Public Accounts
Committee give their own comments
or give their own suggestions on any-
thing that I have to do on the Gov-
ernment side?
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Shri Bhagwat Jha Azad: Have
Government asked for any further
report from the Public Accounts Com-

mittee? That i what we wsnt to
know.
Mr. Deputy-Speaker: The hon.

Member can ask only one gquestion,
and he has already asked the question
and the answer hag come already.

-. Shri Bhagwat Jha Azad: I am not
-asking any second question, I want to
.know whether Government have ask-
ed for any further report from the
- Public Accounts Committee or not. We
;know that Government generally send
. their comments on the findings of the
. Public Accm.msg Committee. We want
to know whefher Government have
asked the Public Accounts Committee
__tg__gubmit any furthep.report.

“ Mr.. Deputy-Speaker: The Public
Acoounts Committee can report only
" to Parliament and not to Government.

Shri Bhagwat Jha Azad: Have Gov-
ernment asked the Public Accounts

Committee to submit another report.
to Parliament?
Mr. Deputy-Speaker: Government

have sent their statement to the Pub-
« lic Accounts Committee already. The
_hon. Mindster has already said that.
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But the Public Accounts Committee
cannot report to Government,
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We want to know whether Govern-
ment have asked the Public Accounts
Committee to submit any report to
Parliament about this or not. We want
a reply to that question.

Mr, Deputy-Speaker: That is for
the Public Accounts Committee and
not for Government. Government can-
not direct the Public Accounts Com-
mittee.

s W W WTEF - ZW ¥R
T AT FEd § FEAT | F WA e

g9 |

Mr. Deputy-Speaker: There is no
other agenda before the House. So,
the House will now stand adjourned
and meet again at 11 a.M. tomorrow.

13.25 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on  Thursday,
July 28, 1966!Sravana 6, 1888 (Saka).
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